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INTRODUCTION

I, the Chairman, Estimates Committee, having been authorised by the
Committee to submit the Report on their behalf, present this Thirty-
Eighth Report on the Ministry of Works and Housing—National Water
Supply Programme.

2. The Committee took evidenc: of the representatives of the Ministry
of Health and Family Planning at their sittings held on the 30th and 31st
October and 3rd November, 1972. The Committec wish to express their
thanks to the Secretary, Mnistry of Health and Family Planning and
other officers of the Ministry of Health and Family Planning, Ministry of
Finance and Planning Commission for placing before them material and
information which they desired in connection with the examination of
the subject and for giving evidence before the Committee.

3. The subjects of Water Supply and Sanitation have since been trans-
ferred to the Ministry of Warks and Housing under a Presidential Order
dated 7th February, 1973 amending the Government of India (Allocation
of Business) Rules, 1961.

4. The Report was considered and adopted by the Committee on the
9th April, 1973.

5. A statement giving the analysis of recommendations contained in
the Report is appended to the Report—(Appendix VI) .

New DELHI; KAMAL NATH TEWARI,
April 21, 1973 Chairman,
Vaisakha 1, 1895 W"(_..S;;}c—a) Estimates Committee.
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CHAPTER 1
INTRODUCTORY

1.1. The importance which a country attaches to the need for an
adequate and wholesome Water Supply is an index of its civilisation,
growth and development. Industrial growth and technological progress in
a country, together with a fast increasing population inevitably bring in
their wake the multifarious problems of a clean and protected water sup-
ply system to its citizens. The natural laws of water depletion and reple-
nishment can be considerably distorted in a local or quasi-local scale in
response to needs of a fast growing population. The general awareness
of this problem all the world over is adequately borne out by the increas-
ing attention it has been rceiving in almost all the countries of the world,
especially developed ones. For the less developed countries if the sensi-
tivity to this problem is less pronounced, it is mot because the magnitude
of the problem is intrinsically small, but merely because of the pre-occu-
pation of their Governments and people with the more urgent problems
of survival,

1.2. In India this awareness is hardly a couple of decades old reflect-
ing a sharp increase in population on the one hand, @and a significant
amount of industrial and technological progress made since Independence
on the other. The latter has resulted in a continuous transition from
villages to towns and the growth of towns into cities, thus automatically
bringing into the forefront the vital importance of clean water supply on
a nation-wide scale. Befor: Independence, organised water supply system
existed only in a few major cities in the country beginning with the pre-
sidency towns of Calcutta, Bombay and Madras during the last quarter of
the last century. During the subsequent decades also organised measvres,
if any, were taken more with a view to combat the recurring epidemics
than with any conscious long term perspective. There was. howaver, a
short period of activity with the coming into being of some popular minis-
tries in several Stat:s, Some tangible results had already been achieved
in this spurt before the Second World War intervened.

1.3. During the pre-Independence era Bhore Committee (1944) was
the first such body to draw a pointed attention to thc importance of the
safe drinking water supply on a nation-wide scale. After Tndependence
the Central Government appointed the Environmental Hygiene Committee
(1948-49) for making an overall assessment of the country-wide problem
covering the entire field of Environmental Hygiene. Apart from some
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notable recommendations made by this Committec in the broader field
of Environmental Hygiene, this Committee recommended specifically a
comprehensive plan to provide water supply and sanitation facilities for
90 per cent of the population within a period of 40 years, However, the
National Water Supply and Sanitation Committee appointed by the Union
Ministry of Health, as late as 1960, have noted in their Report submitted
to Government in 1961 that no concerted measures were taken to imple-
ment the recommendations of the Environmental Hygiene Committee.

1.4. In the initial stages of the First Five Year Plan, water supply
schemics were financed by the States under the heads of Lucal Develop-
ment Works and Community Development Works. The size of such
schemes was very small and the States came up against such obstacles as
lack of finances and organisational capacity, non-availability of materials and
equipments etc. Central initiative in the matter was till then lacking.

1.5. In 1953, the Union Health Ministry took up the matter with the
States and realis>d the various problems being faced by them in regard to
water supply and sanitation schemes, The States also expressed the de-
sire that the Central Government must step into thc picturc and announce
a programme {for providing assistance to the States. As a result, the
Union Health Ministry announced the National Water Supply Programme
in August, 1954 us part of the Health schemes under the Plan and made
specific prowisions to assist the States in implementation of their urban and
rural water supply and sanitation schemes. The object of the programme
was to .accelerate the pace of water supply and sanitation in the country
by providing financial assistance to the States for taking up water supply
and sanitation schemes as also to provide technical help and guidance in
the matter,

1.6. Under the Programme, the States were given 100 per cent loan
for urban water supply scheme. For rural water supply schemes, limited
to population units not exceeding 5,000 (as listed in the Census Re.p(?rts)
50 per cent of the cost was met by the Centra] Government by giving
t-in-aid and the other 50 per cent was left to the State Governments

gran PO 3 .
to meet partly from their own funds and partly by realising contributions

from the beneficiaries either in the form of cost or labour 61" Taw mMmate-
rials. The programme helped the ‘State Governments, in making planned
efforts in the field of urban and rural water supply. The Programme
was continued with the same pattern of financing during the Second and
Third Plans and during the three non-plan years, 1966-67 1967-68
and 1968-69 except that the pattern of financing for rural water supply
«chemes also for small towns with a population upto 20,000 in 1967.
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1.7. Till 1968, the States were required to send all schemes to the Union
Ministry of Health for approval and only such schemes which were approv-
ed, qualified for Central assistanice under the programme. The idea was
to ensure, that the schemes so taken up were technically viable, Mean-
while States set up their own Public Health Engineering Departments and
built up adequate number of trained personnel. Taking note of this deve-
lopment, States were delegated with powers in 1968 to approve urban
water supply schemes upto the value of Rs. 25 lakhs and rural water
supply schemes upto the value of Rs. 10 lakhs involving per capita cost
upto Rs. 80 and Rs, 60 for urban and rural schemes respectively. These
per capita limits were also waived in 1970.

1.8. With the commencement of the Fourth Five Year Plan, the entire
pattern of Central assistance to Statcs underwent change. Under the pattern
now in vogue, Central assistance to States is given in the form of block
loans and block grants in the ratio of 70 per cent. and 30 per cent. respec-
tively. With this change in the pattern of assistance, the original connota-
tion of the programme has changed though the Programme is still being
implemented in the State Sector.

1.9. The magnitude of the problem of water supply and its various
aspects first came in for criticism in the Third and Fourth Conferences of
the Public Health Engineering held respectively in October, 1958 and
November, 1960. Third Conference attemptcd an overall assessment for
the first time and helped to focuss attention on a comprehensive planned
programme to cover the urban and rural phases within a specified period
and recommended a radical reorientation of the existing policies in regard
to financing and management methods. Thcse aspects of the problem were
again reviewed by the Fourth Conference.

1.10. During the same period some other bodies have also made a cri-
tical study of the working of the National Water Supply and Sanitation
Programme. During 1959-60 such a study was made by a Panel of Public
Health Engineers appointed by the Planning Commission under the Build-
ing Projects Team of the Committee on Plan Projects.

1.11. During 1960-61, the Union Ministry of Health constituted an-
other Committee known as the National Water Supply and Sanitation Com-
mittce with Shri Lourdhammal Simon, Minister for Local Administration,
Madras as the Chairman and some Members of Parliament and the Direc-
tor, Central Public Health Engineering Research Institute among others, as
members. This Committee made an assessment of the magnitude of the
cxisting water supply problem in the country and apart from elaborating on
the recommendations made by earlier Committees suggested notable proce-
dural, organisational and financial reforms.
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1.12. Again in April, 1963 the Union Health Ministry announced the
setting up of a Drinking Water Board with Shri Balvantray Mehta as
Chairman and Shri R, R, Morarka and Dr. K. L. Rao among others as
Members. The Board submitted its interim report in the same year and
appears to have ceased functioning soon thereafter. This Board also sug-
gested a number of administratiye, procedural and financial changes. The
Board recommiended the highest priority to the provision of water supply in
the difficult and scarcity arcas and recommended the completion of this pl:nase
of the programmc with a period of five years at the most.

1.13. The All India Seminar on financing and Management of Water
and Sewerage Works which was convened by the Central Ministry of
Health, in 1964, and with which Mayors, Municipal Chairmen and Com-
missioners, Public Health Engineers, as well as the representatives of Inter-
national Agencies such as WHO and World Bank were associated also
madc some positive recommendations on the subject. The seminar recom-
mended that the provision of water supply and sewerage should be accord-
ed a very high priority. in the current nation building programmes. The
Seminar also recommended the setting up of statutory water and sewerage
Boards in the States and also a Municipal Finance Corporation at the
Centre as effective means of increasing the efficiency of financing and ope-
rating municipal water supply and sewerage services.

1.14. The magnitude of water supply has been examined in a greater
detail in the next chapter. However, it would be relevant here to relate
briefly the progress made in providing safe water supply. A brief survey
of the extent of water supply and sewerage systems in India was for the
first time given by the Health Survey and Development Committee in
1944. According to them only 16 per cent of the total number of towns
in India had protected water supplies which served 6.15 percent of the

total population or 48.5 percent of the urban population. Sewers had been
Jaid down in 35 cities.

1.15. The National Water Supply and Sanitation Programme came into
operation in August, 1954. But no specific physical targets had been laid
down till the beginning of thc Fourth Five Year Plan. It was the National
Water Supply and Sanitation Committee, 1960-61 which made the first
attempt at making correct assessment of the existing situation. According
to this Committee 681 towns with about 60 per cent of the urban popula-
tion were covered with adequate or inadequate water supply in 1961. By
March, 1971, 1282 towns with 77.3 percent of the total urban population
had been covered by adequate or inadequate water supply. The Commit-
tee have been informed that by the end of Fourth Five Year Plan 1274
towns with a population of about 2 crores will have no provisions for pro-
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tected water supply. On the rural side, by March, 1960, 14713 villages
were covered by protected water supply under the National Water Supply
and Sanitation Programme. Tweleve years later ie., by March, 1972,
22,000 villages with 3.07 per cent of the total rural population had been
covered under the programme with piped water supply. By March, 1971,
186 towns had been connected by sewerage full or partial.

1.16. Wholesome and adequate supply of drinking water to the general
public is now generally accepted as an essential civic amenity. As the
position stands today, in rural areas piped water supply has so far been
brought within the reach of only 22,000 villages comprising a just 3.07
percent of the rural population which constitutes about 80 per cent of the
total population of the country. In urban areas protected water has been
made available only to 1282 towns out of 2921 towns in the country. Even
in these towns the supply has been partial. Further, even at the end of
the Fourth Plan there will stitl be 1274 towns in the country without this
hasic amenity. Only 186 towns have so far been connected by sewerage
full or partinl. Considering the magnitude of the problem viz., making
available this basic necessity to a population of 55 crores and considering
the backlog in the field, the Committee consider the pace of progress too
slow.

1.17. Viewing from the angle of progress achieved in the industrial and
technological fields, the country is still lagging far behind in the matter of
availability of safe water supply to its citizens. As would be seen from
facts given in the later chapters of this Repart, realisation of the imperative
necessity of ensuring supply of safe and wholesome water has been slow to
come in., Allocations for water supply have been low, and implementa-
tions of various recommendations for organisational and procedural re-
forms made at several forums and by several bodies have been half-hearted
for which both the Central and State Governments have to share the res-
ponsibility. The Committee cannot but strongly urge Government to take
concreted and positive measures atleast from now onwards to ensure that
this basic requirement of wholesome and adequate drinking water is made
available to every village and hamlet in accordance with a perspective plan
In the shortest possible and specified period.



CHAPTER 1l

MAGNITUDE OF THE PROBLEM

(i) Urban Water Supply

2.1. According to the Bhore Committee :(1944) 16 per cerit of the ‘total
towns and 48.5 per cent of the urban population as of 1941 ‘census hall
water supplies varying from 2 to 40 gallons per capita.

2.2. According to the National Water Supply and Sanitation Com-
mittee, in March, 1960, 246 towns with a population of §9.19 lakhs ‘ware
covered with adequate water supply and another 435 towns with a papula-
tion of 149.00 lakhs were covered with partial water supply. Thus in all
about 681 towns were covered with adequate/partial water supply in i
country -covering a total urban population to the range of .a little :over
2 crores by March, 1960. Percentagewise around 60 per cent of the urban
population was covered with safe water supply in 1961 adequately or parti-
ally. Out of this about 33.9 per cent of the urban population had adequate
water supply as against 26.3 per cent with inadequate water supply.

2.3. According to 1971 census the population in ‘the country -is
547,949,809 of which urban population is 108,787,082 i.e. about 20 per
cent.

The ‘Committee have been informed :that at the beginning of the Fourth
Plan period i.e. in March, 1969, 1150 towns with a peopulation -of 555.51
lakhs ‘were covered with water supply. In March, ‘1971 the ‘total number
of towns with adequate/partial water supply rose to 1282, with a popula-
tion of 841.71 lakhs. Thus according to the Ministry’s estimates around
77 per cent of the urban population today .enjoys the facility of safe water
supply. The Committec have, however, been informed that information of
towns covered partially for water supply has not been compiled. It has
been stated by the Ministry that “the towns with water supply generally
cover the entire city but due to increase in population or extension of
towns, there may, be some pockets in towns which may not be covered or
have inadequate water supply. Therefore, the figures for March, 1969
and March, 1971 include all towns provided with water supply whether
covered partially or adequately.” Howevcr, according to another estimate
in 1968-69 40 percent of the urban population was served with organised
water supply for domestic purposes excluding water-borne sanitation. Water

6
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Supply for domestic purposes including water-borne sanitation was avail-
able only to 30 per cent of the urban population.

2.4. During the Fourth Plan period the target is stated to be to extend
or augment water supply in 500 towns and cities benefitting an additional
population of about one crore.

2.5. The Committee have been informed that at the end of the Fourth
Plan period, 1274 towns will be without water supply. A statement show-
ing the number of towns which are estimated to be without water supply
at the end of the Fourth Plan period, their population and percentage to
the total urban population, Statewise, is given below:—

Sl Name of the States Number Popula-  Percen-
No. of Towns tion in tage
Lakhs (Urban)
T - 3 45
1. Andhra Pradesh . . . . . 96 12+ 76 15°20
2. Assam - . . . . . . 51 414 3382
3. Bihar . . . . . . 106 14°94 26:42
4. Gujarat - . . . . . 105 13:37 17°8I
s. Haryana . . . . . . 9 1'83 1033
6. Himachal Pradesh - . . . . 5 021 8:71
7. Jammu & Keshmir . . . 8 042 4°99
8. Kerala S 48 8-85 25° 54
¢, Madliya Pradesh . . . . . 114 12°20 18:02
10. Maharashtra - . . 99 14°23 9+06
11. Mecghalaya . . . . . . 2 0-18 14'06
12. Mysore - J . . . . . 22 I'54 216
13. Nagaland . . . . . Nil Nil Nil
14, Otfgsa - . . . . . . 32 2°20 12°13
15. Punjab - . . ’ . . . 43 7-87 2454
6. Thpura - . . . . . . 3 036 29'75
17. Rajasthan . . . . . . 12 0'29 064
18. Tamii Nadu - . . . . . 313 40° 46 32-48
19. Uttar Pradesh - . . . . . 129 13°18 10-64

20. Manipur . . . . 7 041 29-08




21,
22.

23.

25.
26.
27.
28.
29.
30.

2 3 4 5
West Bengal - . . . . 64 32.48 2982
Arunachal . . . . . . 4 014 100°00
Andaman & Nicobar Islands . . . Nil Nil Nil
Chandigarh - . . . . . Nil Nil Nil
Dadar and Nagar Haveli . . . Nil Nil Nil
Delbi - . . . . Nil Nil Nil
Goa, Diu & Daman . . . . b 0’25 1I-I1-
Laccadive & Minicoy Islands . . Nil Nil Nil
Pondicherry - . . . 1 0-18 0°'09
Mizoram - . . . . Nil Nil Nil

Total :— 1274 182- 49 16-70

2.6. During the Fifth Plan all the remaining 1274 towns are proposcd

to be covered with safe water supply at an estimated cost of Rs. 275 crores
if funds to the extent arc made available.

Scarcity and Health Hazard in urban areus.

2.7. In a memorandum submitted to the Committee it has been repre-

sented that:—

“The urban areas that fall in the scarcity and health hazared zones
have similar problems as rural areas but the magnitude of such
problem urban areas has not been identified. On the other
hand most of the larger cities and metropolitan centres are
suffering from acute shortage of water supply for two reasons:—

(a) the rapid increase of urban population particularly in the
larger cities and the failure to augment water supply pro-
portionately, and

(b) the inadequacy of the existing sources of supply to meet
the needs of the growing population of most urban areas.

Over the last decades, it is the larger cities that have been growing
faster and according to the 1971 Census out of about 3,000
urban places, there were only 142 cities with population of
1,00,000 or over accounting for 52.4 per cent of the entire
urban population. In absolute terms most of the metropolitan
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areas had 5 to 15 people added to their numbers in the last
decade without any appreciable increase in their water supply
as envisaged. For instance Delhi had a supply of about 160
mgd (million gallons daily) while it was proposed to augment
it to about 290 mgd by 1971. Many of the areas in Delhi
have no more than 15 gallons per capita daily as against the
modest norm of 50 gps. Bombay has a supply of only 225
mgd. against its plans of increasing the supply to atleast 350
mgd. by 1970. On the other hand even the existing supply
had at times to be cut considerably in the event of failure of
rains and the low level of water in the lakes from which Bom-
bay draws its supplies. The Calcutta City Corporation with its
area of less than 40 Sq. miles out of the 500 sq. miles that is
the Calcutta Metropolitan District, had its per capita supply
reduced from about 52 gallons in recent years. The average
supply in the municipal areas outside Calcutta Corporation
limits would be about 12 gps. daily. Bengalore has long been
suffering from water shortage with a supply of about 13 gpc.
daily while Madras has no more than 17 gpc. per day. Lead-

ing towns like Ludhiana, Indore, Tiruchirappalli, etc. suffer
from similar shortage.

The other problem is the utter inadequacy of existing sources of
water to meet the rising demand. Tubewell supplies may be
adequate for smaller towns but for bigger urban areas supplies
from rivers, canals and lakes have to be harnessed, often from
long distances. The regular flow in Yamuna river is no longer
adequate for the 3.6 million population of Delhi. In Bombay
water has to be carried over a distance of 85 miles and more
distance places will need be tapped for the twin city and the
metropolitan planning region. The Madras water supply
scheme involves the carrying of thc Kaveri waters over 165
miles. The result is an enormous increase in the cost of
water supply projects apart from the fact that general costs

bave more than doubled over the last decade. This has
raised new problems of financing.”

2.8. Commenting upon this the representative of the Ministry of Health
and Faimily Planning stated during evidence:—

“The health hazard aspect in relation to drinking water supply is
construed to mean the hazard posed by communicable discases
carried through water. Wherever protected water supply is
made available, the incidence of such water-borne

diseases
falls down very appreciably.
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According to the latest available information, in about 1274 towns,
most of which are small, there will be no protected drinking
water supply at the end of the Fourth Plan. In the Fifth Plan,
provision is being proposed to cover all these towns by pro-
tected water supply schemes. The question of health hazard
would, therefore, be deemed to be limited to these towns only
for the present. This, of course, remains a fact that in the
cxisting towns some pockets, particularly slums within the city
and on the fringes of the city, unauthorised developments on
the outskirts of the city etc. are areas where regular water
supply does not exist. Considerable health hazard are, there-
fore, present. Under a Central Scheme started by the Minis-
try of Works, Housing and Urban Development, this year slum
improvement schemes have been launched in 11 cities which
would also take care of safe drinking water supply needs of
slums etc.

We have separately not made survey of such slum areas or unau-
thorised colonies, city-wise and as such cannot say what the
extent of the problcm at present is.”

2.9. The representative of the Planning Commission expressed his
views as follows during evidence:—

“Perhaps the problem of the urban areas, to the extent of serious-
ness that prevails in the rural areas is not as such and most
of the urban areas have some standard of water supply. I will
supplement it by the furthesr remark that for the minimum-
needs programmes, particularly, for slum areas, water supply
is included in the slums improvement scheme and for which
also adequate provision is being made and will be made in the
Fifth Plan.”

2.10. Asked what is the likely provision for water supply in urban and
rural sectors during the Fifth Plan, the representative of the Planning Com-
mission stated during evidence:—

“It is envisaged that during the Fourth Plan expenditure will be of
the order of Rs. 270 crores on urban water supply and sewer-
age and Rs. 125 crores on rural water supply. But the posi-
tion is likely to be almost the reverse (during Fifth Plan). The
final figures are yet to be calculated. But urban water supply
will probably get a little more than what it is now and rural
water supply will get stepped up by three to four times,”
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2.11. The Committee note that there has been a steady increase in
water supply in urban areas of the country during the last two decades.
The percentage of urban population served by water supply has risen from
48.5 percent in 1944 to 60 per cent in 1961 and to 77 per cent in 1971,
The Committee also note that 1274 towns where there are no arrangements
for safe water supply are intended to be covered with water supply during
the Fifth Plan covering by and large the entire urban population. They
further pote that slum improvement schemes have been launched im 11
cities which will also take care of the water supply needs of these cities.
However, the Committee are given to understand that no figures are avail-
able regarding the actual coverage of the urban population in different
towns where water supply is available only partially. Thus while there
would be as many as 1274 towns in the country without any organised
systam of whater supply at the end of the Fourth Plan there may be large
sections in other urban areas without water supply. Whereasas such sec-
tions are likely to increase further in view of the tendency of expansion of
the cities and towns, the Committee hope that necessary data in this regard

also will be collected and adequate provisions made to cover such popula-
tion simultaneously.

(ii) Rural Water Supply

2.12. Total rural population in the country today is about 44 crores
and constitutes about 80 per cent of the total population of the country.
This is almost equal to thc population of the country ten years ago. The

number of villages in the country according to 1961 census comes to
567,169.

2.13. Since the First Plan four different programmes were being im-
plemented for the development of rural water supply viz., the Community
Development Works Programme, Local Development Works Programme,
Home Ministry’s Programme for backward classes, scheduled castes and
scheduled tribes and National Water Supply and Sanitation Programme.

2.14. The Community Dcvelopment Works Programme is no more ope-
rating. The local Development Works Programme has been changed as
the Well-Construction Programme with effect from 1957-58. The Pro-
gramme aims at providing simple wells and hand-pumps in the villages
largely through the agency of Panchayati Raj Institutions. The Depart-
ment of Community Development in the Ministry of Agriculture looks
after the Well-Construction Programme at the Central Level.

160 L.S.—2.
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2.15. Water Supply Programme for backward classes, scheduled castes
and scheduled tribes is now being operated by the Department of Social
Welfare. Under the Backward classes sector Programme there is provision
of drinking water facilities in one of the schemes in the State Sector under
which drinking water wells, pumps and small tanks are constructed in loca-
lities/areas predominantly inhabited by the Scheduled Castes and Sche-
duled Tribes. Funds from the Tribal Development Blocks have also been
provided for drinking water facilities to the scheduled tribes.

2.16. National Water Supply Programme, as stated earlier, is in
the State Sector of the Plan. Apart from urban water supply, sewerage
and sanitation, the programme covers rural water supply scheme. The
Schemes under this programme are mainly piped water supply schemes and
such other measures for which some sort of mechanised skill is required e.g.
installation of tube-wells, handpumps with the help of drilling rigs. At the
Central level the programme is in charge of the Ministry of Health and
Family Planning. In the Ministry, Central Public Health and Environ-
mental Engineering Organisation looks after various aspects of the
programme like planning, programming, technical scrutiny of schemes,
guidance to the States in technical matters, liaison with the executing
authorities in the State, monitoring the programmes and progresschasing.

2.17. Out of the 567,000 villages in the country, under the National
Water Supply Programme about 22,000 villages had been covered by
March, 1972 by piped water supply covering a population of 162.94 lakhs
or 3.07 per cent of the total rural population. The table below gives the
progress made in the matter of piped water supply in rural areas since
1960.

I

Villages Population
covered covered
(in lakhs)
March, 1960 14713 —
March, 1970 14832 102 '92
March, 1972 22171 16294

The net increase in coverage since 1960 has, therefore, been 7458 villages
with a population of about 60 lakhs. A statement sl.lowing the numbe.r of
villages, population and percentage of rural population coverfed by piped
water supply in March, 1960, March, 1970 and March, 1972 is at Appen-
dix J.
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2.18. Of the remaining villages, about 4.55 lakh villages have some
kind of water supply like hand-pumps, conserved tanks, wells, rivers, stre-
ams, springs ctc. This still leaves about 90,000 villages where water is not
available within a depth of 50 feet or within a distance of one mile.

2.19. The Committee are distressed to note the dismal situation of water
supply prevailing in the rural areas of the country today. Even twenty-five
years after independence 4,55 lakh villages out of 5.67 lakh villages in the
country are still dependent on ancient means of water supply such as hand-
pumps, tanks, wells, rivers, streams and springs. What is most deplorable
is that there are still about 90,000 “scarcity” villages where water is not
available within a depth of 50 feet or within a distance of one mile and
there are still about 61,000 “health problem” villages where water fs
infected with various health hazards.

2.20. The Committee observe that although National Water Supply and
Sanitation Programme is working for the last 18 years about 22,000 vil-
lages only have so far been covered with piped water supply benefiting a
population of just 3.07 per cent of the rural population. It has yet to be
fully realised that with 80 per cent of the country’s population living in
the rural areas, water supply forms the most important single factor for
improving nation’s health. Considering the long neglect in the past, the
Commiittee urge that this subject will henceforward be allotted special im-
portance and urgency in the National Plans.

(iii) Scarcity and Health Problem Villages
A. Assessment

2.21. According to the working definition adopted for “scarcity vil-
lages”, a village which does not have a perennial water with a radious of
one mile or 50’ depth is called a “Scarcity village”, Health problem villages
are the ‘“villages suffering from health hazards.”

2.22. About 61,000 villages are faced with problems like Cholera,
Guinea-worm, endemicity, excessive fluorides, iron etc. In addition there
are over 90,000 villages where water is not available within a depth of 50
feet or within a distance of one mile.

2.23. With a view to solving the problem of scarcity and health pro-
blem villages urgently, the Central Government have laid down priorities
for taking up of rural water supply schemes according to which the above
categories villages are accorded the highest priority in that order next
only to the priority for the continuing schemes irrespective of the type
of villages.
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2.24. In 1962, the Central Government sanctioned special Investiga-
tion Divisions with 100 per cent Central assistance to make a preliminary
survey of the problem of water supply in difficult and scarcity areas. On
the basis of the information collected by the Special Investigation Divisions
assessment had been made carlier that there were about 2,10,000 scarcity
and problem areas in the country. Subsequently, the Ministry of Health
and Family Planning deputed a team of officers to visit each State for mak-
ing an on the spot assessment in discussion with the State authorities re-
garding the number of scarcity and problem areas. On the basis of the
fresh appraisal, it has been assessed that initially there were about 1,52,000
villages in the country without a safe and assured source of drinking water.

2.25. The break up of such villages is as follows:—

(n)‘ Villages where water is not available within a depth of 50

or within a distance of one mile 90,656

(b) Villages which are endemic to Cholera .. 33,857

{¢) Villages with proble.n of guinea-worm infestation 3,184
(d) Villages where witer is unsife due to the excessive

prasenze of such chemizals on iron, fluori fes etc. .. 24,778

1,52,475

2.26. The Statewise break up of these villages is given in Appendix-11
and the problem districts in each State are shown in Appendix-III.

2.27. The Committee have been informed that a population of 1263.66
lakhs is at present affected by the problems of scarcity and health hazards
in regard to water supply. A break-up problem-wise is as follows:—

Population in villages where water is not availabl ¢ within a depth

of 50’ or within a distance of one mile. .. 74834 lakhs
Population in cholera endemic villages. .. 241°59
Population in Guainea-worm affe >te i villages. 1843,
Population in other problem areas. .. 219°30

”

TOTAL .. 1263-66

It has been stated by the Ministry of Health and Family Planning that these
figures reflect an initial problem. The problem of some of these villages is
stated to have already been solved either during the first three years of the
Fourth Plan or during the period earlier than the Fourth Plan. It has been
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stated that about 29,000 villages would have been covered under the normal

Plan programme leaving a balance of about 1,23,000 villages to be cover-
ed after the Fourth Plan.

2.28. According to the earlier assessments there were about 2,10,000
villages in scarcity and problem categories, and consequently on a fresh
appraisal made by the officers of the Ministry of Health and Family
Planning it was assessed that initially there were about 1,52,000 villages
in the country without safe and assured water supply. The Committee
wanted to know in what ways the 58,000 villages not included in the
category of scarcity and problem villages were different from the remaining
1,52,000 villages and when it was proposed to cover these 58,000 villages
with protected water supply. The representative of the Ministry of Health
and Family Planning stated during evidence:—

“There was a fresh appraisal. It was because the Special Investi-
gation Divisions did not make a very accurate appraisal. For
instance, in some States whole districts were declared as scarcity
areas merely because scarcity happened to be prevalent over a
part of it at that point of time. There was an over-assessment.
When we made a further assessment, we found that the num-
ber of scarcity and difficult villages stands at 1,52,000. Even
this number is liable to alteration as a result of representations
being received from the State Governments who have been re-
vising these figures on the basis of further intensive surveys.
This is how 58,000 villages have been excluded.”

2.29. Rajasthan Government have in 2 memorandum submitted to the
Comnmittee informed that out of 33,305 villages in the State 24,321 villages
were in the category of permanently disadvantaged villages covering a popu-
lation of 159.78 lakhs. According to the information furnished by the
Union Health Ministry, however, in Rajasthan the number of premanently
disadvantaged villages was 4277 and another 6480 villages were infested
with guineaworm and other water borne diseases with a population of 91.80
lakhs. When this was pointed out to the representative of the Ministry of
Health and Family Planning during evidence he assured the Committee:—

Tn view of wide disparity, we would like to have another look and
we shall have a meeting with the Rajasthan Government and
try to arrive at a similarity of views.”
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. 230 The Committee note that the scheme of Special Investigation
‘Divisions was initiated in 1962 to investigate the problem of rural water
supply in difficult and scarcity areas of the country so that Ppriorities could
be determined. It is disturbing to mote that according to initial investi-
gations about 13 crores of rural population should be either without a

source of water within a reasomable distance or depth or if water was
available it would not be safe to drink.

2.31. The Committee note further that there is a difference of opimion
in regard to the number of scarcity and problem villages between the
Central Health Ministry now works and Housing and some of the State
Governments. In some cases such as in the case of Rajasthan there iy
wide disparity in the assessment. The Committee, therefore, suggest that
the matter should be re-examined in all its aspects and agreed conclusions
arrived at and priorities determined accordingly. The Committee hope
that this assessment work will be completed before the end of the Fourth
Plan so that necessary steps could be initiated in time to make safe water
available to the remaining areas during the Fifth Plan.

B. Scarcity villages in Hilly Regions

2.32. It has been represented to the Committce that the terrain in
Meghalaya is mostly hilly. Even though the annual rainfall in Meghalaya
varies between 2,000 MM to 20,000 MM most of the rainfall quickly drains
away by swift flowing rivers and streams into tne neighbouring plains of
Assam and Bangladesh. In the months of November to June every year
acute drinking water scarcity is experiencad all over Meghalaya by Jry'ng
up of streams, rivers and springs. This entire Meghalaya which consists of
three districts viz., Khasi Hills District, Garo Hills District, and Jaintia
Hills can be classified as water scarcity area. The representative of the
Ministry of Health and Family Planning agreed that acute scarcity was
experienced in Meghalaya during the dry months due to reasons mentioned
earlier. It would be seen from the list of perman:ntly disadvantaged wreas
of the country at Appendix III that only Garo Hills district has been
included among the scarcity ar:as. Asked why in view of the difficulties
expressed by the State Government of Meghalaya all the district could not
be inciuded in list of scarcity areas, the rcpresentativiz of the Ministry of
Health and Family Planning stated:—

“According to our working definition adopted for “Scarcity Villa-
ges”, a village which does not have a perennial drinking water
within a radius of one mile or 50" depth is called a ‘scarcity
village’. Tn hilly regions if we apply this definition very strictly,
a village which has a source of water within one mile directly
below it, is not a scarcity village. We, therefore, have to re-
classify the hilly villages and we should say that a vertical dis-
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tance of 100 metres should be equivalent to a fiat distance of one
mile, and if this guideline is accepted, the problem posed by
Meghalaya and other hilly regions will be taken care of. We
may mention that while sanctioning the schemes for Meghalaya
in the accelerated rural water supply programmes which I men-
tioned earlier, that is, the working definition that has already
been adopted. Regarding the specific problem of unavailability
of water in the hilly regions in a part of the y:ar, C.W.P.C.
and this Ministry have studied the problem. C.W.P.C. has
conducted a survey of these regions and has comu: to the con-
clusion that in the seismic zone, construction of large storage
reservoir is not always safe. Apart from this, the cconomics
of pumping water from storage rese-voirs to individual com-
munities would not be favourable. Poor communications make
it difficult for carrying out civil works and the cost is very
high, The provision of drinking wat:r has, therefore, to be
linked with the overall development of the region and opening
it up with a suitable communications system. Further, it is
considered that for a group of rural communities storage tanks
may be constructed at suitable places unde- th: rural water
supply programme, This Ministry will soon make a special
study for drawing up concrete proposals.”

2.33. The Committee take note of special difficulties experienced by
Hilly regions of Meghalaya. They also note that a new working definition
of scarcity villages has been adopted in the case of Meghalaya viz. absence
of a perennial source of water within a hundred metre vertical distance.

~ 2.34. The Committee suggest that this definition showld be adopted in
other hilly regions also,

2.35. The Committee also take note of the findings of the Central Water
and Power Commission that in the seismic zones construction of large re-
servoirs was not always safe. Apart from that the economics of pumping
water from storage reservoirs to individual communifies mav not prove
favourable. They further note that in view of economic conditions of the
people in these regions and high costs of these works, the vrovision of
drinking water had to be linked with the overall development of the region.
The Committee welcome the suggestion of constructine storage tanks for
a group of rural communities at suitable places in the Hillv regions. The
Committee sugpest that comprehensive proposals mav be drawn up for
fmplementation not onlv under the Accelerated Water Somolv Proeramme
but also under the regular programmes for execution during the Fifth Plan
for the hilly regious.
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C. Guinea-worm infested areas

. .2.36. The extent of population affect>d by guinea-worm infestation is
indicated in Annexure II. The problem is prevalent in the States of Madhya
Pradesh, Rajasthan, Gujarat, Maha-ashtra, Andhra Pradesh, Madras etc.
On a preliminary assessment made by the Special Investigation Divisions
it is estimated that 18.43 lakh population is at present affected by this in-
festation, In addition Rajasthan has 36 lakh persons affected by Guinea-
worm and other water-borne diseases. Sepurate figur.: in regard to guinea-

worm infestation in Rajasthan are, however, not available with the Com-
mittee,

2.37. As pointed out by the Drinking Water Board in their interim
Report in 1963 the stcp-wells are the direct cause of such guinea-worm
infestation. The cause and effect are too well-known for any special In-
vestigation in this behalf; and the remedy is also stated to be simple and
not very costly. What is required is to prevent access to such walls or
ponds by the infested persons or, for that matter by anybody. The conver-
sion of such stepwells into draw-wells would automatically arrest the fur-
ther spread of the disease amongst those who use such sourcc, It would
also make the water in such wells saferr The mere conversion of a step-
well into draw well is, therefore, the most urgent and essential first stage
of improvement. The cost involved would be just that du: to the provision
of a masonary wall blocking entry into the source. Further improvements
to the well to bring it to the optimum standards of a sanitary well and
covering it with a slab and providing hand pumps or power pumps may
all form thz second stage of improvements to the source, What is impor-
tant to note is that the completion of the first stage by itself is a remedy
against the spread of guinea worm disease in the area.

2.38. In this connection the Board had recommended as follows:—

“The Board would, therzfore, give this matter the highest priority
and suggest that, irrespective of other considerations, the con-
cerned State Governments should procecd to mak:: a survey of
this specific problem, prapare correct estimates for the first
stage of improvem:nts, and to include adequate provision in
its budget for 1964-65 to cover all guinea-wo-m infested areas
in the manner indicated. This is all the more necessary be-
cause the only remedy or palliative for euinea worm disease
is to prevent its spr2ad at the source. Unlike other water
borne diseases. guinea-worm infestation has no cure through
medicines or prophylactic measures.”
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2.39. No figures are available with the Ministry indicating the number
of step-wells and ponds, infest:d with guinea-worm diseases, Statewise as
in March, 1964, the number of them converted into step-walls and draw
wells during 1964 to 1972; the number of wells/ponds improved further

and fitted with handpumps, power pumps, the number of weils/ponds re-
quiring conversion/improvement today.

2.40. It has, however, been stated by the Ministry in this connection
that “high priority has been accorded to taking up water supply schemes
in areas suffering from hcalth hazards which include guinea-worm infested
areas also, both under the National Water Supply and Sanitation Program-
me and the Accelerated Rural Water Supply Programme.”

2.41. The Committee note that the Drinking Water Board had in their
interim Repost in 1963 made a specitic reference to the problem of Guinea-
worm infested areas and had reccommended adequate provision in 1964-65
budget to cover all these villages. In the absence of figures indicating the
steps taken in implemen‘ation of the positive recommendations made by
the Drinking Water Board in regard to guinca-worm infested greas the
Committee arc inclined to conclude that ecither no follow-up action was
taken to implement the recommendation or there is no mechanism to gauge
the progress actually made in the execution of the diffcrent programmes.
Even though the Committee are given to understand that these arcas will
now be covered by the end of the Fifth Plan, the Committee feel that if
some steps had been imitiated in 1964-65, by this time the sufferings of
the people in the guinea-worm infested areas could have becn mitigated
to a great extent.

2.42. The Committce desire that necessary mechanism should be evolv-
ed to kecp a watch on the progress made in the execution of the schemes
under the National Water Supply Programme.

D. Implementation

2.43. Recommending a high priority to be accorded to the ru-al phase
of th: Programme the National Water Supply and Sanitation Committee
(1960-61) had in their report stated:—

“The rural phase of the entire programme has an urgency and im-
portance of its own. There is a unanimity of opinion all over
the country that safe wat:r supply should be provided within
the reach of every village and hamlet by the end of the Third
Plan, if possible. and before the end of the Fou-th Plan in
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any case. And, side by side, rural sanitation also should re-
ceive simultaneous attention, with a special emphasis on the
the hygienic disposal of humran excreta and sanitary disposal
of liquid wastes. These measures demand and highest priority
in the Rural Health Schemes as they constitute the only posi-
tive practical step for the eradication water-borne and filth-"
borne discases from the rural areas of the country. Their far
reaching effects in rehabilitating rural health and economy are
too significant to miss.”

2.44. Asked why inspite of the unanimity of the cpinion prevailing in
the country at that time and thereafter it has not been possible to adhere
to the time schedule in this regard the repres:ntative of the Miaistry of
Health and Family Planning stated during evidence:—

“The major constraint so far has been inadequate financial alloca-
tions for water supply and sanitation.”

2.45. Asked if there was any possibility of reaching the target before
the end of the Fourth Plan, the representative remarked:—

“Absolutely not, nor can it be at the end of the Fifth Plan.”

2.46. Asked by what time the target is expected to be achieved the
representative explained: —

“Again it depends on your target, If your target is that disadvan-
taged villages should be covered first, and if the Plan places
Rs. 650 crores at our disposal, we should cover them by the
end of the Fifth Plan. There is no shortage of manpower,
skill and all that.”

2.47. Considering the importance of the matter, the Drinking Water
Board of the Ministry of Health set up in 1963 had also fixed up a period
of five years at the most for the implementation of the phase of providing
drinking water to difficult and scarcity areas, The following observations
of the Board ar: worth quoting:—

“For obvious reasons, the Board would accord the highest priority
to the provision of water supply in the difficult and scarcity
areas which have mostly been neglected under all the program-
mes hitherto. The Board considers this matter so urgent and
important that it would fix the period of implementation of this
phase of the programme to the next five years at the most,
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With this special aim in view, the Board had to take stock
of the present situation and gauge the possibilitics of imple-
menting an accelerated programme to cover the difficult and
scarcity areas in the two remaining years of the Third Plan,
forming an integral part of 4 comprehensive programme.

The Board realises that until a complete and correct assessment of
the total rural water supply situation is made possible from
the final reports of the investigation divisions, the formulation of
a comprehensive rural water supply programme to cover the
needs of all rural populations in the country may not be pos-
sible except on an ad hoc basis. Nevertheless the unsolved
problems of rural wat:r supply to the difficult and scarcity
areas are so keen'y realised by all the States, that any efforts
to bring speedy relief to such areas under an accelerat:d pro-
gramme, even as an interim measure and within thc limitations
of the =xisting set up would be most welcome to the State
Governments.

The Board has, therefore, decided to present this interim report to
the Union Health Ministry setting out the manner in which a
beginning could be made to solve this problem as part of a
comprehensive programme which could be formulated in due
course. Time is of the greatest essence in the implementation
of the rural water supply programme in the present context
of our national economy and development. Any plan, interim
though it may be, would be fruitful if it can utilise effectively
the remaining two years of the Third Plain by accelerating the
present pace of progress, and paving the way for a realistic
mplementation of an expanded programme in the Fourth
Plan. To this end the Board has set out its views in this
report and would urge that immediate action should be pur-
sued to put the plan into action.”

2.48. Asked to state the circumstances that impeded the implementa-
tion of the recommendation of th> Board the representative of the Ministry
of Health and Family Planning stated during evidence:—

“Because of Jack of adequate resources, the obiective could not be
achieved. Tn 1963, the Plan as a wholc ulso received set-
back. We have had those Annual Plans because of various
reasons.”
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2.49. In reply to another question the repres:ntative of the Ministry
of Hcalth and Family Planning stated:—

“The programme is vitaly important. After all, without water we
cannot live and yet we find that in the past, very little has
been done. By the end of the Fourth Plan, about 1,23,000
“difficult” villages would still be uncovered, and we want to
cover them very rapidly. This is the wish of the Government
as well as of the Ministry. The total cost will be of the order
of Rs. 670 crores at today’s prices. So far, the programme
has' suffered from only one main obstacle. namely lack of
resources. With resources, this is one of th: programmes that
can go forward very rapidly indeed.”

2.50. The representativz of the Planning Commission a'so assured the
Committce during evidence that:—

“But so far as water is concerned, all I can say is that the Planning
Commission is far more conscious of this fact than it has been
befor:> and this is reflected in the comparative figures they have
provided in the Plans and, as I submitted earlier something
like four or five times more of outlay on rural water supply
will be made in the Fifth Plan. With the constraint on the
resources, you will also appreciat: that the Planning Com-
mission has to be sclective in its approach. But, so far as
rural water supply, is concerned. it is perhaps committed that,
by the end of the Fifth Plan difficult areas should get water

supply.”

2.51. However. Approach paper of the Fifth Plan as approved by the
National Development Council envisages allocation of Rs. 550 crores dur-
ing the Fifth Plan for Rural Water Supply as against Rs. 650 crores asked
‘or by the Ministry of Health and Family P'anning.

2.52. The Committee note that the National Water Supply and Samita~
tion Committee (1960-61) of the Ministry of Health had recommended
the highest priority to the provision of safe water supply to the rural popu-
lation as in their opinion fhis could be one positive step for eradication
of water-borne and filth borne diseases. That Committee had desired that
safe water should be provided within the reach of “every village and hamlet
by the end of the Third Plan if possible, and before the end of the Fourth
Plan in any case” The Drinking Water Board (1963) had also given the
highest priority to the provision of water supply in the d*flicult and scarcity
areas. Tn view of the importance of the matter the Board had chosen to
give an interim report on the subject and had stipulated a period of five
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years for implementation of this phase of the programme. The Committee

are, however, disappointed to note that this programme continued to he
overlooked for want of funds,

2.53. The Committee note that the Approach Paper of the Planning
Commission envisages an allocation of Rs. 550 crores as against Rs. 650
crores asked for by the Ministry of Health and Family Planning (now Works
and Housing) for providing safe water supply in scarcity and health problem
villages. More than the financial provision, the Committee feel that there
has to be a greater stress on physical achievement of the target, as what the
Plan sets out to achieve, is the provision of safc water supply to as many as
1,24,000 villages, as compared to only 22,000 villages which have been pro-
vided piped water during the last 20 years. The Committee would like the
Planning Commission and Government at all levels to prepare without delay,
plans and designs for implementation of the programme. There would
also have to be careful planning of material resources, particularly water
pipes and pump sets etc., so that these do not become a constraint in
the implementation of the programme. The Committee would also sug-
gest that a detailed annual plan should be prepared indicating, inter alia,
the complete schemes which are to be taken up and the relative priorities.
This would enable ‘Government at various levels, not only to cnsure time-
ly implementation, but would also facilitate the task of monitoriig and

taking remedial measures where necessury, to ensure that the Plan targets
do not slip.

E. Special Investigation Divisions

2.54. As stated carlier the scheme of Special Investigation Division was
started in 1962 and is being continucd during the Fourth Plan as a cen-
trally-sponsored scheme. The object of this scheme is to make an
appraisa] of the problem of rural water supply in the difficult and scarcity
areas in the country. Special Investigation Divisions and sub-Divisions
have been sanctioned to the various States with 100 per cent  central-
assistance to carry out preliminary surveys in the difficult and scarcity
areas. In 1962-63, 19 Divisions and 82 sub-Divisions had becen set up
in various States but the number of such Divisions got reduccd to 17 Divi-
sions and 70 sub-Divisions bccause the actual cxpenditure being incurred
by States was more than the financial assistance that was being given to
them. Considering the importance of this scheme, the Fourth Plap outlay
of Rs. 2 crores for this scheme was increased to Rs, 3.5 crores subsequently
and in December, 1971, 19 Divisions with 101 sub-Divisions were sanc-
tioned. Of a total of about 1,52,000 scarcity and problem villages in the
«wountry, about 65,000 villages are stated to have been surveyed by these
divisions till now. Tt is expected that by the cnd of the Fourth Plan all
the villages would have becn surveyed.
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2.55. It was observed in the Seminar “Water in Man’s life in India” last
year that even though Special Investigation Divisions have been function-
ing in the various States under a centrally-sponsored scheme, precise data
on the existing resources, problems and proposals for rural water supply has
not become available. It was observed that there was need to plan the
work of these divisions so that this preliminary assignment was complet-
ed within the Fourth Plan which would enable the rural water supply
programme to be implemented in accordance with the physical needs in
the permanently disadvantaged areas.

2.56. 1t has also been represented to the Committee by some of the
States that the work done by these Investigation Divisions has not been
satisfactory. For instance, it has been represented by one State Govern-
ment that the existing one Special Investigation Division with only two sub-
Divisions attached was “two meagre” to cope up the investigation work of
the entire State. This was practically more so for the State due to diffi-
cult commuucation and long rainy season. By contacting various agencies
and also by physical verifications at site to the extent possible, the investiga-
tion division roughly made an assessment of the rural water supply position
in the entire state. It has, however, been stated by the Government of thc
State that the data collected by these agencies was mot accurate. There-
fare, physicut verification of the data already collected has been started.
This work is stated to be progressing slowly due to vastness in jurisdiction
and difficult climatic and communicaticn conditions.

2.57. In case of another State also it has been represented that detail-
ed survey and compilation of data of 70,000 villagegs could not be done
duc to inadequate staff. The State being the largest in the country, it has
been represented that in case information was to be properly complied,
then, 7 Investigation Divisions and 28 sub-Divisions would be required as
against the existing 2 Investigation Divisions and 4 sub-Divisions.

In this connection the representative of the Ministry of Health and
Family Planning stated during evidence that the special Investigation Divi-
sions in the States were further strengthemed in 1971-72 as a result of
Mid-term Appraisal of the scheme. Two more sub-Divisions were sanc-
tioned for the State of Assam. In addition, instructions were issued for
proper reorganisation of the set up and the manner in which the work
should bc aone by the strengthened special Investigation Divisions.

He informed the Committee that: —

“Some States have, of course, been asking for more staff and more
wnvisions wnder the scheme.  However, the Ministry’s view
is that a number of States were not properly utilising the
special Investigation Divisions and some of them were employ-
ing them for even executing the schemes. In the case of Assam,
1t was found that S1.D. had not been used for the purpose
for which it had been created and that, partly, was the reason
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for shorifall in its performance. The point is, that the States
must allow the S.I.Ds. to do their job. For execution, they
have to do themselves.”

2.58. The Committec wants to know how it was cnsured that after mak-
ing assessment the work was being carried out according to the Plan in thel
States and that the money allotted was properly utilised. The Secretary,
Ministry of Health and Family Planning stated:—

“T do not know whether the Planning Commission does any moni-
toring but we do some monitoring. The S.I.Ds. are centrally
sponsored schemes; my own view is that the S.I.Ds. should
work strictly under the Centre as they used to at one time.
Then and then alone will we know the total picture of the prob-
lem accurately in the country and will know whether they are
working satisfactorily.”

2.59. In this conncction the representative of the Planning Commission
stated that the question of making centrally-sponsored schemes into Central
schemes was one of technicality. Ultimately the goods had to be delivered
by the State Government representatives. In the opinion of the represen-
tative of the Planning Commission the fact that the Central Government
was giving money was a fair amount of incentive in its hands to goad and
guide the States according to a certain programme. Tt was the man behind
that mattered. For the centrally-sponsored schemes the funds come from
the Centre ind for the Central Schemes also the funds come from the
Centre; only there is slight difference in accountability.

12.60. The representative of the Ministry of Health and Family Plann-
ing pointed out that:—

“There is difference in the flow of funds. If it is a central
scheme, if we find they are not doing the work, we stop the
funds. If it is a centrally-sponsored scheme, the Finance
Ministry automatically releases funds and we came to know of
any shortfall in performance sometimes only in April, or
March when we cannot do much.”

2.61. The representative of the Planning Commission, however, in-
formed the Committee that some thinking was going on for the Fifth Plan
and it was being considered to combine the functions in regard to investi-
gation and planning and to promote it as a central scheme,
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2.62. The Committee are greatly distressed to find that the Special
Investigation Divisions which were set up as carly as 1962, have been able
to cover only 65,000 villages so far, out of about 1,52,000 scarcity and
problem villages in the country. The Committee have, however, been given
to understand that the remaining villages totalling 87,000 would be survey-
ed before the cnd of the Fourth Plan. This statement amazes the Com-
mittee, as it is proposed to achicve within the course of a few months, the
survey of 87,000 villages, which is practically one and half times of what
(had been done in the earlicr ten years. There has been obviously no close
watch kept on the progress made by the Special Investigation Divisions in
currying out their work from year to year, and to take active measures to
se¢ that the work was speeded up. Apart from the speed, what has caused
great concern to the Committee is the view expressed by knowledgeable
authorities that the data collected through these surveys in many cases, is
not accurate or reliable. The Committee feel that this could and should
have been avoided hy issuing suitable guidelines for investigation work,
right in the heginning, by contcmporaneous review of the work carried out
and by taking effective measures to bring about improvement. Even now,
the Committee feel that where the data is not complete or accurate or reli-
able, no time should be lost in correcting it.

2.63. The Committee are also concerned to note, on the one hand, the
plea put forward by several State authorities that the staff sanctioned for the
Special Investigation Divisions is inadequate and, on the other, the view of
the Central Ministry that the staff for the investigation work are diverted to
other assignments. The Committee would like to stress that there should
be an agreed approach in this matter and both the Centre and the States
should ensure, not only that the work of investigation is completed accord-
ing to a detailed programme to be drawn up in that behalf but that the data
collected and collated are completely reliable, to provide the basis for
detailed planning and designing.

2.64. The Comimittce are not convinced of the merit of establishing a
separate planning and design unit since 1972, for working out details of
rural water supply, for implementation. The Committee feel that the work
of planning and designing should be made an integral part of the investi-
gation units, which should be suitably strengthened where necessary, for
this work,

2.65. Elsewhere, the Committce have noted Government's determin-
ation to ensurc that safe water supply becomes available at least to all the
1,52,000 scarcity and problem villages. The Committee feel that this task
can be performed only if there is detailed planning and designing, in ad-
vance. This under-scores the need for stremgthening suitably, the Special
Investigation Divisions to perform this work, according to a prescribed
time-schedule.  The Committee would stress that there should be a con-
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temporaneous watch at high levels, to see that the work proceeds on the
nghi lines to throw up reliable data and that correct remedial measures are
taken where necessary, in time,

F. Planning and Design Units

2.66. After preliminary survey of scarcity and difficult areas has been
made, the next step is to prepare detailed rural water supply, schemes for
these areas which can be taken up for implementation. To assist the States
further, Special Planning and design units were sanctioned to various States
in December, 1971 with 100 per cent Central assistance for preparing
detailed rural water supply schemes on individual and regional basis so
that the data collected by the Special Investigation Divisions can be put to
beneficial use. The idea of this schemc which is a centrally-sponsored one,
is to -ensurc that at the beginning of the Fifth Plan, an adequate number of
properly investigated and designed schemes is available for being taken up
for implementation without any loss of time.

2.67. Financial provision for this plan is Rs, 110 lakhs for this scheme
in the Fourth Plan and the Ministry of Health and Family Planning have
stated that this amount is likely to be spent during the years 1972-73 and
1973-74. It has further been stated by the Ministry that 1100 regional and
individual water supply schemes covering about 14,000 villages will be
preparcd by the cnd of the Fourth Plan. Asked if this would not leave a
gap between the preparation of schemes and implementation thereof during
the Fifth Plan, the represcntative of the Ministry stated during evidence
that these schemes were proposed to be prepared by the Planning and
Design Cells for implementation during the Fourth Plan and beginning of
the 5th Plan as advance action for which it is proposed to spend Rs. 00.75
crores in 1973-74 and thereafter, each year Rs, 2.10 crores upto 1977-78.
Also under special Investigation Division scheme it is proposed to spend
Rs. 00.89 crores in 1973-74. Thus a total of Rs. 10.04 crores is proposed
to be spent to cover the remaining 1,23,000 villages. The representative
stated that there was, therefore, no question of gap in the performance.

. 2.68. Some State Governments have in their memoranda submitted to
the Committec represented that preparation of detailed design and estimates
on the entire rural areas by the present Design Cells as per yardstick fixed
by the Government of India will take a long time. The State Government
of Assam fcels that assuming that additional staff as asked for under the
Special Employment Programme are sanctioned, the design for piped
schemes can be completed in about 10 years time. Government of
Meghalaya feels that the preparation of complete plans and designs will take
about fifteen years.

160 L.S.—3
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2.69. During evidence the Committee were informed that the sanction
for the Central Scheme of Planning and Design Cells was issmed in Decem-
ber, 1971. Most of the States have created units only in the current year
(1972) and it was, therefore, too early to judge whether the norms prescrib-
¢d under the scheme were too low or too high. No formal complaint re-
garding the norms for preparation of schemes being excessive were stated
to have been received from any State Government. However, some Chief
Engineers were stated to have orally represented that norms were perhaps
excessive. The Committee were assured that efforts would be made to
make the norms realistic.

2.70. The Committee note that a centrally-sponsored scheme of Plan-
ning and Design Units, has been put into operation during 1972 to ensure
that at the beginning of the Fifth Plan an adequate number of properly in-
vestigated and designed schemes are available for being taken up for im-
plementation without any loss of time. The Committee hope that these
units will be ready with a sufficient number of schemes in advance for im-
plementation towards the end of the Fourth Plan and the beginning of the
Fifth Plan.

2.71. The Committec also hope that the norms prescribed for pre-
paration of these schemes will be re-examined to ensure that they are re-
alistic.

(iv) Sewerage and Sewage Disposal

2.72. A sewer system and sewerage disposal is an inseparable con-
comitant of a water supply. The obligation, to collect the waste water and
dispose it of safely is there, once a water supply scheme is installed.

2.73. On this subject the National Water Supply and Sanitation Com-
mittee in their Report in 1961 quoted the then Union Health Minister from
his address to thc Fourth Conference of Public Health Engineers. This
appears to be relevant even today:—

“Water supply and sewerage are twin facilities, and normally should
be taken up side by side. There is no point in relieving water
scarcity by installing a water supply scheme and increasing
local insanitation by delaying the sewerage scheme. The cause
and the effect are obvious. But here again local bodies are
faced with difficulties. While a local body may successfully
argue its ‘ways and mean’ position to undertake a water supply
scheme it usually gets into a state of mental atrophy in regard
to its sewerage scheme. The conventional norms deciding the
financia] viability of a project, make a sewerage scheme al-
most a total liability on the community, as there is no visible
or direct monetary return therefrom. This is not a correct
basis of assesment and some change in outlook seems justified.
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A sewerage system relieves the local body of expenditure on
obligatory services like scavenging and nightsoil conservancy,
anti-Filaria and anti-Mosquito measures, and sullage drains
crews, apart from giving relief in medical expenditure to the
local body and thec Government alike. These beneficial factors
should all be evaluated as remunerative features contributed by
a sewerage system and financial allocations should be based on
such judgement.”

2.74. The National Water Supply and Sanitation Committee had observ-
ed that:—

“Because of the financial incapacity of local-bodies and the element
of subsidy needed to promote urban sewerage schemes, it is
possible that the progress of sewerage schemes wil] be retarded
in the implementation of the Programme. This cannot be
helped; and it should not also result in impeding the progress.
of water supply schemes either. It is inevitable that more
water supply schemes would be installed under the Programme
before a corresponding number of sewerage systems come into
eflect. A certain time lag between the completion of a water
supply scheme and that of a sewerage system for the same town
may have to be tolerated because of the financial limitations of
the local-body and the State Government to do anything better.
It will be necessary for the State Governments, and possibly
the Centre, to give a fillip to the implementation of urban
sewerage schemes by offering subsidies in the initial stages to
the extent necessary, after all other resources available to the
local-body have been completely tapped. With an improved
standard of living and the felt need for a sewerage scheme
along with water supply, it ma— be expected that urban com-
munities would be prepared in an increasing measure to sup-
port their sewerage systems on a self-sufficient basis.”

2.75. According to the figures made available by the survey made by the
Health Survey and Development Committee (1944) and recapitulated by
the Eavironmental Hygiene Committee (1949) sewers had been laid partial-
ly in 35 cities and towns in the country in 1944. Later, the National
Water Supply and Sanitation Committee reported that 75 cities and towns
had been sewered till 1960 fully or partially. According to the infor-
mation furnished by the Ministry 186 towns had been sewered till March
1971. Thus in about three decades sewerage has been introduced in an-
other 151 cities and towns. In these 186 towns where a sewers have been
laid so far, there are areas where sewers serve only parts of the cities and
towns.
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2.76. The Table below gives the position of sewerage facilities available
in various States of the country full or partial by March, 1971.

11,
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.

23.

25.
26.
27.
28.
29.
30.

Andhra Pradesh
Assam . .
Bihar

Gujarat

Horyana
Himachal Pradesh
Jammu and Kashmir
Kerala

Madhya Pradesh
Maharashtra
Meghalaya
Mysore

Nagaland

Orriss

Punjab

Tripura
Rajasthan

Tamil Nadu
Uttar Pradesh .
Manipur

West Bengal

Arunachal

Andaman and Niéobar Islanis

Chandigarh

Dadar & Nagar Haveli

Delhi
Goa, Diu & Daman

Laccadive & Minicoy Islands

Pondicherry - .

Mizoram .

.

. . . . 3
. . . . . . Nil
2
10
. . . . . . 18
-3
. Nil
I
It
. 22
Nil
20
. . Nil
31
. . Nil
. 3
. 20
3
. Nil
. . 7
. . . Nil
. . . . . . Nil
. . . . I
e e e e e Nil
e T
. . . I
e e e s Nil
. . . b
. Nil

ToOTAL: 186
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" "277. The Central Council of Health recommended in their meeting
held in November, 1969, inter alia that priority should be given to (1)
Sewerage schemes for towns in areas which are Hyper-endemic for filariasis
and (i) the schemes for conversion of dry latrines into flush latrines. Inti-
mating the action taken on this recommendation, Government have in-
formed the Committee that § States and most of the Union Territories
have replied so far. The States of Andhra Pradesh, Assam, Bihar, Kerala,
Madhya Pradesh, Mysore, Nagaland and Rajasthan have not yet sent their
reports. While the States agree that priority should be given to sewerage
schemes in towns hyper-endemic to filariasis, all the States report inability
to take up this work due to paucity of funds. The U.P. State has stated
that the element of subsidy which is now 25 per cent in the State, should
be increased to enable the economically background towns to take up
sewerage schemes. West Benga] has stated that sewerage schemes in such
towns should be included under the Filaria Control Scheme which is
Centrally-sponsored with 100 per cent, grant. All these States are stated
to have agreed to the implementation of schemes for conversion of dry
latrines. Though the allocations are not large, a beginning has been made
in this programme in most of the States. The West Bengal State have in-
formed ;shat .though a scheme was considered for inclusion in the Fourth
Plan) they could not do so due to limited resources.

- 3.78. In a paper submitted in the Seminar on financing and manage-
ment of Water Supply and Sewerage works held in January, 1973 it has
been pointed out that “inadequacy of both sewerage and sewage treatment
facilities is primarily due to non-availability of .adequate funds. This is
quite natural as, in India, likc other developing countries there are many
competing demands on the limited finances available for development.
Furthermore, such facilities, especially sewage treatment in the past, used to
be highly expensive with the then available one or two mechanised pro-
cesses and specialised equipments. Thus the cost of these facilities was
also one of the factors responsible for limiting the execution of such facili-
ties even for small and medium sized towns.”

2.79. According to the estimates of the Ministry of Health and Family
Planning a sum of Rs. 1,346 crores would be required for total urban
sewerage of all the 2,735 towns remaining to be sewered at the end of the
Fourth Plan, apart from the urban sewage disposal. During the Fifth Plan
it is proposed (as per the approach paper of the Ministry of Health and
Family Planning) to cover 83 towns with a population of 2.44 crores at the
expense of Rs. 500 crores. Cost of dry latrines into sanitary latrines in
1,325 unsewered towns will be Rs. 170 crores and the cost of augmentation
of existing sewerage systems will be of the order of Rs. 300 crores. Thus
in all Rs. 970 crores will be required for urban sewerage during the Fifth
‘Han"period. In addition the Approach paper to the Fifth Plan envisages
covegage of about 150 towns (with a population of 1.0 lakh and above) in
regard to disposal of urban waste at the cost of Rs. 400 crores,

1
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2.80. Commentmg upon the financial magnitude involved, the paper
submitted in the seminar, referred to earlier, states:—

“This reveals the magnitude of the problem and creates a dowbt in
the minds of all concerned as to whether it will be possible to
implement such facilities costing of this order within the limit-
ed resources available for the whole country. Taking into ac-
count the time lag involved in implementation and popuiation
growth occurring concurrently at a much faster rate, it will be
a formidable task to solve the total problem of sewage disposal.
However, finding ways and means of reducing the cost and
making the facilities self-supporting ventures will definitely go
a long way in easing out the situation facilitating a larger num-
ber of towns to implement sewage disposal facilities.”

2.81. The paper has suggested the following measures towards making

the sewerage and sewage disposal scheme more viable and self-support-
ing:—

(1) By adopting low cost sewage treatment methods .especially
stabilisation ponds and aerated lagoons, considerable amoutit of
saving in both capital and maintenance costs could be obtain-
ed which could attract many small and medium sized towns
to install such treatment methods.

(2) Providing sewage effluents from stabilisation ponds to farmers
on a chargeable basis even at the mominal rates of plain irri-
gation water, and maintaining fish ponds with a portion of
effluent revenue can be earned over and above the annual ex-
penditure including repayment of loan required for the treat-
ment plant. The surplus amount of earning could very well
be used to off-set the annual expenditure involved in the
scwerage system of the town.

(3) In view of the fact that nutrients worth of Rs, 0.35 are preseat
in 1000 galls. of sewage effluents, a rational approach on
evaluation and adoption of appropriate rate—charges for
sewage effluents required to be considered so as to off-set the
annual expenditure to a great extent on scwerage facilities be—
sides self-supporting the treatment methods.” .

N T
2.82. In a mcmorandum submitted to the Committee also it has. boen
stated that since the problem of water supply is intimately connected with
that of sewage disposal, the treatment of sewage and industrial wastes se-
presents a centra] issue in urban water supply. The issue has its hydmplogi-
.cal and even agricultural aspects. It has, however, been representod shat

-t
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this has received a very low priority in this country. This has to a large
extent been due to the high cost of conventional sewage ‘digesters’ whose
Plants have usually been imported. The state of indigenous production of
such plants is rather unsatisfactory. Current efforts have, therefore, becn
developed towards methods of treatment which are more suited to local
conditions (climate) availability of equipment and low capital and running
<costs. One such method which was devised a little more than a decade ago,
is this so-called ‘“Oxidation pond” which needs no mechanical equipment
and depends for its successful operation on adequate sunshine and a warm
temperature, both of which conditions are amply met under the Indian
-climate conditions. At present more than 50 “Oxidation ponds” exist in
+the country. The “Oxidation ditch” represents another variant of this
-device. Still another device which has been developed in the country is
the mechanically created “lagoon” which is stated to be the simplest of all
these. Since all these devices are reasonably simple and inexpensive to
“operate, it has been suggested that the devices could be put to more extensive
use throughout the country, not merely in some parts of the big metropolitan
areas but also in smaller cities and towns where the facilities of sewage
,disposal are almost non-existent.

2.83. Asked if any eflorts had been made for their more extensive use
‘?and if so what success had been achieved thereby, the Ministry of Health
and Family Planning have stated that the Central Public Health Environ-
mental Engineering Organisation, while tendering advice to State Govern-
ments on their schemes, suggests the use of these methods namely “Oxidation
,ponds”, “Oxidation ditch”, and “lagoon™ especially for small communities.
+The State Governments have generally reacted favourably to these sug-
gestions. It has been stated by the Ministry that use of these methods will
‘be considerably enlarged in the Fifth Five Year Plan when it is proposed to
;'make a much larger outlay for sewemage and sewage treatment facilities.

2.84. The Committee note that sewerage facilities in urban areas do not
«<xist in several States like Assam, Jammu and Kashmir, Meghalaya,
+Nagsland, Tripura. Manipur, and Andaman and Nicobar Islands. In some
other States such as Andhra Pradesh, Bihar, Himachal Pradesh. Kerala,
./Drissa and Rajasthan the facilities are only nominal. None of these States
#as more than 3 cities which have any sewerage arrangements even partial-
Ty. - In all, there are 186 towns in the country today which are scwered
out of a total number of 2921 towns. Even in these cities there are areas
which are unsewered. Considering the fact that the number of towns and
<itiep-covered by the facility of water supply has reached 1282 in March,
«1971 benefiting a population 841.71 lakbs and snother 500 towns are
targéted to the covered during the Fourth Plan period further benefiting
phaut a crore of people and there is further a proposal te cover all the
wemalaing towns in the country with water supply during the Fifth Plan,
dbe Committee feed that it is high time that adequate steps are taken to
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provide sewerage {acilities to the towns which are already covered by
water supply. The Committee note that sccording to the Ministry of
Health and Family Planning the total cost of covering 2735 towns with
sewerage facilities will amount to Rs. 1346 crores. That Ministry have
in their Approach paper for the Fifth Plan proposed to cover 83 towns
with a population of one lakh by sewcrage facilities at an estimated cost of
Rs. 970 crores. In addition the Ministry have asked for Rs. 400 crores to
cover about 150 towns with solid waste disposal arrangements during the
Plan period. Realising the magnitude of the task ahead and considering
the financial difficulties of the municipalities, the Committee do not wish to
recommend that the progress of water supply programmes should be stalled
to meet the sewerage nceds. They would, however, like to stress the point
that time-lag between water supply and sewerage facilities has to be reduced
and care has to be taken to ensure that the slums are not allowed to spread.
The Committee, therefore, suggest that a phased programme may now be
chalked out to make available this facility early. beginning with cities en-
demic to fifth-borne diseases like filariasis and cholera etc.

2.85. While the setting up of the Water and Sewerage Boards recom-
mended elsewhere in the Report will go a long-way in making these opera-
tions self-paying, ways and means have to be devised to find finances at
the local levels also,

2.86. The Committee feel that the Public Health Engineering Research
Institute as well as other national health Iaboratories should address them-
selves urgently to the problem of evolving suitable equipment for sewage
digestion, so as to do away with the need for importing Sewage Digesters.
The Committee note that some progress has already been made in this
direction by evolving Oxidation Ponds, Oxidation Ditch and lagoons etc.
The Committee need hardly stress that if these processes are efficacious,
they should be pressed into service without delay and improvements effect-
ed in the light of experience. The Committee would also stress that conti-
nued research should be made, with a view to simplify and reduce the
cost of treating thre sewage, so ns to kecp the economic burden wl* tlla
veach of the local popnlatlon LI SR

(v) Water Pollution

A. The Problem

2.87. It i is obvnously of primary importance that water should be avail-
able to mankind in sufficient quantity but of no less significance ‘is
the quahty of water. Rarely can the water as drawn from 3 rain, lake or
well be used d1reptly for municipal or industrial purpose.  The impurities
introduced into it either By natural pr man-made pollution can seriously
affect the health and both the equipment and quality or the mdﬁs"tnd
product.
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2.88. The natural accumulation of impurities in water is a result of the
Chemico-physical constitution of the world and very little can be done
about it, except to. treat the supply according to need. -

2.89. Poliution of surface water has been going on ever since the
appearance of scttled communities, People found it convenient to dis-
pose of unwanted materials in nearby rivers because these were carried
away. So long as the quantity of pollutants was small, the self-purification
capacity of the stream could deal with thé situation. In large cities and
industrial towns, the water carriage system for scwage became a necessity
and the pollution from the towns came to bc removed to the rivers. In the
course of time this practice results in the destruction of acquatic life and
is detrimental to agriculturc hazard, to public health and a costly liability
to industry. The increasingly complex nature of wastes brought about by
“chemical Revolution” hag created problems in the utilisation of water
sources for municipal and industrial purposes.

2.90. River Hooghly in Calcutta receives wastes from jute mills, textiles
mills, tanneries, pulp and paper mills, distilleries and a number of miscel-
laneoug industries. Damodar receives wastes from steel mills, coke even
plants, distillery pulp and paper mills and coal based chemical industries.
Ganga at Kanpur reccives wastes from tanneries, textile mills, wooden
mills, jute mills and a number of pharmaceutical industries.

2.91. Water Pollution of Jamuna River at Delhi is 4 frequent phenomenon
causing large scale fish mortality during summer months and there is
always a danger of jaundice epidemic. A study of the river shows how
the quality of water deteriorates between Delhi and Agra, a distance of
about 200 kilometres. Guinea worms have been reported in large number
of rural wells. In Calcutta and .its environs, there is an additional problem

of iron bacteria with its attendant complaints of pipe chocking colour and
tastes.

2.92. Use of synthetic detergents and pesticides, intermittent supply of

water and estuaries including bays, lagoons etc. are among other causes of
water pollution.

According to the Ministry of Health and Family Planning the only
objective method of preventing pollution of water is to have suitable legis-
lation. Although the subject of legislation falls in the State list, the Cen-
tral Government considering the urgency of the problem, introduced the
“Prevention of Water Pollution Bill, 1969 in Rajya Sabha in December,
1969. The Bill has been under reference to a Joint Committee of both
the Houses. The Committee has visited various places in the country to
obtain first hand information of the problem and is considering the Bill.
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2.93. The Bill envisages setting up of water Pollution Boards both at
the Central and State levels. These Boards will be vested with the execu-
"tive authority and they will be responsible for undertaking a programme (o
control pollution of water sources in the country. A provision of Rs, 7.6
lakhs has been made in the Central Sector in the Fourth Plan for meeting
‘the expenditure on the establishment of these Boards etc.

2.94. It has been represented to the Committee that ‘“‘local Govern-
ments, municipalities and corporations are the worst offenders in regard o
pollution. They are polluting all the rivers. They don’t take any steps to
safeguard the purity of river waters. In the name of the economy, the

P. W. D. in each State is allowing the disposing of waters into the nearest
Tiver.

2.95. The Ministry of Health and Family Planning have stated in writ-
ten note that “It is a fact that sewage is being discharged into the water
courses which is resulting in pollution of these water courses. In a large
number of towns the sewage is either not treated or sewage treatment plants
do not function properly with the result that untreated sewage is let of into
the rivers etc.”

2.96. It has been stated by the Ministry that the situation is propesed
to be controlled in two ways:—

(i) Through legislation which is now before the Joint Committec
of Parliament; and

(ii) Through Plan Schemes of setting up of proper sewerage treat-
ment plants in all the sewered places and by sewering large
towns.

B. Advance Action

2.97. It has been represented to thc Committee that the problem of
water and environmental pollution has received considerable attention in
the last few years but we are still nowhere near evolving a strategy to mgct
the dangers in the actual operational field. The Water Pollution Preven-
tion Bill is before the Parliament for the last 2 years and the Joint Select
Committee has collected considerable evidence and material. It is hoped
that the Bill will be enacted in the near future. It is, however, necessary
immediately to anticipate in advance the difficulties of implementation and
the C.P.H.E.E.O. should get busy working out the organisational, adminis-
trative and technical details for effective enforcement of the new legislation.
Ultimately it will be necessary to press into service the local government
machinery and it will need a massive programme of orientation and train-
ing of local functionaries to develop a fresh awareness towards the atten-
"dant problems.
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2.98. Asked if any advance action has been initiated to anticipate the
~difficulties of implementation and towards working out organisational,
-administrative and technical details for effective enforcement of the com-

ing legislation regarding water pollution, the representative of the Ministry
- of Health and Family Planning stated during evidence that the training pro-
_ gramme was in operation for training personnel in control of water pollu-
tion under WHO assisted scheme. Advice of WHO experts had also been
availed of on the various aspects of water pollution and control. Also the
- Central Public Health Engineering Organisation had been giving advice to
the State Public Health Engineering Departments and others in matters
relating to prevention of water pollution. Measures relating to control of
water pollution etc. had also been brought to the notice of the State Gov-
emments and local bodies in mee‘ings and conferences. The representa-
tive stated that “wherever we find that definite action is needed, we do take
. up this particular issue.”

2.99. 1t was pointed out that the Bill sought to:—

(i) establish at the Centre as well as in the States water pollution
prevention Boards with the necessary complement of technical
and administrative staff and to confer on them such powers as
are necessary to deal effectively with the problem of water
pollution in the country.

(ii) provide penalties for contravention of the provisions of the
Act; and

(iii) establish Central and State Water testing laboratories to enable
the Boards to assess the extent of pollution. lay down stan-
dards and establish guilt or default,

2.100. Asked if some work relating to the setting up of the Boards
- and Laboratories could be initiated in advance to facilitate the implemen-
tation of Bill the representative stated that it was not known as to what
shape the Boards would take when the Bill was passed because even in
the Select Committee, the thinking had undergone a number of changes.
There would be further amendments when the Bill came before Parliament.
Nor was it known what the Boards would do about laboratory. Therefore,
no action had been taken to set up any laboratory.

2.101. The Committee note that a comprehensive Water Pollution
'Bill is pending before a Joint Select Committee of Parliament. The Com-
. mittee have po doubt that the bill would take care of all aspects of water
poliution, with particular reference to the health hazard which is. being
mddnhqashgme.bymmdﬁem.
* With the advance in modern ¢echnology, there is mo reason why we should
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not be able to eliminate this health hazard and pollution right in the begin-
ing, instead of letting it become a problem of gigantic proportions, as Is
the case in some of the advanced countries. The legislation is as effective
as its implementation. The Committce would, therefore, like the Ministry
of Health and Family Planning. (now Works and Housing) to work out in
detail the machinery which would be required to implement the legislation

on water pollution, so as to ensure that it is effectively administered in the
interests of public health.

C. Water Testing Laboratories

2.102. 1t has been represented that in respect of urban water supply
there are arrangements for the purification of water and its testing befare
its supply for domestic consumption. The problem is different. In respect
of rural areas where no such organisations exist at present. The public

wells which supply drinking waler should be periodically tested and neces~
sary measures taken to maintain its purity.

2.103. The Committee wanted to know if any arrangements cxisted in
the States to test water periodically in public wells and tanks with a view
to maintain their purity and whether these arrangements werc sufficient.
It has been stated by the Ministry that Public Health Laboratories in the
different States examine water quality. Besides some of the major water
works are stated to have their own laboratories for this purpose. It has,
however, been admitted by the Ministry of Health and Family Planning
that the facilities are insufficient as far as coverage is concerned.

2.104. As has been mentioned earlier, out of 5.67 lakh villages, a mere
22,000 have been provided with piped water supr’~ and an cverwhelming
majority have to make do with traditional sources " supply, viz. dug-wells,
pumps, ponds, tanks etc. The Committee consider that the least that can
be done by Government, is to ensure that the water actually being used by
these villages is periodically tested, in order to determine its suitability
for human consumption, and remedial measures taken as mecessary, to
improve its quality till safe water supply can be provided on assured basis.
The Commiitee' would Tike the Central/State Government to draw up pilot
schemes in this behalf which, after befng tested in the field, could be ex-
tendéd to ofhwer areas in the shortest possible time. The Committée need
maypomtommmemmcmmgmeqmmyofwamshmbe

'shnpnﬁedmdiéexfentpmslble,wlththeheﬁ)ofmmmm,mas
te enable the local' AVic atttiorities to mdertake fis task of testing.
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D. Research Work regarding Poliution i

2.105. It has been represented to the Committee that “little research
work has been done in this country in respect of water pollution particularly
for industrial wastes. Industries are springing up all over the country, It
is essential before a licence is granted to set up any indusity or permission
is granted to set up any industry, the treatment of its wastes should be
spelted out and should form part of the project report.”

2.106. In @ written note submitted to the Commiitee, the Ministry of
Health and Family Planning have stated :

“These aspects were being taken care of in the Prevention of Water
Pollution Bill now before Parliament.”

2.107. A technical authority has drawn attention to the following pro-
-blems relating to water pollution on which research is urgently needed:—
(i) Determination of acute and chronic toxicities of all pollutants
including pesticides, heavy metals, other chemicals and herbi-

cides to Indian fish and other acquatic life.

(ii) Determination of physiological and histological effects of pollu-
tants,

(iii) Development of methods of studying diffusion processes ncar
the bottom of esturaine areas.

(iv) Development of mathematical and physical models of circulation
in relation to transport, and dispersion of pollutants in estuaries
and coastal waters,

(v) Studies on absorption and adsorption of pollutants by sediments
in suspension.

(vi) Investigation of the accumulation of pollutants in macro and
micro-organisms resulting from direct intake from the physical
environment or by intake of organic matter.

(vii) Investigation of biological transport of pollutants within the food
webs of the aquatic environments,

(viii) Studies to understand the physiological background of different
types of accumulation processes of the various organisms,

(ix) An extensive research programme should be organised to
evaluate ways and meang of augumenting supplics and impro-
ving efficiency in usage. These include intensified use of low
quality water for industry and tolerant crops, watershed
management, reduction of evaporation and seepage losses from
storage and conveyance units, weather modifications and see
water desalination.



40

(x) Rationalisation of well construction methods. using chemically -
less susceptible material than brass or uncoated steel, should be

immedtately implemented, along with research on materials
development,

(xi) Detailed geohydrological exploration in areas having ground
water salinity problems should be intensified to isolate connate
water bodies or saline/brackish aquifers; well grouting and’

packing techniques should improve; water table studies should
be intensified to facilitate drainage measures.

(xii) Mathematical analogue modelling techniques be developed to -
simulate ground water behaviour.

2.108. Position in respect of these aspects has been stated by the Minis-
try as follows:—

(i) Some studies have been carried out with regard to toxicity bioes-
say with regard to D.D.T. wastes. Very little work has been

done with respect of evaluation of specific compounds on
Indian fish.

(ii) Not done.
(iii) Not done.
(iv) Not done.
(v) Not done.
(vi) Not done.
(vii) Not done.
(viii) Not done.

(ix) (a) Low quality water for industry Reclamation of sewage for
producing clean water useful, for industry is already on a plant
scale—Union Carbide of Bombay is one illustration.

(b) Low quality water for tolerant crops—sewage is used for
irrigation at several places in the country.

(c) Evaporation studies have been carried out by C.P.H.EE.R.L
and several field stations in the States using Cetyl alcohol.

(d) Water desalination—Defence Research organisation angd’
Central Marine and Salt Research Institute have finalised a
model for this purpose,

(x) Substitute non-corresive pipes like P.V.C, are being gradually -
used in the country; for well strainers.
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(xi) Several Organisations like Geological Survey of India, Central.
Ground Water Board, Exploratory Tubewells Organisation,
Rajasthan Ground Water Board are engaged in this work.

(xii) Not done.

2.109. The Committee have dealt, earlier in this Section, with the
proposed legislation to p.event pollution. It is of the utmost importance -
that the iactors which cause pollution, should be thoroughly investigated
by research and other allied institutions, so as to find efficacious remedies:
to pollution which results from industrial processes, particularly from the
discharge of their wastes and effluents. The Committee are concerned to
find that out of 12 problems listed for urgent research in the cont:xt of
preventing pollution, work is at present going on only in respect of 4 or §
aspects, while the remaining have not received attention. The Committee
would like Government to review the matter comprehensively in consulta-
tion with the research institutions and all others concerned and draw up a
meaningful and time-bound programme with proper priorities, for intensi-
fying research to find efficacious answers to the problem of pollution, so
that this could be given effect to, in the interests of public health.

(vi) Water Supply in Delhi

2.110. According to 1971 census the Delhi Union Territory had a total
population of 40.40 lakhs of which 36.30 lakh was urban and 4.14 lacs
rural. At present the urban population is increasing at a rate of 0.14
lakh per year.

2.111. Due to the high ratio of urban population the water supply pro-
blem in the Union Territory of Delhi is predominantly an urban water supply
problem. Actually the rural areas already provided with piped water supply -
are also drawing water from the water supply system of the Delhi Metro-
politan area.

2.112. At present there are two sources of water supply in Delhi viz. (i)
surface water source and (ii) underground water source. Surface water is
drawn from the source Jamuna at Wazirabad and Okhla and water is sup-
plied after treatment. For underground water Delhi is not considered to be
a very good source both in respect of quality and quantity. However, about
50 tubewells have been sunk in some of the areas in South and West Delhi.
Underground water from the river bed is also being tapped by means of
ranney type-wells.

2.113. Quantity of water supplied from different sources is as follows:—

Wazirabad .. 80 MGD
Chandrawal .. 90 MGD
Okhla .. 6 MGD
Tubewells .. 7 MGD

183 MGD
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The Committee have been informed that 5 MGD of water from Wazira-
bad source cannot be utilised due to the fact that some of areas served by
the Plant have not been fully developed, leaving thereby a quantity of 178
MGD. . By overloading the other plants the average supply. of water during

this year (1972) is 181 MGD for a population 36.3 lakhs which works out
to 49.8 gallons per capita.

2.114. 1t has .becnf stated in a memorandum submitted to the Committee
by Delhi Administration that:—

“At present Delhi is being supplied with about 170 million gallons of
filtered water and 30 million gallons of unfiltered water (for
gardening ctc.) per day, This supply, on an averag:, gives a per
capita per day water supply of about 55 gallons. This figure
compared to the per capita per day supply usually available in
other big cities of the country appears quite high, but for the
general high standard of living in Delhi and dry climate in the
region in which Delhi is situated this supply is being fouad too
short for the actual requirements of the citizens of Dclhi. There
are many localities in Delhi where the per capita per day water
consumption is already 100 gallons or above. In the area under
the jurisdiction of New Delhi Municipal Committee, holding a
population of about 3 lakhs, the present water supply, on adding
both filtered and unfiltered water supply, is about 55 million
gallons per day which gives an average per capita per day supply
of about 180 gallons. Similarly in the cantonment area the
filtercd water supply of about 7 million gallons per day is being
given to a population of about 60,000. Tn addition to this,
they are drawing a substantial quantity of water supply from

wells for gardening purposes. Thus in the Cantonment area
also the average per capita water is well above 100 gallons per
day.

The above mentioned facts and figures must be kept in mind while
assessing the water supply requirements of Delhi in the coming years. There
will no doubt be a substantial population of not so well-to-do people and
their average per capita per day water consumption may be only 25 or 30
gallons. In view of this the Naskar Committee appointed by the Govern-
ment of India to give recommendations regarding augmentation of water

supply in Delhi recommended in their report of 1965 an average per capita
per day supply of about 75 gallons. The Committee had also estimated the
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population of Delhi in future years and worked out the future water supply
requirements for Delhi as given in the following table:—

Year Requirement of water
Supply (in MGD)

1971 288
1976 366
1981 459
2001 766

By interpolation of the above figures the present day requirements of
water supply in Delhi work out to about 300 MGD. The present water
supply of about 170 MGD is, therefore, short of the requirements by about
130 MGD. These requirements will be increasing at a rate of about 17
MGD annually.”

2.115, Progress made in the augmentation of water supply during the
last decade is indicated in the following figures furnished to the Committee
during evidence:—

1960 90 MGD
1966-67 114 MGD
1967-68 127 MGD
1968-69 134 MGD
1959-70 13¢ MGD
1970-71 146 MGD
1971-72 164 MGD
1972-73 178 MGD

2.116. The representative of the Delhi Water Supply and Sewage Dis-
posal Undertaking, during evidence, projected the future requirements of
drinking water in Delhi and its actual availability as under:—

The urban population in 1971 as per the latest census figures is 36
lakhs and at the rate of 50 gallons per day per head we will
require 180 million gallons. We are now supplying 178
million gallons which is more or less that figure. By 1974
the projected population based on the last census figures will
be 41 lakhs and at 50 gallons we will require 205 m. gallons.
In the next two years, we are augmenting the supply by 27
m. and that will come to 205.5, which will more or less keep
pace with the population increase. In 1976 the population is
expected to be 45 lakhs and at 50 gallons it comes to 225
million by which time we will have augmented our water sup-
ply by 100 millions which will come to 307.5. Actually by
that time, we will be surplus. In 1981 the population is
expected to be $6 lakhs and at 50 gallons, we would require

160 L.S.—4
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280 million gallons. On the basis of 50 gallons, we would:
have enough upto 1981. Of course, we are also thinking of
increasing the per capita supply to 60 gallons in which case
we will require more. But upto 1981, care has been taken to
get water from the State Governments. Negotiations have
already been started on a long-term scheme with State Govern-
ments, building separate dams and so on.”

2.117. The representative of the Delhi Water Supply and Sewage Dis-
posal Undertaking apprised the Committee during cvidence of the following

measures initiated towards augmentation of water supply during the mext
decade: —

...... On a short term basis, we are going to augment by about
15 million gallons next year; the year after that we will be
augmenting by 12.5 million gallons; in other words, 27.5
million gallons in the next two years. At the same time we
have also started a scheme for augmenting water supply by
100 million gallons. We are going to get water from U.P, and
Haryana Governments. We have already taken steps to
initiate action for setting up a 100 million gallon plant with
the State Government for supplying water and for carrying
out works in their territory. This plant is expected to be ready
by May, 1976. But in between that, we are planning that by
1975, at least SO million gallons would be available. You will
see that from 90 million we have come to 178 million gallons.
We will add 27 million gallons within the next two years and
another 100 millions by 1976.”

2.118. The Committec have been informed that for water beyond 1981,
various schemes like Lakhawar Dam Project in U.P., Dadahu Dam Project
in Himachal-Pradesh and the Dhauj and Kot Project in Haryana are under
consideration.

Master Plan

2.119. The Government of India has set up a Committee to prepare a
master plan for the development of water supply and sewerage and drainage
works in the Union Territory of Delhi during the next 30 years. The
Public Health Engineering Wing of Delhi Administration will be preparing
this Master Plan under the guidance of the above Committee. The Master
Plan is proposed to be completed in three stages; first to remove the
deficiency in existing water supply, sewerage and drainage systems; the
second to cater for the meeds upto the year 1981; and the third for the
period from 1981 to 2001.
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2.120. The present deficit in the water supply is expected to be made
up by the Fifth Plan period and thereafter the water supply will keep on

increasing to match with the increase in demand duc to growth of popula-
tion,

Distribution

2.121. The representative of the Delhi Water Supply and Sewage Dis-
posal Undertaking stated during evidence that taken on an overall basis,
there was sufficient water in Delhi, but there were some problems like the
seasonal variations, distance of a colony from the main headworks, etc.
Referring to the difficulties faced in supplying water to the areas which
had been recently developed the representative stated:—

“It is unequal distribution because the headworks are at the
northern end of the city and expansion is going on towards the
south and other areas. There are also many old areas like
the old city, Sadar, Paharganj, where the distribution system
is very old which requires remodelling. As colonies develop
away from the main works, those at the tail end suffer some
shortage. For example, take R. K. Puram area. It is right at
the southern most point of Delhi whereas the plant is at the
northern most point. There we are able to give them only
four hours supply in the morning and four in the evening, The
problem is of conveying the water to the place. In other areas,
we give 13 hours supply, 4—11 in the morning and 4—10 in
the evening.”

2.122. The steps stated to have been taken or being taken to solve this
problem are¢ indicated in the succeeding paragraphs.

2.123. It is proposed to supply 5 MGD of water from the Ranney
wells. The additional Ranney wells constructed by 1974-75 will also be
utilised for supplying the water to South Delhi,

2.124. In South Delhi an integrated scheme has been taken up which
envisages the construction of regional overhead tanks to supply water to
the various areas. The water will be boosted up from the Kailash
Reservoir.

2.125. Similarly, in West Delhi, an integrated scheme for supplying
water from the Rajouri Garden underground tanks to various regional re-
servoirs has been taken up in hand. These overhead tanks and booster
pumping stations will help to equalise the supply of water during the
summer months.
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~ 2.126. In the city area, scarcity is also felt in the summer months as.
the pressure is inadéqpate. An underground reservoir at Ram Lila Maidan'
with booster pumping station is under construction. This will improve the-
water pressure in the city area which is at present fed from the Jhandewalan
Reservoir and where the levels in the reservoir go very low during the
summer months due to greater drop off. Other schemes like putting up-
booster pumping stations at Pahari Dhiraj, Jhandewalan are in progress.
This will also improve the pressure of water in the localities served by it.

2.127. It has been stated that the Cabinet has recently decided to
amalgamate the Delhi Water Supply and Sewage Disposal Undertaking of
the Munitipal Corporation of Delhi, the Water and Sewage Disposal Wings
of the NND.M.C. and the Cantonment Board into a Statutory Autonomous
Board. Action is being taken to introduce the necessary legislation in
Parliament. With the setting up of the above Board, there will be only
one authority for receiving and distributing water in the Capital and this.
is expected to avoid the difficulties now being expeérieniced due to the-
presence of numerous authorities responsible for water supply in the Capital.

Coordination with Neighbouring States

2.128. On the question of augmenting water supply in Delhi in co--
ordination with neighbouring States the Chief Engineer, Delhi Water Supply
and Sewage Disposal Undertaking stated during evidence that the meetings.
were held by the Minister of Irrigation and Power with the neighbouring
States of Haryana and Punjab. 200 cusecs of water had been obtained
from U.P. After the Ramganga Scheme water would also be available
from upper Ganga Canal. Haryana Government had also agreed to supply
300 cusecs right through the year, With this 100 m. gallons of water
would be available. Further negatiations were stated to be going oh with-
the neighbouring States which were to be finalised for exchanging sewage:
Haryana Government was stated to have agreed to give 50 p.c. raw water
in exchange for sewage after treatment.

Coordination

2.129. The representative of the Ministry of Health and Family Planning
stated during evidence that there were a number of authorities responsible-
for water supply in Delhi as in large municipal areas and it was very neces-
sary that their action should be coordinated. He stated:—

“In Delhi there has not been much coordination, we must admit. It
was only in the last summer when there was great sbortgge and
queues started forming up at the taps that at the mstancerf
the Health Minister a meeting was convened on the 27th June,
1972 in which this whole problem of coordination was taket
up. All authorities concerned werc present. Our Ministry,.
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Planning Commission, Ministry of Irrigation and Power, Minis-
try of Home Affairs, Delhi Administration, Delhi Municipal
Corporation, New Delhi Municipal Committee, Delhi Electricity
Supply Undertaking and C.P.W.D., these are the authorities
who are concerned with the supply of water in one way or the
other. Also there is D.D.A. The whole question of coordina-
tion as well as future action was gone into. Thinking about
the future action we split in two, one was for immediate needs
and the other was for distant or future needs. Since then a
number of meetings have been held to see that in a coordinated
fashion these decisions are carried out. -

'2.130. Asked if it was working satisfactorily the representative stated:—

“It is too early to say. We started on the 27th June. I must admit
before this there was no institutional and sustained attempt at
coordination.”

2.131. Since the chances of getting employment in urban areas are more
than those in the rural areas the population in the larger cities is increasing
rapidly. Same is the case in regard to Delhi. New colonies are coming up
including those developed by D.D.A. The Committee wanted to know if
the essential services for these colonies are planned beforehand and it is
ensured that water, electricity, transport medical facilities etc. are provided
for simultaneously and if so why difficulties in regard to all these facilities
were being faced at present. The representative of the Delhi Development
Authority explained during evidence:—

“Most of the houses which we have built, we have already allotted
them and they are occupied. Actually we have also to depend
for water on other agencies like the Municipal Corporation and
we have been regularly having coordination meetings with them
and we have tried to find solutions. Where we do not get pipe
water supply, we have put tube wells. The question is we can-
not stop the construction because the position changes from
day to day. There is shortage with regard to pipes. There may
be difficulty in getting labour and so many problems come in.
But we cannot stop planning because the cost of construction
goes every year by 10 per cent.

2.132. The representative of the Delhi Development Authority explained
further:—

“In our plan we do provide for all these facilities. So far as shop-
ping centres are concerned, D.D.A. themsclves comstruct them.
So far as the other facilities are concerned like transport, health
and all that, we provide land for them, but actual construction
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etc. has to be done by the particular organisation. We do have
frequent meetings even with the allottees of flats. We do realise
the difficulty. But at the moment what we can do is to write
to the concerned department to do the needful. We have no
statutory authority to compel any department that they must
do. But we do try to see that all these facilities are provided.
I admit that they are not there to the extent they are necessary.
We are trying to improve things.”

2.133. He informed the Committee that for that purpose monthly meet-
ings for coordination were being held with different authorities.

2.134. Expressing his view on the subject of coordination among differ-
ent authorities for providing these.facilities the representative of the Minis-
try of Health and Family Planning stated:—

“Question of jurisdiction comes. Wes have also felt that there
should be one coordinating authority. In Calcutta there is the
Calcutta Metropolitan Development Authority where one autho-
rity works under the Health Ministry—Dbecause the Health Min-
istry is concerned with local self-government and in a sense, con-
trols all municipal activities. If the Estimates Committee feels
that coordination is necessary in Delhi and if they make a re-
commendation to this effect, that there should be some co-
ordinating authority under the Ministry which deals with local
self-goverament, then we may be able to set up some such body
here.”

He elucidated the point further:—

“In all big cities, there are a vast number of departments involved.
Coordination is absolutely vital, not so much in planning
I think, our cities plans are all quite well made in execu-
tion and implementation, that is where we fail. This is a very
important thing. So, we have taken up in our Ministry the
question of coordination in the matter of water supply to the
whole of Delhi. We began the work only five months ago. We
hope, it will show results in the near future. If you want other
works also to come under this, such as, transport and electricity,
unless the rules of business of the Government are changed and
one Ministry is given the responsibility for coordination, I am
afraid, things will not work out to anybody’s satisfaction. At
present, there are five Ministries involved. The Ministry of
Irrigation and Power deals with irrigation and Power; the Minis-
try of Transport deals with buses; the Ministry of Works and
Housing deals with D.D.A.; the Ministry of Health deals with
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sewerage and water supply and the Home Ministry deals with
Delhi Administration; and the C.P.W.D. is dealt with by the
Works and Housing Ministry. One Ministry must be given all
the responsibility so that the responsibility can be squarely
placed and coordination effected properly. This Ministry can
be either the Home Ministry because it deals with Delhi Admi-
nistration or it can be the Works and Housing Ministry because
it deals with local self-governments and is doing the same kind
of work in Calcutta. Whatever Government decides, it will be
a good decision because dnly one Ministry will be responsible
for all these things.”

2.135. Asked if the Lt. Governor could perform these functions the re-
presentative stated:—

“But the point is that he has no powers. If on the basis of a recom-
mendation made by this Committee, the final accountability is
placed on some Ministry, I would submit that it should not be
the Delhi Administration because they will have little influence
on the Central Ministries; it will be only a Central Ministry
which will be ablc to influence another; if it is placed in some
Central Ministry, things will improve.”

Quality of Water

2.136. The River Jumuna is being grossly pollutted in Delhi. Due to
this pollution it has become necessary to close down the Okhla Water-works
that had been feeding the South Delhi colonies. The Committee have been
informed during evidence that this had not been stopped altogether. For
the same reason it is being proposed to shift the unfiltered water supply in-
take near Rajghat to some other source that can give unpolluted raw water.

2.137. The Lt. Governor of Delhi has formed an Action Group for
controlling the pollution of environment in the Union Territory of Delhi and
this Group is also going to take suitable steps to prevent the pollution of
the river Jamuna in Delhi. Arrangements have already been made with the
Central Public Health Engineering Research Institute, Nagpur for conduct-
ing a samitary survey of the River Jamuna so that the sources of pollution
could be identified and the nature and quantum of the pollutants from those
sources could also be ascertained and necessary action taken to prevent the
pollution. The proposed sanitary survey of the river is going to be taken
up shortly.

During evidence the Committee have been assured by the Additional
Director-GGeneral of Health Services that water supplied to Delhi was quite

potable.
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. 2.138. The Committee note that at present 178 million gallons of
drinking water is available to a pepulation of 36 lakhs in the Capital which
works out to 49.3 gallons per capita per day. It would appear from the
facts brought before the Committee that so far all efforts towards water
supply in Delhi have been based on an average supply of about 50 gallons
per capita/per day. In this connection the Committee wish to point out
‘that the Naskar Committee appointed by the Government of India ¢o give
Tecominendations regarding augmentation of water supply in Delhi had
recomnended in their Report in 1965 on average per capita/per day supply
-of about 70 gallons. Calculated on the basis of the recommendations of
the Naskar Committee, the present day requirement for Delhi would work
out to about 300 m.g.d. Thus Delhi is short of the requirements by about
120 m.g.d. The Committee are not awarc of the considerations for which
action for avgmentation of water supply in Delhi is based on 50 gallons
per capita|per day. Further in some colomies of Delhi and in camtonment
aren 100 gallons of water is being consumced on an nverage per capita/per
day; and in some places in New Delhi adding both filtered and unfiltered
‘water average consumption ranges to 180 gallons a day. The Committec
hope that Government will keep these consideration in view while formu-
lating future plans in regard to augmentation of water supply in Dethi.

2.139. The Committee further note that the current availability of water
supply does not take into account the rural population of the Capital. With
just 4.14 lakhs of population residing in rural areas the water supply prob-
lem in the Union Territory of Delhi, though predominantly an urban water
supply problem but with the city expanding fast and the rural and urban
areas getting progressively interspersed, it is hardly possible to exclode this
population for the purposes of availability of safe water supply. The Com-
mittee, therefore, feel that assessment of future requirements of water supply
for Delhi should also take into account, the rural population of Delhi.

2.140. The Committee also note the difficulties being experienced by
the people in Delhi on account of unequal distribution of water. The
result is that there are localities in Dethi and New Delhi where the per
capita per day water supply is 100 gallons and more and consequently
there are colonies where water supply is less than the average of 50 gallons
per head per day. This has happened as stated by Government on account
of the distance of the colonies from the main headworks which are at the
northern end of the city and the expansion is going on towards southern
and western areas. Further, there are many old areas like the old city,
Sadar and Paharganj where the distribution systems are stated to be very
old and require remodelling. The Committee wish to observe that what-
ever may be the reason, whether for want of proper planning or for want
of remodelling at appropriate stage of distribution systems, the citizen is
hardly concerned and it is the duty of the planners and engineers to foresee
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'such eventuslities. In any case, the Committee note that some steps are
:giweady in hand such as putting up of regional overhead tanks in South
Delhi and Rajouri Garden and installation of booster pumping stations at
Ramlila-groumds and other places. The Committee hope that these pro-
‘grammes would be expedited so as to bring about early relief to the citizens.

2.141. The Comnmittee feel that the decision to set up a statutory autono-
mous Board by amalgamating the Delhi Water Supply and Sewage Disposal
Undertaking, the Water and Sewage Disposal Wings of the New Delhi Muni-
cipal Committee and the Cantonment Board is in the right direction.. The
setting up of this Board should help solve distribution and other problems
and also help in bringing about an integrated approach towards augmenta-
‘tion of water supply in Dethi. The Committee hope that necessary legisla-
‘tion in this regard will be brought before the Parliament early.

2.142. The Committee note that some arrangements have been finalised
with the State Governments of Uttar Pradesh and Haryana for 100 m. gal-
lons of water and the treatment plant for this supply will also be ready by
1976. The Committee hope that necessary time schedule in putting into
operation this plant will be adhered to. They also hope that further nego-
tiations with State Government of Haryana for raw water in exchange of
sewage and other schemes for requirements beyond 1981, such as Lakhawar
Dam Project in Uttar Pradesh and Dadahu Dam Project in Himachal Pra-
desh and the Dhauj and Kot Project in Haryana which are at present wmder
consideration will also be finalised early so that necessary action for imple-
‘mentation of these programmes can be initiated at appropriate time.

2.143. The Commiittee also note in this connection that the Government
of India has set up a Committee to prepare a master plan for the develop-
ment of water supply in Delhi during the next 30 years to be completed by
three stages. The Committee suggest that a time schedule may be drawn
for the completion of this plan which may be adhered to.

2.144. The Committee note that a number of organisations/Departments
are concerned with Water supply in Delhi in one way or the other, such as
the Health Ministry (now Works and Housing), the Planning Commission,
the Ministry of Irrigation and Power, the Ministry of Home Afiairs, the
Delhi Municipal Committee, the New Delhi Municipal Committec and the
C.P.W.D. The Committee are surprised to note that coordination should
be lacking among these bodies even in the Capital. The Committec, how-
ever, note that though much belated, some coordinating efforts have been
initiated in this direction since June, 1972 and hope that these efforts will
bring in the desired results.
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2.145. The Committee, however, do not think such half-hearted measures
could be of permanent value and feel that much more drastic measures are
absolutely essential for the Capital for an effective, and overall coordination
among all the organisations concerned not only with water supply but with
all civic amenities such as electricity, transport, medical facilities, education
etc. under a high power coordinating authority, The Committee note that
in Calcutta, Calcutta Metropolitan Development Authority has been formed'
with a view to achieve such coordination under the Health Ministry (now
Works and Housing). In this connection the Committce have in their report
on “Housing” commended the suggestion in regard to vesting in the Lt.
Governor all necessary powers of the Central Government for bringing about.
coordination among the different organisations engaged in providing various
civic amenities in Delhi. The Committce hope this suggestion will also.
receive serious consideration by Government,

2.146, The Committee have been assured during evidence that water
supplied to Delhi is quitc potable. They, however, note that River Jamuna
is being grossly polluted in Dclhi and that an Action Group is already on the
job to take suitable steps to prevent pollution of the river with the help of’
Central Public Health Engineering Research Institute. The Committee hope
that the nature and sources of pollution will be identified expeditiously and-
suitable measures taken to prevent water pollution in Delhi.



CHAPTER Il
FINANCIAL AND OTHER PROBLEMS
(i) Finances

(A) Priority for Water Supply in Plans

3.1. The importance of water supply has been underlined time and
against. Even before Independence, the Health Survey and the Develop-
ment Committee, 1945 had commented:—

“The provision of a safe water supply should receive the highest
possible priority from the administration responsible for the
welfarc of its people. This has been recognised by every civi-.
lised country in the world. Many have yet to fulfil adequately
their responsibility in this connection, but few have as much
leeway to make up as the Government of India. The provision:
of a safe and adequate water supply is a basic requirement, the
importance of which cannot be over-emphasised, and this re-
mark applies with special reference to a tropical country like
India which is subject to epidemic waves of water-borne diseases.
of great magnitude.”

3.2. The same awareness of the importance of adequate and safe water
supply could be seen from the first Plan document as evidenced by the fol-
lowing extract:—

“The provision of a safe and adequate water supply is a basic re-.
quirement and should receive the highest priority. Though the
provision of protected water supplies started in India about the
same time as in England and U.S.A., the progress made has
been little. Only 6 per cent of the total number of towns in
India have protected water supplies which serve 6.15 per cent
of the total population or 48.5 per cent of the urban population.
The position of the water supply has deteriorated considerably
in the larger towns. In the rural areas and small urban areas,
the water supply continues to be unsatisfactory.

' 53
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“The introduction cf protected water supply alone will not be suffi-
cient for achieving healthfu] living. It is also essential to adopt
measures for the hygienic collection and disposal of community
wastes. Only 23 cities out of 48 having a population of over 1
lakh have sewerage systems. There are 12 other towns which

are partially sewered. About 3 per cent of the total population
is now served by sewerage systems.”

3.3. The Second Five Year Plan also highlighted the importance of water
-supply and sanitation in the following words:—

“Water borne and allied discases are responsible for a large inci-
dence of mortality and morbidity in the community, which can
be brought under control by establishing protected water sup-
plies and sanitary methods of excreta disposal.”

3.4. However, it has been represented to the Committee that “it is not
-unusual to look upon protected water supply as a competing need with low
priority as against irrigation requirements. ...The provision of safe and
- adequate water supply has not received the attention it deserves in our Five
Year Plans. Even the very limited allocations have not been utilised to the
fullest extent. Drinking water is looked upon as only a welfare measure.
It has hardly been appreciated that water supply and sewerage facilities
have promoted and accelerated development and they encourage to say
nothing of increasing the productive potential of the nation’s work-force by
protecting them against water-borne diseases. It is necessary to orient the
thinking of the technical ministries in the matter of development and con-
servation of water resources so that the community’s needs of safe water
supply find due place in the national plans.”

3.5. It has been pointed out that the Third Conference of Public Health
Engineers held in 1958 put forward the first overall assessment of the total
magnitude of urban water supply and sanitation schemes “awaiting accom-
plishment” to be of the order of Rs. 896 crores. Considering the special
problems of distant sources of supply for some major cities the National
Water Supply and Sanitation Committee 1960-61, assessed the figure as
Rs. 950 crores. As regards rural requirements, the Planning Commission
estimated the total workload in respect of minimum water supply at the end
of the second plan period to be Rs. 160 crores with an other 25 per cent
contribution by villages making a total of Rs. 200 crores. The Fourth Con-
ference of Public Health Engineers is stated to have given an ecstimate of
Rs. 600 crores for piped water supply and sanitary latrines for all villages.

3.6. Tables below give the details of the financial provisions made, funds
‘released by the Central Government, and the actual expenditure incurred
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during the various Plan periods for water supply amnd sanitation separately:
for urbar and rural sections.

TABLE—I
URBAN ' (Atounts infis. _taihs)
Sl.  Period Allocation  Funds re-  Approxi
No. leased mate Ex-
(Loans penditure
160%)
1. FirstPlan . . . ., . 1273, 815-22 1000
2. Second Plan . . ‘ . . 5700 359423 4200
3. Third Plan . . . . 8084 6612- 18 9154°*
4 1966-67 . . . . . . 1950 1649° 00 3380*
s 1967-68 . . . . ‘ . 1800 1206 00 3636*
6. 1988-69. . . . . . 3046 1633+ 00 37834
7. 1969-70 . . . . . . 3221 Included in 3537
the bulk
N loans
8. 1970-71. . . . ) : 4030 Do. 4559
9. I1971-72. . . . . . 5448 Do, 5453
10. 1972-73 . . . . . . 7937 Do. —_—
TABLE—II
RURAL (Amounts in Rs. lakhs)
SI.  Period Allocation Funds  Approxi-.
No. released mate
(grants s0%) Expendi-.
ture -
1. First Plan . . . . . 600 277:96 3300
2. Second Plan . . . . . 2800 78995
3. Third Plan R . . 1633 57520 1863
4. 1966-67 . . . . . 662 271°00 Included in
Urban
5. 1967-68 . . 908 39400 Do.
6. 1968-69 . . . . . . 628 330°00 Do.
. 1969-70. . . . . . 1310 Included in 2002
7. 19997 the Bulk
Grants
8. 1970-71. . . . . . 2158 Do. 261§
9. 1971-72. . . . . . 2888 Do. 3110
10. 1972-73 . . . . . . 3760L Do. —

*Including expenditure on Rutal aiid non pldn urban scheme as shown in res-
pective Plan reports of the Planning Commission.

] LExcluding Rs. 1910 lakhs released f cr Central Accelerated Rural Water Supply
Programme.
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3.7. It would be seen from Tables above that provision made during:
the Third Five Year Plan was only Rs, 30 crores for urban water supply
and sanitation and Rs. 16 crores for rural water supply schemes. Asked
why inspite of the expert estimates lower allocations were made during the
Third Five Year Plan, the representative of the Ministry of Health and
Family Planning stated:—

“The secteral allocations on Plan schemes are made by the Planning
Commission based on thc total resources available and the inter
se priorities are then accorded to the schemes. In the Third
Five Year Plan evidently, a higher priority was not accorded
to water supply and sanitation. Accordingly, lower alloca-
tions were made.”

3.8. The plan allocations for water supply and sewerage schemes dur-
ing the first three five year Plans and 3 Annual Plans of 1966-69 and
‘Pourth Five Year Plan compared with the total estimated plan outlay in
‘the public sector and the actuals of such outlays are as follows:—

First Second Third Annual Fourth
Five Five Five Plans Plan

Year Year Year 1966-69

Plan Plan Plan

Total estimated outlay in public sector 2069 4800 7500 67565 15902°2
Actuals . . . . . . 1960 4600 85765 —_ -
Estimated outlay on Water

Supply and Sewerage . . 48° 49 9I 105°7 100°6 407°3

3.9. Agreeing that the provisioning of adequate and safe water supply
had received a low priority in the Five Year Plans, the representative of
the Ministry of Health and Family Planning stated during evidence:—

“The Ministry has always been representing its case for according
high priority to drinking water as a basic human need. It is
also needed for preventing a large number of communicable
water-borne diseases and thus for economic growth. Secondly,
it is not a fact that the allocations have not been used. In fact
expenditure trends in the Fourth Plan reveal that most of the
States would be spending on the rural-urban water. supply more
than the allocations made. However, the Ministry feels that
the allocation for drinking water supply considered against the
micimum needs is inadequate. The total allocation in the
Fourth Plan is about three per cent of the total plan outlay
in the public s:ctor; the picture varies from State to State. In
the Fifth Plan our approach based on minimum needs has been
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indicated and provision should be made for the programmes
we have indicated; which are, sewerage and garbage disposul,
control of environmental pollution, etc. We have suggested
that the entire urban and rural population should be provided
with assured source of water supply, all major towns with a
population of one lakh and above should be covered Wwith
sewerage, dry latrines should be converted into sanitary lat-
rines, adequate provision should exist for covering major towns
with proper disposal of urban waste, a fairly comprehensive
programme launched for controllmg water and air-pollution
and an expanded programme for imparting training to per-
sionnel should be made. OQur proposal is that Rs. 575 crores
should be allotted for urban water supply, Rs. 970 crores for
conversion of dry latrines and for urban sewage disposal,
Rs. 400 crores for urban waste disposal, Rs. 25 crores for en-
vironmental population control and Rs. 650 crores for rural
water supply and coverage of 1,23,000 problem villages, Rs. 200
crores for rural sanitation. The total is Rs. 2820 crores.”

-

310. It has already been stated that before the beginning of the Fourth
Plan ‘no specific physical targets had been laid down,

3.11. A statement showing the financial outlay and physical targets for
the Fourth Five Year Plan are given in Appendix IV.

3.12. Tt has been stated that during the Fourth Plan an allocation of
about Rs. 400 crores has been made for water supply and sanitaion sectors
out of which about Rs. 123 crores have been earmarked for rural water
supply. This allocation represents the sum total of the allocations made.
for this sector in the Fourth Five Year Plan of all the States.

3.13. During the first three years of the Fourth Plan, an expenditure of
about Rs. 135 crores has been incurred against the allocation of about
Rs. 127 crores for urban water supply and sanitation (separate figures for
water supply and sanitation are not available). An allocation of about
Rs. 79 crores has been finalised in the current vear (1972-73). The
Ministry of Health and Family Planning expect that the expenditure on
urban water supply and sanitation will exceed the allocation during the
Fourth Plan period.

3.14. For rural water supply an expenditure of Rs. 77 crores was made
during the first three years of the Fourth Plan as against the allocation of
about Rs, 63 crores. During the current ycar an outlay of Rs. 38 crores
has been carmarked for this sector. It is expected that the expenditure on
tural water supply during the Fourth Plan would be of the order of about
Rs. 140 to 150 crores against the allocation of about Rs. 123 crores.
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3.15. The main reason for the excess expenditure anticipated during-
the Fourth Plan is that States have been giving increasingly higher priority
to the Programme. They have been supplementing their allocations by
obtaining loans from the Life Insurance Corporation of India and by divert-
ing funds from other sectors of development to the water supply sector.

3.16. Asked what exactly is the requirement of resources to meet the
present situation, the representative stated:—

“It all depends on what you would like the requirement to be. If
you want, as a first step, that rural disadvantaged areas should
be given water supply, it will cost Rs, 670 crores. But if you
want the entire country to be covered water supply and sanita-
tion it will cost Rs, 6,000 crores.”

3.17. The Ministry of Health and Family Planning has spelt out its

approach towards the water supply and sanitation programme in Fifth Five
Year Plan,

3.18. Iadications as to the likely allocations for water supply during.
the Fifth Plan werc given by the representative of the Planning Commis-
sion during evidence as follows:—

“I will reply in an indirect way; it is envisaged that during the Fourth
Plan expenditure will be of the order of Rs. 270 crores on
urban water supply and sewerage and Rs. 125 crores on rural.
water supply. But the position is likely to be almost reverse
(during the Fifth Plan). The final figures are to be cal-
culated. But urban water supply will probably get a little more
that what it is now and rural water supply will get stepped up-
by three to four times.”

3.19. The Committee note that provision of safe water supply and
sanitation has not received the attention it deserved in the Five Year Plans -
inspite of the fact that its importance had been emphasised early by the
expert bodies like Health Survey and Development Committee, 1945 and
by the Planning Commission itself. During the first two Plans meagre
allocations were made and even these were not fully utilised Lower
allocations were made in the Third Plan as compared to the needs indicated
by expert bodies like Third and Fourth Conferences of Public Health
Engineers in 1958 and 1960 and by the National Water Supply and Sani-
tation Committee in 1961 and evep though thc Health Ministry (mow
Works and Housing) had all along becn pressing for higher allocation for
water supply. The Committee are surprised to note that in this vital
sector of nation building activity no specific targets, physical or financial,
were fixed before the Fourth Plan. Naturally not much progress could:
have been expected.
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3.20. The Commiftee, however, note sn encouraging trend in this
regard sicne the beginaing of the Fourth Plan in which Rs. 400 crores have
been allocated for water supply and sanitation sectors out of which Rs. 123
crores have been earmarked for the Rural Sector. According to the indi-
cations against this allocation of Rs. 123 crores, for the rural sector, ex-
penditure is lkely to be of the order of Rs. 140 to 150 crores. The
Committee also note in particular that the States have been giving an in-
creasingly higher priority to this Programme.

3.21. The Committee hope that this sector of the Programme will hence-
forward receive appropriate place in the Plans and the allocations will be
such as to ensure that the basic facilities of safe water supply and sanitation
are made available throughout the country in a phased manner by a specified
date, at any rate before the end of the next decade. .

B. Procedure regarding release of Finances

3.22. In a memorandum submitted to the Committee by a Statc Public
Health Enginecring Department, it has been represented that the amounts
are released through local bodies who have to draw the amounts from Gov-
ernment and place at the disposal of the Department. Thc amounts are
provided in the budget and Vote on Account of the legislature is obtained
in the beginning of the year itself but the amounts are released to local
bodiey at the middle or fag end of the financial year as they have to under-
go a nummber of procedures. Therefore, the Department has to slow down
the Programme some times due to nom-deposit of funds by the concerned
local bodies.

3.23. The representative of the Ministry of Health and Family Planning
explained the position during evidencc as follows:—

“It is true that red-tape does delay occasionally the release of funds
and there are cases where funds are released even on the 3l1st
March. We are taking two steps to correct this: One is that
we are tightening up our procedure to see that funds get re-
leased quicklv and the second is we have suggested a structural
change. W would I'ke the financial year of the Government

T of India to revert back to what has been in the past before the

Britishers. The financial year should start from 1st of July
. because the construction season goes upto the outbreuk of the
" monsoon. We should be able to carry on construction till the
30th June without break. The monsoon can thus be utilised for
purposes of getting the funds relcased to the various executing
authorities. So three months dclay which is inevitable is cover-
ed by th- rains in which no work is possible in the field.”

160 L. S.—S5.
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tHealth Engineefing Departments in the States in regard to the procedure
involved in getting the amounts released through local bodies. Even though
tl‘l‘i}e“amom.lt‘s are provided in the budget and vote om account of the legis-
lature ig obtained in the beginning of the year itself, the amounts are actusily
released to local bodies towards the middie or fag-end of the year as they
have to go through a number of procedural formalities. Consequently, the
Departments concerned are not able to sustain the tempo of work right
through the year. The Committee desire that ways and means should be
devised te place funds in time in thé hminds of the eweculing aufliofities
in order to sustain the tempo in the impleméntativn of the progranimes.

3.25. Asked if any difficulty was beiig experienced by the Ministry of
Hezlth and Family Plannitig or other Departments in getting the amounts
aliotted released in time the Secretary, Ministry of Health and Family
Planning stated:—

“Let me say in the Finance Ministry there is some delay. In some
cases the delay is great, in many cases it is not great. Some-
times the fault is that of the Finance Ministry, sometimes the
fault is of the Administrative Ministry. All that we can do,
first of all within the existing structure we can ourselves work
harder, meet often so that these problems are sorted out and
secondly we must have some structural changes. One is the
question of financial year, and secondly we have suggested that
in each Ministry there should be task force in which Finance
Ministry should be represeinted where if there is difference of
opinion between the Finance and the executing Ministry it
should be settled in that task force. Even if Finance disagrees
then the Chairman of th: Task Force, who would normally be
the Secretary of the Ministry, would take a fimal decision.”

3.26. The Committee were informed that the proposal regarding the
task force had been discussed in the Secretaries’ committee and since the
Finance Ministry did not agrec with the proposal it had been rejected once
and had been mooted again in higher formations within Government.

3.27. The Committee note that delays are at present being experienced
in getfing the affofted amounts reteased from the Government. The Com-
mittee nofe that the soggestions ibofed by the Ministry of Health and
Family Planning (now Works and Houshg) for setting up of a “Task Force”
with » view to help refease fundls expeditiously is at present under consider-
ation of Government. The Commiftee would Hke the prct'om to be identi-
fied and work like procedores evolvéd to esire timely reléase of aHotted
fonds, The Commilttee would Tike to be inforined within three months
action tuken or proposed to be tiken to bring about the mecessary im-
provement.
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Blt‘kward Sfiites

3.28. It has ak‘eady been menuoned n thls Report earlier that under
the existing pattern central assistance to the States is given in the form of
‘bhock ipans and block .grants in the ratio of 70 per <ent and 30 per cent
respertively. ~Central assistance is'not normally tied up with any particular
scheme or sector of development. -In some cases, bowever, outlays for
chemes ar sectors are earmarked and rural water supply is one such sector.
The changed pattern of assistance has been desxgned to give greater auto-
nojy to the States in deciding their prioritics and the object of earmarkmg
i§ 10. ctw.u'e that the priorities determined by the Central quemment and
the Planning Commission in consultauon with the States are adhered to.
While in other sectors or schemes States are permitted to make inter-sectoral
adjustments, they cannot do so in the case of carma:ked sectors without
losing some part of Central asslslance If the outlays earmarked for a parti-
<ular sector, rural water supply for example, are not fully spent, States
would lose the proportionate part of Central assistance to the extent of the
shortfall. This assistance fis, however, available to the States uniformly,
irrespective of their respective stage of development.

3.29. The Committee wanted to know if any special assistance, finan-
cial as well as technical, over and above loans/grants referred to earlier,
were available to such States which arc more backward comparatlvely and
where the magnitude of water supply problem is much more than others as,
for example, Uttar Pradesh, Bihar, Himachal Pradesh, Madhya Pradesh
and Mysore who have the largest number of permanently disadvantaged
villages, West Bengal with largest number of hcalth problem villages in
the country and Rajasthan with special problem of being most arid zone in
the ‘country.

3.30. The representative of the Ministry of Health and Family Planning
stated during evidence:

“According to the policy approved by the National Development
Council, all the States, irrespective of the magnitude of the
problem of water supply are being given Central assistance in
the form of block loans and block grants for the schemes under
the nafional water supply and sanitatioh programme. However,
with effect from the cuttent year, a special central scheme call-
éd the 'accelérated rural water supply scheme has bebn launch-
éd with an outlay of Rs. 20 crores this year and Rs. 40 crores
next year. ASlsistance Yo various States under this programme
is based on various relevant factors like the magnitude of the
problern, the stage of backwardnéss etc., and the :allocations
‘made to the vhrions States in the current year are also available

. with'us. But we must Also say that the ‘state ‘of backwardness
is the state of physical backwardness; a backward States does
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not mean a State which has not been able to go aheaq because
of lack of will or because of inertia, We do not consider such

a State backward for the purpose of this scheme.”

3.31. The Committee note that Central assistance for water supply is
available to the Statés uniformly under the existing pattern of block leans.
and grants irrespective of their respective stages of development. Assist-
ance for water supply programme is also available under the Accelerated
Rural Water Supply Programme out of a total sum of Rs. 20 crores during
1972-73 and Rs. 40 crores during 1973-74 keeping in view the magnitude
of the problem of the State, its stage of backwardness etc. Whereas the
Committee agree that the States must exert themselves to  make available
this basic necessity to their people speedily they would also like the Central
Government/CPHEO to play a more active role in respect of such States.
with a view to help them achieve the ubjective.

D. Local Contribution

3.32. It has been stated by the Ministry in a written note that there is
no uniform pattern of local contribution in the financing of the water
supply schemes in the country. It varies from State tc State. For urban
water supply schemes, whereas some States are providing 100 per cent joan
assistance to the local bodies, some others insist on ‘a certain percentage
of the cost of the scheme being borne by the local body itself. In a few
States certain percentage of grant-in-aid is also allowed to the local bodics
apart from the loan assistance.

3.33. For rural water supply schemeg the extent of grant assistance
varies from State to State and within a State slab system of grant assistance
operates for various sizes of rural community, Generally very small rural
communities are not required to make any contribution to the cost of the
scheme.. In some States, villages situated in diflicult areas irrespective of
the size are also not required to make any contribution, For others a per-
centage of the cost has to be contributed by the rural community, the re-
maining portion being provided by the State as grant-in-aid, '

3.34. A case relating to local contribution has recently been published
in a book entitled ‘Case studies in Panchayati Raj’ by Indian Institute of
Public Administration. The case describes what happened for seven years
to a water supply scheme of Kabirpur village in Nal District of Gujarat.
The village people wanted to have water without paying the required
contribution towards the cost of the scheme, since they were too poor.
The officials and higher level leaders accepted this promise and made efforts
to get the scheme implemented with the expenditure being borne fully by
‘Government. The efforts began in June 1961; even till January, 1968,
the scheme had not been implemented and the village was without water.
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3.35, Asked if insistance for local contribution had at times delayed
the exccution of schemes, the representative of the Ministry of Health and
Family Planning stated during evidence:—

“It is a fact that execution of some schemes has suffered as a resuit
of insistance on local contribution in a few States, It is also
a fact that poorer villages which could not raise local contri-
bution were deprived of the provision of water supply whereas
others who could raise it got these schemes sanctioned. The
problem has, however, been varying from State to State and
to tackle it various States have been adopting various means
of liberalising assistance to rural communities.”

3.36. Asked if Government had evolved some policy/guide-line to be
followed by the States to tackle the situation, the representative of the
Ministry stated during evidence: —

“The trend is towards liberalisation of assistance to rural commu-
nities by the States. It would be appreciated that a common
policy by the Central Government to be followed by the whole
country would not be of help in as much as in some States
(particularly in prosperous regions) villages have been able
to raisz local contribution, In view of the limited total plan
outlay it would not be desirable to discourage contributions
by those who can make it, However, for the accelerated
rural water supply programme, which is meant for disadvan-
taged arcas, the Contral Government has provided for full
assistance in the form of grants for meeting the entire costs of
these schemes.”

3.37. The Committee note that no uniform pattery of local contri-
bution in the financing of the water supply schemes is being followed in
the country, The Committee also note that the trend is towards liberalisa-
tion of assistance to rural communities by the States, It is also appreciat-
ed that a common policy by the Central Government to bhe followed by
the whole country would not be of much help as In some States villages
have been able to raise local contribution and it will not be desirable to
discourage local contribution by those who can make it. Nevertheless the
Committee feel that suitable guidelines should be evolved for the States
to follow, keeping in view the size of the community, their economic cen-
dition, the Jong delays in implementation of schemes often caused in an
effort to raise such contributions and other relevant factors,
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E. Cost of Water and Water. Rates

3.38. 1t has been pointed out to the Commlttee that the' cost of water
supply has been steadily rising partxcularly in the last decade. Batk in
the Fomes the cost of water supply in a number of cities had been under
25 paise per thousand gallons largely due to the earlier Jow cost invest-
ments.  Water rates were as low as 2,000 to 3,000 gallons to the rupee.
But with new works and rising capital investment for augmenting water
supply, the costs have been steadily rising. ‘In Delhi for instance the
costs have gone up from about 50 paise per 1,000 gallons in early Sixties
to almOSt a rupee today including cost of distribution and it is expected
to rise further. In the case of high cost projects it is estimated that the
rates will have to 'be as high as Rs. 2.50 or 3.00 ‘per thousand gallons to
make the schemes self-liquidating, Water rates in urban communities
have, however, failed to match the costs generally. With the exception
of Madras and New Delhi Municipal Committee there is hardly a major
local authority in the country that has not been incurring deficits frqm
general revenues, The basis for water rates is either (i) fixed water tax
rate with free supply; or (ii). fixed charges on the basis of ferrule and num-
ber of taps; or (iii) water charges by measurement through metred sup-
ply. Not only the water rates and taxes have be:n low but only a small
percentage of conpections is metred which encourages waste and leakages
to say nothing about the free water supplied through public standposts.
In Delhi Municipal Corporation area alone the estimated cost of water
supplied through public taps is stated to be about Rs. 60 lakhs a year.
On the other hand the New Delhi Municipal Committee with almost 100
per cent metred supply and slightly higher rates than those for the Corpo-
ration area has been able to. meet not only the water costs but also in
part the cost of Trunk Sewerag: Services. This reluctance on the part of
urban local bodies to levy adequate rates to make the services pay for
incentives is a serious constraint on mobilisation of capital resources for
the expansion and anementation of these essential scivices, which cap in
no way be considered too expensive at reasonable rates.

3.39. It was pointed out in the Seminar on Financing and Mamagement
of Water and. Sewerage Works (1964)—“the ability and willingness of the
urban dweller to pay not onlv for water but also for sewerage has not
been fully appreciated and cxp‘lonted The cost to the urban dweller in
communities where there is no water supplv or sewer facilities is far greater
than any charges that would reasonably he incurred in sustaining an or-
ganised water supply and sewerage svstem which gives immunity from
water-borne disgases, reduces insanitation and cuts down mortality and
morbidity rates resulting in savines in the medical bill to the citizen the
local bodies and the State and Central Governments, Taking all faétors
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into consjderation the cost of not providing these facilities would be greater
than the cost of providing them.”

'3.40. 1t has been suggested that the pricing policies and rates for
these services must be made realistic as an essential condition of assistance.

3.41. In thig context an extract from the report of the T.C.M. Team
which assessed the situation that prevailed in this country in 1960 in the
field of water supply and sanitation is worth reproducing:—

“The concept that water, like air, is free and shoyld be provided
without charge seems to exist throughout India, particularly in
rural areas. This philosophy and a low per capita income
have been resporisible atleast in part for the present ynder-
development of safe water supplies and sewerage systéms.
These factors have also contributed to an observed reluctance
of local officials to assume the financial responsibility for
operating, maintaining and extending water works. This situ-
ation must be corrected by clear explanations of the funda-
mental economics involved. Water in nature is free, but its
ocollection, purification, and cost money must be paid for.”

3;42. The represemtative of the Minjstry of Health and Family Plan-
Bing stated during evidence that.—

“The question of making urban water supply and sanitation schemes
self-paying has beéen impressed on the State authorities at
various meetings of the Central Council of local-Self Gov-
ernment and the Central Council of Health as well as at
the mestings of the Chief Public Health Engincers, While all
the States and all these august bodies agree in princigle, yet
there has been general reluctance when it comes to action on.
the part of local bodies and other authorities to raise the water
rates. This has resulted in non-provision of adequate services
to match increasing demands, Consequently many towns do
not raise enough funds from water charges even to operate
these facilities, and the existing facilities are also badly in
need of augmentation, The solution that we have suggested
and which we would like to repeat is an autonomous beard
on the lines of the Electricity Board.”

3.43. Regarding metering also the zepresentative stated that:—

“There is .a demonstrated reluctance on the part of the lacal badies
who are operating water supply to depart from flat rates to
meter rates becanse this will be unpopular measure and this
will have some administrative difficulties.”
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3.44. The Committee were informed during evidence that no specific
studies had been made regarding the estimated loss that is being incurred by
local bodies or the State Governments as a result of the prescription of
flat rates and non-metering. The representative of the Ministry of Health
and Family Planning, however, stated during evidence:—

“lI may add that now that this question has been raised I feel we
should make such studies and we should entrust these studies
to one of the units which have been set up under our Minis-
tries.”

3.4S. The Committee note that even though the cost of water supply
has been steadily rising consequent to the rising capital investments for
setting up new high cost projects and for augmenting existing water supply
systems there has been a general reluctance on the part of local bodies to
maise correspondingly the water charges with a view to make the water
supply schemes viable, The Committee note further that there is a demons-
trated reluctance on the part of the local bodies who are operaing water
supply to depart from flat rates to meter rates becanse of administrative
difficulties and apprehensions of unpopularity, Consequently there s
hardly 2 major local authority in the country with the exception of Madras
and New Delhi Municipal Committee that has not been incurring deficits
which have to be made up from general revenues. This has in turn inhibi-
ted the initiative of the local bodies towards assuming responsibility for
operating, maintaining and extending water works,

3.46. The Committee hope that with the setting up of Water and Sewe-
rage Boards the problem of financing and management of water works
would be solved to a great extent,

3.47. The Committee suggest that a study of losses incurred by local
bodies on account of prescription of flat rates and non-metering should
also be taken up early. Such a study, will, in the opinion of the Com-
mittee, be helpful in bringing home to all concerned the real implications
of adhering to the policy of flat rates and non-metering.

F. Water and Sewerage Boards

3.48. Setting up of Statutory water and sewerage Boards on a Statewise
or Region-wise basis has been suggested by a number of expert bodies as

a first essential step towards putting the programme of water supply on its
own momentum.
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3.49, The_ Planning Commission in the Third Plan Report made the
following recommendation: —

“Statutory water and sewerage boards, empowered to float loans and
levy cess, and set up with the object of undertaking water sup-
ply and sewerage schemes within their jurisdiction are likely to

be helpful in the effective and efficient management of water
supply schemes.”

3.50. The National Water Supply and Sanitation Committee (1960-61)
had recommended that:—

“Independent statutory bodics styled as “Water and Drainage
Boards”, either Statewise or on a region-wise basis, may be
set up, clothed with a adequate statutory powers to promote and
finance water supply and sewerage schemes for all urban local
bodies. The statutory bodies will exercise control on investi-
gation, design, construction and operation of the projects on
behalf of the local bodigs in the same manner in which commer-
cial enterprises are managed by business houses. Independent
statutory bodies for the purpose are necessary to infuse confi-
dence in the subscribing public that their investments on the
urban schemes would be properly safeguarded.”

3.51. The All India Seminar on Financing and Management of water
-and sewerage works held in 1964 also recommended the formation of water
.and Drainage Boards in following terms:—

“The seminar is of the unanimous opinion that the formation of
statutory Water and Drainage Boards is an effective means for
increasing the efficiency of financing and operating municipal
water supply and sewerage services. Such Boards will have
the advantage of, (a) an increased efficiency resulting from
fianancial autonomy, (b) improved ability to raise capital
with confidence. (c¢) better opportunities for small muni-
cipalities grouped together to finance and operate their
schemes on a businesslike footing, (d) the economies implicit
in a common source of water where it may be made to serve
several undertakings, (e) a better and fuller realisation of water
revenues when this duty is divorced trom local politics, (f) the
economics possible by pooling technical and administrative staff
to serve a number of municipalities, and (g) opportunities for
equalising the rates in every region.

The seminar thorfore very strongly recommends the immediate
formation of Water and Drainage Boards in every State.
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A stgtutory Water and Drainage Board should be set up .at each
State level, with regional boards if and to the extent pecessary
within the State, to provide water and sewerage services and
to collect revenues to meet such services, to raise the capital
needed to provide the facilities, and to exercise all other corpo-
rate powers necessary to act on behalf of the constituent local
bodies within its jurisdiction.”

3.52. The Committece have been informed in a written note that the
formation of Water and Drainage Boards has been commended to the States
und the State of Tamil Nadu have already set up such a Board. The ques-
tion of setting up such Boards in U.P., Haryana, Madhya Pradesh, Kerala
is under consideration of the respective State Governments.

3.53, In so far as such a Board had thus bzen set up only to Tamil
Nadu, the Committee wanted to know why the idea had not found favour
with the States. The representative of the Ministry of Health and Family
Planning stated during evidence:

“The States have accepted this idea but they are slow in putting it
into practice.......... The States said that we were getting
small amounts. But if they get large amounts, then there is
the possibility they may set up such Bpards.”

3.54. As regards the working of the Board in Tamil Nadu representative
of the Ministry stated during evidence that the experience of the working
of the Board in Tamil Nadu was very good. but it was doing anly. construc-
tion work. In his opinion such a Board should take up distribution and
collection of dues also. Asked if the States had been apprised of the expe-
riences. of the working of the Board in Tamil Nadu the representative stated
that the State Governments knew about the functioning of the Tamil Nadu
Board through various forums like the Central Council of local-self Gov-
ernment, the Central Counecil of Health. and through Plan. discussions. No
paper on the subject was. stated to have been circulated.to.the States,

Constitution of. the Boards

3.55. Regarding the constitution of these Boards the Seminar on
Financing and Management of Water and Sewerage Works 1964 had
contemplated that normally such statutory water and drainage Boards would
encompass all activities including production, conveyance and distribution
of water within their statutory areas and also for the collection, treatment
and disposal of sewage from that area. It is, however, possible that some
local bodies may prefer to purchase water in bulk from the statutory board
and arrange for the internal distribution themselves and may also prefer to
have the statutory board to take over sewage in bulk from the local areas
and to arrange for its treatment and .disposal. In such cases, provision may
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be made for cpntractﬁal arrangements between the statutory board and
~Such individiial Tocal bodies, defining their mutual obligations under the
contract. Thete wads a prépondierance of opinion, however, amongst the
‘patticipants of the' Seminar that this should be avoided, if possible, as the
- $upply and distribution of water as also collection and disposal of sewage are
two interdepeiident fuctions ‘and the division of such functions amongst
two indepeéndent agencies might lead to inefficiency and ayoidable difficul-
ties for both parties. ) '
3.56. In this conmnection. it has been stated in a memorandum sub-
‘mitted to the Committee that: -

“The reluctance of the local authorities to follow a realistic water
rates policy has intensified the demand for establishment of
Statewise water and sewerage authorities to handle the twin
public utilities on a joint basis. The Nationai Seminar of
1964, recommended the sztting up of statutory water and drain-
age boards at. the State level with regional boards where neces-
sary to perform all functions including production, conveyance
and distribution of ‘water, all the operations of sewerage and
sewage disposal and collecting revenues from the consumers
directly. The World: Bank has had-a similar approach which
Ied to the establishment of the Calcutta Metropolitan Water
Supply and Sanitation Authority and the Bangalore Water Sup-
ply and Sewerage Board. The success of these experiments is
still a matter of speculation and the Calcutta Metropolitan Sta-
tutory Authority which attempted to do too much, has failed
to get going.

Even at the National Seminar the representatives of Municipal
Corporations raised objections to such an omnibus approach and
the Seminar conceded that “Any major corporation or munici-
pality which has shown its financial ability, management effici-
ency and popular support” need not be placed under such a
statutory board. It was also considered possible that some
local bodies may prefer to purchase water in bulk from a sta-
tutory Board ‘and arrange for local distribution, and may also
prefer to manage internal scwerage and let the Board arrange
for bulk disposal and treatment of sewage. It may be men-
tioned' that such an arrangement worked with success in Delhi
undar a Joint Water Supply and Sewage Board for a long time
till 1958 when the Municipal Corporation of Delhi was establish-
ed, but the principle continued to be applied to the services
being provided to the New Delhi Municipal Committee and the
Cantonment Board on a cost basis. The best way would be to
have regional water and sewerage authorities based on geophy-
sical and hydrological areas to develop and provide water supply
and drainage services on a bulk basis to local communities
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This will help to integrate the rural and urban needs on an
area basis. It will be preferable for such boards or authorities
to concentrate on trunk services and major capital works leaving
the intermal distribution, to the local authorities concerned,
which should pay for bulk services on cost basis, allowing a
small margin for contingent and unforeseen costs. This is
necessary to ensure local involvement and developing a sense
of local responsibility for the provision and maintenance of
such services. It will also relieve the statutory authorities of
much of detailed routine.”

3.57. Expressing his agreement in principle with the above suggestion
the representative of the Ministry of Health and Family Planning stated
that acceptability would vary from State to State depending on local con-
ditions. He felt that the cost of the such Boards would also be a factor
in influencing State Governments. 'Regarding the scope of the functions
of these Boards he was of the view that the internal distribution should be
done by the boards and not by the local authorities.

High Power Committee

3.58. The National Water Supply and Sanitation Committee (1960-61)
had while recommending the setting up of Water and '~ Drainage Boards
simultaneously recommended the setting up of a high Power Committee with
Members representing the ficlds of public health engineering, business
management, administration, financing and banking, for suggesting the
measures to be taken by State Governments for creating such statutory
boards, the legal enactments necessary for the purpose, organisational,
administrative and managerial reforms that will be needed and the codes
and bye-laws applicable to the regional boards when set up. Considering
the matter of paramount importance the Seminar on Water and Sewerage
Works had also recommended that the Government of India should appoint
a high level committee with the representatives of the Union Ministry of
Health, the Union Ministry of Finance, the Planning Commission, a Mayor
of a Corporation, a Chairman of a Municipality, a Municipal Commis-
sioncr, a Public Health Engineer and a lawyer assisted by Consultants as
necessary to draft model enactment for setting up Statutory Water and
Drainage Boards, defining their powers and duties and recommending
appropriate methods of fund raising.
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.59, It has been stated by the Ministry of Health and Family Planning
in o written note that:—

“A Committee was set up for the purpose but never met. However,
through various forums like the Central Council of local self
Government, setting up of a Board has been commanded to

- the Stdtes from time to time.”

3.60. During evidence the Committee were informed that:—

“A High Power Committee was set up in 1965 under Prof. M. S.
Thackkar, Member, Planning Commission with Shri S. Rajago-
palan, Deputy Director General, Public Health Enginecring.
The Board did not function because of various reasons upto
1968. In 1968 the matter was considered as to whether the
need for this Board was there at all and th: State Chief Public
Health Engineers expressed « view that under the difficult
financial conditions the State Governments were reluctant to
agrec. A decision was, therefore, taken on 14th August, 1968
that a Committee need not be reconstituted for the present.
The functions of the Board were being performed by the
Ministry.”

3.61. The Committee note that a number of expert bodies have from
time to time recommended the setting up of autonomous statutory water
and sewerage boards on a Statewise or regionwise basis as an effective
means for increasing efficiency of financing and operating municipal water
sopply and sewerage services. It is, however, unfortunate that even though
the proposal was first put forth over a decade ago, very little has been done
in most of the States to implement the recommendations of such bodies as
the Technical Corporation Mission Team in 1960 and the Seminar of
1964. Such a Board has so far been set up only in Tamil Nadu.

3.62. The Committee also mnote that even the Central Government
hardly evinced any interest in this important aspect of the problem. A
high power Committee was set up in 1965 on the lines indicated by the
National Water Supply and Sanitation Committee, 1960-61 and as
reiterated by the Seminar in 1964, for setting out concrete measures to be
taken by State Governments and to draft model enactment for sefting up
Statutory Boards, defining their powers and duties and recommend appro-
priate methods of fund raising. It is indeed very sad to learn that this
Committee never met and in 1968 it was even decided that this body need

not be reconstituted.

3.63. Again, even though the working of the Board in Tamil Nadu has
been considered to be on the right lines by the Central Government, they
have not circulated any paper to ¢he States apprising them of the experiences

. of the working of this Board.
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364 At the momenit ‘the ‘cottry 1s on fhe flireshold of the Fifth Five
Year Plan, which envisages provision of busic facilitics to the ‘people and
amongst these water supply is of paramount importenge. it is about time
that the necessary admyinistrative machinery is goaved up to iimplement the
programme envisaged in the Plan, In the opimion of the Coinmittee, the
proposal in regard to the setting yp of the Water and Sewerage Boards
may help in finding a satisfactory solution to the whole problem of financing
and management of the Water sind Sewerage works. They recommend that
Central Goversment/Central Public Health Engineering Orgalsation should
assume the Jesiding role in this matter andl personde the State Governments
$0 set up these Boarlls.

(ii) Organisational Set Up
A. Central Level

3.65. Tt has been stated that three different programmes are in vogue in
regard to water supply at present viz., National Water Supply and Sanita-
tion Programme, the Wells Construction Programme and the Water Supply
Programme for Backward Classes, Scheduled Castes and Scheduled Tribes.

(1) National Water Supply and Sanitation Programme

3.66. This programme is now contiraring in the State sector of the Plafr.
1t covors the schemes for urban water supply, urbun sewerage and sanitatioh
and rural water supply. The rural water supply schemes, under this pro-
gramme are maitily the piped water supply schemes and such other measurae
for which some sort of mechamical skill is required e.g. ihstallation of tube-
wells, handpumsips with the aid of driRing rigs. -

3.67. At the Central level the programme is in the charge of Ministry
of Health and Family Planting (now the Ministry of Works and Housing).
In the Ministry, Central Public Health Bhvironmental Engineering Organi-
sation looks after varioits ‘aspects of the programme like plaming, prOgriﬂx:
ming, technical scritiny of scheftids, guidante to ‘the States in technical
matters, laison with the executing awthorities in the State, monitoring e
programmes and progress-chinsifg. '

(2) Wells vonstruction programme

3.68. The programme aims at providing simple wells ard hand-pumps
in the villages largely through the agency of the Panchayati Raj Institutions.

3.69. The Departinent of Conmranhity Dewvtlopmerit in the Ministry ‘of
Agitcutrure ¥00ks oftét the Wells Constrisction Programme at the Centra
level. ! -
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(3) Water Supply Programme for buckward classes, scheduled castes
and scheduled tribes

3.70. The Programme is now being qperated by the Department of
Social Welfare. Under the Backward Classes sector programme there is
provision of drinking water facilities im ond of the schiemes in the State
Sector fnder which drindimp water wells, pwinps and small tahks are con-
stracted i localities/dreas predomimantly inhabited by the scheduled castes
and sokicduled tribes.

3.71. W is observed from the preceding paragraphs that a number of
depurtments are at present enpgaged in the implementation of the different
prégiemmes. The Commiittee wanted to know as to how coordination in
these programmes was achieved at the Jevel of the Central Government.
It has been stated by the Ministry that:—

“Some measure of coordination is achieved at the annual plan dis-
cussions convened by the Plamming Commission, where the
representatives from the States, Ministry of Health and Family
Planning, the Department of Community Development are pre-
sent. At these meetings progress in the past is evaloated and
plans for implementation in the next year are drawn up.”

3.72. During evidence the representative of the Ministry of Health and
Family Planning stated:—

“You are perfectly correct that there is more than one department
which is responsible for drinking water supply and the view of
our Ministry is that there should be a standiag coordinating
authority which should comprise of members of all the Ministries
concerned in this work and the overall coordination should be
our Ministry because we have the largest programme.”

3.73. The representative stated that there was no coordmation as such
for the present. Asked what action had been taken to do the coordination
work he stated:—

“We propose 10 set up sach coordination authority. In fact it was
brought to my notice when [ prepared answers to your
quegtionnaire. Amnd it was decided ih a meetimg recently that
we should have a coordination authority.”

3.74. Asked how it had not occurred to the Ministry earlier that the
problem of water supply should be entrusted to only one Department both
at the Central level and at the State level the representative stated that this
was beocause the major slice of work was already with the Ministry of Health
and Family Planning and the rest was only peripheral and whatever schemes
had been entrusted fo them they had been able to execute. In fact they
had executed more schemes than envisaged in the Plan. He stated:

“Because we were spending more than we got, we did not think it
necessary to make any organisational changes.”
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The representative stated further:—

“Now that we are getting a larger plan or may be getting a larger
plan, coordination may become necessary.”

3.75. The Committee note that hardly any coordination exists at present
amongst the different Central Ministries for the implementation of different
programmes of water supply. The Committee need hardly emphasise the
mecessity of a coordinated effort in this field and welcome the decision for
setting up a coordination authority for all the programmes connected with
water supply. They would like to watch how successfully this coordina-
tion is effected in the interest of speedier implementation of water supply
programme.

B. State Level

3.76. Execution of water supply schemes is generally done by the State
Governments. In most cases it is the Public Health Engineering Depart-
ment and in some cases, it is the Public Works Departmerit.  Some States
have also set up Water Supply Boards but their functioning at present is limi-
ted. In Kerala for example, a Rural Development Board has been sct up
which would look after the rural water supply schemes though execution
would be done by the P.H.E. Departm:nt of the State on behalf of Board.
Similarly in Tamil Nadu there is Water Supply and Drainage Board which
looks after the activity of water supply and drainage in the State but the
actual implementation of the schemes is got done by the Board through
State Departments. In certain States small works within prescribed limits
are also executed by the local bodies.

Independent P.H.E. Departments

3.77. The National Water Supply and Sanitation Committee (1960-61)
had emphasised the need of independent public health engineering depart-
ments in the various States with separate cadres, service rules and conditions
of service. That Committee also attached special importance to the integra-
tion of municipal engineers as part and parcel of the public health
cngineering department to ensure inter-changeability and continuity of
experience of personnel in all aspects of Water Supply and Sanitation
Works.

3.78. It has been represented to the Committee that higher technical
officers in this field are often drawn from both civil engineers and mechani-
cal and even electrical engineers, with specialisation in this field. Besides
there is a large body of subordinated technical staff as supervisors, plant
operators and laboratory technicians. Integration of these various services
will help in standardising pay scales in relation to qualifications and
experience and ensure appropriate steps towards staff development and
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training apart from providing new incentives and opportunities for pro-
motion through inter-transferability.

3.79. A paper submitted to the Semira- on Firzicing and Managemens
of Water Supply and Sewerage Works held in January, 1973 had com-
meated on the subjxct as follows:—

“Ever since the inception of the National Water Supply and Sanita-
tion Programme in 1954 the Central Ministry of Health has
been repeatedly advising the State Govermment to constitute
independent P.H. Engineering Departments for carrying out
this programme on efficient lines. But in a few states, such
departments are yet to be formed, presumably on accoumt of
inertia or resistance to progressive ideas. Though Public
Health Engineering is admittedly a separate discipline of
Engineering and has come to stay and be recognised as such
in most of the States, in a few States, civil engineers of the
Public Works Departments are still allowed to carry out Public
Health Enginecring works. Hence the need there is, for such
Governments to realise that ‘Public Health Engineesing is the.
application of the principles and techniques based upon biologi--
cal data and deals essentially with the control of the environ-
ment for providing optimum conditions for health and well
being'—as aptly defined by Mr. E. B. Phelps, the well known:
Public Health Engineer.”

3.80. The Committee have been informed that in as many as 13 States,.
there are independent Public Health Engineering Departments. In 2
States namely Andhra Pradesh and Gujarat, there are separate Public
Health Engineering Departments for urban water supply and rural water
supply. In 4 States namcly Haryana, Punjab, Mysore and Meghalaya,
Public Health Engineering D2partments are separate identified branches of
the P.W.D. headed by qualified Public Health Engineers.

3.81. It has been stated by the Ministry that the question of integration:
of Municipal Engineers as part and parcel of the Public Health Engineering
Departments or establishing State level cadres for such officers, has been
considered by the various expert Committees and has also been discussed
in the meetings of the Central Council of Local-Self Government. The
matter was last discussed in the 13th Meeting of the Central Council held
at New Delhi, in November, 1970, on agenda items sponsored by the
Government of Orissa and Rajasthan. The Central Council passed a detail-
<d resolution on the subject which was circulated among the State Govern--

ments for implementation.
160 L.S.—6. R
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Rationalisation of subordinate Municipal Engineering Services

3.82. Besides the Municipal Engineer, there is a large subordinate
technical staff of different categories, who will be working under him and
assisting him in his several duties. Apart from Supervisors, Overseers,
draftsmen, plumbers and mechanics on the exccutive side, the maintenance
of the installation would call for the employment of water and sewerage
plant operators and laboratory technicians like bacteriologists, biologists,
chemists and the like. The National Water Supply and Sanitation Com-
mittee 1960-61 had noted that there was no standard qualification or
experience prescribed for most of these staffi and municipal bodies seemed
to exercise their own discretion in making appointment to these posts. That
Committee had. therefore. recommended that “all subordinate Municipal
Engineering Services should be brought under a rationalised system
establishing some uniformity in the qualifications and experience prescribed
for such personnel and in the service rules and prospects applicable to them
through their service in municipalities. Provision should also be made for
their absorption in the State Public Health Engineering Department
‘wherever their qualifications and experience benefit them for the purpose.”

3.83. It has been stated by the Ministry in a written note that this had
‘been commended to the States. During evidence the Committee were
informed that in Tamil Nadu and Andhra Pradesh public health engineering
-services had been provincialised and the personnel werc interchangeable
between the municipalities and health enginecring departments. In Punjab
and U.P. Public health engineers of the Government Department were sent
.on deputation.

3.84. The Committee note that the position as regards the setting up of
independent Public Health Engineering Departments has improved to some
extent since the recommendation of the National Water Supply and Sani-
tation Commiittee in 1961. However in most States separate independent
Public Health Departments have yet to be formed. Further there has been
little improvement in regard to the rationalisation of municipal services in
most States. Partly this may be due to limited workload so far. The
‘Commiittee feel that in view of the larger allocations envisaged for the Fifth
Plan and also in view of the coming into operation of the Accelerated Rural
Water Supply Programme the remaining States should also be persuaded in
‘their own interest to take steps to put the organisation of their respective
Departments on more rational footing as recommended by the Nationak
‘Water Supply and Sanitation Committee.
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Maintenance

3.85. It has been observed in a paper submitted in the All India Seminar
on Financing and Management of Water Supply and Sewerage Works held
in January, 1973 that in the case of essential services like water supply and
waster disposal fatilities there can be no room for any complacency even
after the commissioning of the concerned schemes. It is essential that these
systems are operated and maintained on efficient lines, as otherwise the
facilities which may be adequate at the initial stages after commissioning
may rapidly deteriorate and cease to be much of a public utility. This
warrants the establishment of a proper machinery for the management of
the schemes, But unfortunately, thece is neither uniformity nor a rational
approach in this matter in most of the States. Fundamentally, a specialised
job needs a specialised agency for execution as well as maintenance of the
schemes. But in the present system, each State Government follows its own
pattern of management. The system of spending substantial amounts by
Government towards construction of wate- supp'y and sewerage schemes
and leaving them to be managed by local authorities have led to very
unsatisfactory results. This view was shared by the representatives of the
Ministry of Health and Family Planning. During evidence the representa-
tive of the Ministry of Health and Family Planning remarked:—

“Then you said that very little is done for maintenance. How can
we check this. Thesc problems undoubtedly exist. But since
it is a State Sector, all we can do is to draw their attention to
deficits,. We cannot exercise very much control, as-much as we
can do even under the family planning programme, because
this is neither earmarked nor is it a centrally-sponsored scheme.
If it were the latter, we could exercise some further control.”

3.86. When pointed out that allocations for rural water supply were
earmarked the representative stated:—

“Rural water supply is carmarked, but it only means that if they do
not spend, they surrender. If it is a centrally-sponsored
scheme, that gives us a little more control.”

3.87. On the qu:stion of maintenance the representative of the Planning
Commission also stated during evidence:—

“So far as the maintenance of rural water supply T think you made
a very pertinent remark that some of the wells are not working
and I think the Ministry is also aware of the fact that main-
tenance of rural water supply is not upto the desired standards
and the Planning Commission has also been stressing this

point.”
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3.88. The Committee are unhappy to note that the system of spending
substantial amounts by Government towards construction of water supply
and sewerage schemes leaving ¢hem to be managed by local authorities.
without nnkln& proper arrangements for their maintenance have led in
some cases to' very unsatisfactory results. The Committee desire timt the
Central Government should take up this matter with State Governments
to ensure effective and efficient maintenance of all water supply in the

interest of long life of plants, low maintenance cost, quality control and
above all conﬂnuny of services.

Perspective Plans.

3.89. The Committee have been informed that some States:have pre-
pared perspective plans on water supply and sanitation. In » few States
such perspective plans have been given the title of Master Plan. On the
basis of information available in the Ministry, the States of Gujarat, Tamil
Nadu, Uttar Pradesh, Rajasthan, Punjab and West Bengal have prepared

perspective/master plans on certain aspects of water supply and sanitation
of programme

3.90. Apart from the regional schemes mentioned above the concerned
State Governments have also prepared long term water supp}y and
sewerage schemes for the cities of Bombay, Madras, Bangalore and Cochin
at an estimated cost of Rs. 447 crores (at current prices) Rs. 21,30 crores,
Rs. 34.19 crores and Rs, 53.00 crores respectively. During evidence the
representative of the Ministry of Health and Family Planning stated:—

“The need for preparing master plans has been impressed on aif
' State' Governments. The Planning Commission has also on a.
number of fimes emphasised this. With the setting up of:
independent public health engineering departments and’
acquisition of proper personnel and techniques, the Statcs are:
now increasingly taking up preparation of master plans.”

The representative stated that in urban areas the work regarding pre--
paration of perspective plans had been taken up by State Government in
earnest and they should be ready with plans soon. He further informed
the committee that this work had been taken up in earnest in large cities
over 1 million population but as the city size got smaller, the earnestness was .
not quite there. The Committee were informed that no guidelines for the
preparation of Master Plan had been issued by the Central Ministry in this.
regard. The representative stated that if the States prepared a good plan, .
they would get more money and get it quickly.

3.91. The Committee note that perspective plans have already becn:
prepared by a States viz. Gujarat, Tamil Nade, Uttar Pradesh, Rajas-.
than and West Bengal on certain aspects of the water supply and sanitatiom
programmes, The Committee also pete that the State Governments have
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prepared long. term water supply and'sewerage schemes for larger cities.
Keeping in view the advamtage -of perspective planning in implementation
«of the programmes,. the. Committee recommend. that, the: Central Public
Health Engineering Organisation should persuade other: State -Governments
-also to prepare similar plans. The Committee would like. Government to
lay down broad guidelines for formulating the perspective plan for guidance
-of -the State Departments.

.(iii) Materials and Equipment

3.92. It has been represented to the Committee that “a very serious
bottleneck in the implementation of schemes and execution of works has
been the short supply of critical materials required for water supply and
sewerage programme. Funds will not b: completed unless an uninterrupt-
ed smooth supply of pipes, pumps, motors and other water works and
-sewerage disposal works equipment is assured. Delay in execution and
final commissioning of projects resuits in additional financial burdens on
the local authorities part from postponing the availability of services.

3.93. It has also been pointed out that “There is no coordinated
effort between the manufacturer and the consumer. Ip fact this should
be started at thz Government level and should be taken down to the
level of engineers who are using the products, In other words Govern-
ment should come with long range programme to communicate to the
manufacturer the further requirement of materials and equipments. 'The
manufacturer in turn should have his own programme of manufacturing
then to suit the yearly budgetary provision of the Government. The
study of manufacturers’ progress and the quantity of finished materials
available should be channelised in such a way to effect a smooth flow to
the consumer, If manufacture of materials and equipment are planned
and rationalised and timely supply of them will be mad: available. the men
at work could also plan their work accordingly and thereby the work will
not suffer for want of materials and equipment.”

3.94. The Drinking Water Board had in their interim Report (1963)
recommended that “the State and Central Board should prepare 3 realistic
list of the several materials requiced and coordinate all efforts to secure
them from all available indigenous sources and also to utilise the assistance
of the international agencies for the import of any materials and equipment
to the extent possible, Sid: by side with the sanction of the schemes, the
State Government should pursue advance action to procure the materials
required for their execution.”
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3.95. In the statement showing action taken on his Report the Minis~-
try of Health and Family Planning have stated that:

“This at present is being done by the State Public Engineering
Departments.”

3.96. The Committee wanted to know as to what were the various
requirements listed by the States/Centre in implementation of the recom--
mendation and what concrete steps were taken towards producting/pro-
curing the materials in implementation of the recommendation of the
Board. It has been stated by the Ministry in reply:

“These recommendations wre made as far back as 1965. Since -
then several steps have been taken from time to time by the
State and the Central Government for devising ways and means
to insure supply of the required matzrial for water supply and
sanitation schemes including their import. Some of the steps
are as follows:

(i) For several materials the DGS&D have already entered
into rate contract on the indents made by the State Go-
vernments:

(ii) Special agreement was entered into with the UNICEF for
supply of about 100 rigs so that water supply schemes
in hard rock areas could be taken up. The rigs reccived
under this programme have been supplied to State Gov-
ernmants,

(iii) Additional rigs were procured to implement special pro-
grammes under drought relief measures. Import of rigs
on the request of the Statc Governments has also been
arranged.

(iv) Constraint on supply of material like pipes was also removed
as a result of efforts made by this Ministry,

(v) Allocation of railway wagons to move these materials has
sometimes been arranged by this Ministry in special emer-
gencies. Steps are afoot to get higher priorities from the -
Railway for movement of material required for water sup-
ply scheme.

3.97. It has further been stated by the Ministry that for the V Plan
exercises are under way for estimating the needs of material and equip-
ment that would be necded for the Fifth Five Year Plan. This includes.
the requirement of rigs. The steps are also stated to be afoot to involve
all the concerned Ministries for finalising measures to be adopted for
mcreasing production, etc. so that the V Plan requirements of materials. .
and 2quipment could be met.” !
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Future Requirements and Availabilities

3.98. Some of the difficulties felt by most of the States are in regard
to the availability of C.I. Pipes, G.1. Pipes, A.C. Pipes, P.V.C. Pipes,
railway wagons for transport, and drilling rigs. Future requirements and
availabilities in regard to these items are indicated in following paragraphs..

C.I. Pipes

3.99. The most important single item in the water supply scheme is
Cast Iron Pipes which according to an unofficial estimate accounts for 60
to 70 per cent of the cost of such projects. It has been pointed out to the:
Committee that ‘Thc existing installed capacities have been considered
adequate in_the light of current requirements. But it is not always that.
the existing capacities are fully utilised due to the shortage of pig iron.
Another difficulty has been the relative shortage of pipes in the sizes 3-inch:
to 10-inches, which offer a relatively lower margin to the producer, and
available supplies of pig iron are directed yreferably towards spinning out
large size pipes. The position is still worse in regard to C.I. specials which:
often hold up completion over long periods.”

3.100. It has been stated by the Ministry that the main reason of shortage
is the reluctance of manufacturers to produce pipes of smaller. sizes in View
of the lower profits. Asked if the desirability of allowing reasonable
margin to the manufacturers to persuade them to produce C.I. Pipes in
required sizes had bzen examined in the past, the representitive of the
Ministry of Health and Family Planning stated during evidence that even
when the rates were fixed, there was a definite advantage to manufacturers
producing pipes of larger diameter becwuse the tonnage produced was
more with the samc amount of labour and supervision. The Committee
were informed during evidence that the D.G.S. & D. had planned cost
analysis through costing and accounting Department. That had not been
taken up as yet. The representative stated that the entire question of
availability was being discussed with the Ministry of Industrial Development.
One way of achieving this objective was to fix a higher price for lower
diameter cast pipes. The other way was to use materials like P.V.C.
pipes.

3.101. Other main causes of shortage in the C.I. Pipes are stated to be
shortage of raw materials a1d also lack of proper distribution. Moulds.
in some of the factories are also stated to be worn out and need replace-
ment. Because of this, higher production targets could not be achieved.
It has been stated that the pipe manufacturing industry is trecated on a
special category and import of moulds is given prompt attention. Final
issue of import licence for moulds is, however, subject to the availability
of foreign exchange. Shortage cf gaskets used for jo'ning is another
reason for shortage of pipes.
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3.102. The requirements of C.I. Pipes by the end of the Fourth Five
Year Plan were estimated to be 5.0 lakh tonnes. The total capacity so far
-approved for Cast Iron spun pipes is to the extent of about 6.0 lakhs
tonnes per amnum. The present total installed capacity fo- C.I. pipes is

4,47,000 tonnes and actual production during the last 3 years has been as
ander:— A

14
1969 .. 1,25,000 tonnes.
1970 .. .. 1,62,000 tonnes,
1971 .. . 1,99,000 tonnes.

3.103. The estimated requirement for C.I. Pipes during 1972-73,
1973-74 and during fifth plan will be as follows:—

197273 . y N 3,78,000
1973-74 . 4,10,000
Fifth Plan . y 25.70,000

3.104. In addition C.I. Pipes will also be requir:d for irrigation works,
industries and for private works. Production of C.I. Pipes for 1972 is
estimated to be about 2,10,000 tonnes.

'G. 1. Pipes

3.105. G.I. Pipes are the main requirement for rural water supply
schemes, Tt has been represented that any large scale expansion of rural
programme will create scarcity conditions unless production and supplies
are stepped up considerably. -

3.106. Tt has been stated by the Ministry of Health and Family Planning
that several States reported non-availability of G.I. Pipes for executing
their rural Water supply projects. The question was examined in detail
by the Ministry of Health and Family Planning in consultation with the
Ministry of Industrial Development. It was found that even though there
was sufficient installed capacity there was gross shortage of raw materials
for the manufacture of these pipes. At the instance of the Ministry of
Health and Family Planning, necessary arrangements were made to import
raw materials for the manufacture of G.I. Pipes. The Ministry of Health
and Family Planning also advised the States to switch over to polythene
pipes wherever found feasible and it is stated to have been reported by
many States that they have removzd their difficulties by using polythene
pipes.
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3.107. The licenced capacity for G.I. Pipes is 6 lakh metric tonnes.
" The installed capacity and actual production during the last three years
-hags been as follows:— '

Year Installed Production
capacity

970 . ] . . . R . . . 4,83,960 2,15,518 tonnes

1971 . . . . . . 6,20,460  2,34,133 tonnes

1972 . . . . . . . . 6,20,460 1,48,7,03 tonnes

3.108. The requirement for water supply and Sewerage Programme
during 1972-73, 1973-74 and during the Fifth Plan would be of the
following order:—

1972—73 2,00,000
1973-74 2,77,000
Fifth Plan 19,13,000

3.109. In addition to water supply requirements, the State Governments
also require G.I. Pipes for i-rigation projects like tube-wells etc. It has
been stated by the Ministry that considering all these. the production appears
to be madequate even though the installed capacity is very much high.
One of the reasons for the low production is stated to be shortage of raw
materials for the manufacture of G.I. Pipes. The Committee have been
informed that the matter has already been taken up with D.G.S. & D- and
the Ministry of Industrial Development.

Asbestos Cement Pipes

3.110. The licenced capacity for A.C. Pipes is 1.02 lakh tonmes. The
production in the year 1971 was reported to be of the order of 56,000

tonnes. The estimated requirement for 1972-73, 1973-74 and Fifth
Plan is as under:—

1972-73 .. 1,68,000
1973-74 . .. 1,87,000
Fifth Plan .. . .. 6,80,000

It has been stated that the main reason for the low production of cement

pressure pipes is due to the non-availability of special Asbestos from
indigenous sources.
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P.V.C. Pipes

3.111. The licenced capacity of P.V.C. Pipes is 8,000 tonnes and as
against this the installed capacity is 4,100 tonnes, The production in
1971 was reported to be 4,100 tonnes. The Committee have been inform--
ed that there are expansion proposals for the manufacture of P.V.C. Pipecs
and it is hoped that the current target of about 20,000 tonnes would be-
reached by the year 1974-75. The requirements for water supply and
sewerage works estimated fo- 1972-73, 1973-74 and Fifth Plan is as.
follows: —

197273 28,000
1973—74 35,000
Fifth Plan 2,43,000

3.112. The Table below gives the estimated requirements for various.:
types of pipes during 1972-73, 1973-74 and during the Fifth Plan at.
a glance:—

1. Cast Iron Pipes . . 3,78,000 4,10,000 25,70,000
2. Asbestos Cement Pressure Pipes 1,68,000 1,87,000 6,80,000
3. Prestressed Concrete Pipes . . 75,000 755000 7,50,000
4. P.V.C. (High Density) Pipes - . 25,000 30,000 1,93,000
5. Galvanised Iron Pipes . . 2,00,000 2,77,000 19,13,000-
6. Steel Pipes - . . . . 15,200 15,000 85,000
7. Stoneware Pipes 86,000 1,30,000 13,00,000
8. Concrete (Non-Pressyre) * . 1,00,000 1,50,000 15,00,000
9. P.V.C. (low density) Pipes 3,000 5,000 50,000
10. Brick Sewers . . . (These are constructed at site with:

bricks, cement etc.)

3.113. The estimates arc based on the financial requirements indicatcd
in the Approach Paper to the Fifth Plan of the Ministry of Health and
Family Planning.

Rigs

3.114. In regard to well drilling rigs, there are 5 firms manufacturing
rigs. These firms manufacture rigs only when orders are placed firmly
with them. These firms do not manufacture rigs of the saine specitication.
The present production capacity would be of the order of about 100 rigs

per amnum. During 1972-73, it has been estimated that the requirement
would be of the order of 50 rigs and in 1973-74, it would be 100 rigs.



85

3.115. The Committee were informed during evidence that special’
agreements bad been entered into with UNICEF for supply of 100 rigs.
Additional rigs had been procured im the country to implement special:
programme. Import of rigs was stated to have been arranged outside the-
UNICEF also.

3.116. Requirements of different type of rigs during the Fifth Plan,
their indigenous availability and import requirements are indicated below:— .

Hard  Rotary Per:us- Combi- .

rock  rigs sion nation
rigs rigs rigs.
T 3
1. Gross No.fof rigs required, * . . 573 173 194 33,
2. No. of rigs[to be made available indigenously
and the No. of rigs already with the States. 350 243 144 20.
2. No. of rigs required to be imported - . 223 —_ 50 15

3.117. Regarding the availability of materials for water supply works.
during the Fourth Plan, the representative of the Ministry of Health ands
Family stated during evidence:—

“We are of the view that, in the water supply sector, there have not
been such serious shortfalls. In fact, since we have spent
more money and we have achieved higher targets than what
we have set for ourselves, we can say that all these items were
available in the Fourth Plan.”

3.118. In regard to Fifth Plan the representative stated during evi-
dence: —

“At the moment, there is a grave shortage of the material, We do.
anticipate shortage in Fifth Plan.”

3.119. It has also been stated by the Ministry that the Sixth Plan
requirements had not been worked out in the absence of any idea of the
size of the programme.
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3.120. The Committee fecl that apart from lack of adequate financial
“resources for implementing the progrenm- for making available safe water
sup?ly and sanitation the greatest constrnt has heen constituted by lack of
availability in requisite quantities and in time of essential materials like rigs
and pipes for implementation of the programmes. The Committee have
‘recommended elsewhere that there should be a perspective plan for making
available safe water amd samitation in all parts of the country by a specified
date, at any rate before the cnd of the next decade. The Committee feel
that Govemment should work out a corresponding perspective plan in res-
pect of materials. The Committee need hardly point out that unless there
is integrated planning, there is no hope of the programme being imple-
mented fully by the target date.

3.121. The Committee are greatly concerned to find that rigs of the
requisite capacity and quantity arc not available within the country with the
“result that Government had to enter into a special agreement with UNICEF
for importing 100 rigs in connection with water supply schemes in hard
rock areas as also for meeting the requirements of areas hit by drought
conditions. The Committee would like to point out that both the Heavy
Engineering Corporation and the Hindustan Machine Tools which have
been set up at heavy cost from the public exchequer have surplus capacity.
The Committee see no reason why with the advanced planning and proper
coordination the manufacture of rigs could not be undertaken in these
public sector undertakings and other industries so as to meet in full the
requirements of the country. The Committee would like the Government
to set up a high-powered task force to work out urgently the requirements for-
rigs and to plan their production within the country. The Committee
should, however, not be understood as ruling out import of rigs to meet
emergent requirements but what the Committce are keen to point out is that
maximum effort should be made to put our manufacturing capacity to full
use in the interest of meeting the urgent requirements of our country for rigs
and such other essential equipment required for public service.

3.122. As regards the C.I. pipes the Committee find that while the
licensed capacity is 6 lakh tonnes, the installed capacity achieved so far is
not more than 4.47 lakhs tonnes while the production has been only 2 lakh
tonnes. It is therefore only natural that acute difficulty is being
experienced all over the country in getting pipes for water supply. The
‘Comumittee would like the Government to study urgently the reasons why it
has not been possible to achieve the full production capacity of at least 4.47
‘lakh tonnes as per installed capacity. The Committee also find that the
estimated requirements of C.L. pipes for Water Supply Schemes alone
during the Fifth Plan is estimated at 2-1/2 times the actual total annuai
production attained so far, 1t is obvious that if we have to deve-
Jop a capacity of this order, no time should be lost in preparing detailed
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schemes for implementation as a crash programme, This weuld need not

only thorough investigation with reference. to availability of raw. materials -

. Power supply and efher infrastructures but also coordinated aetion for, pro-

curement of the requisite machinery for the manufacture. The Committee
would also like to point omt that the requirements of galvanised iron pipe
for the Fifth Plan is estimated at 19 lakh tonnes as compared to 2.77 lakh
tonnes of annual total present production, this envisaging atleast double the
present mamufacturing programme. As pointed out in the case of C.I.
pipes, this can only be achieved if there is a fully worked out detailed
scheme for implementation in an integrated manner.

3.123. The Committee would also like to draw attention to Asbestos
Cement pressure pipes and other stoneware pipes which are. required for
sanitation works. Here too the water supply requircments in the Fifth
JPlan is double the present preduction and therefore it is imperatice that
.detgiled planning shosid be done without delay so that the manufacturing
capacity can be established and brought into cffcct by the Plan target

dates. The Committee would like :the government to realise the serious .

implications of the targets envisaged so that they press into service all their
organisational and entrepreneurial skill to bring about the increase in the
mapufacturing capacity. The Committee need hardly point out that decision

shonldbe taken at the highest level about the setting up of these factories :

ipi_',tlge public and private sectors and the fecation of these pnits so as to
save time, and clear guide lines given for implementation,

3.124. The Committee would also like the Goxerpment to take mote of -

the advances which have been made in the ather coumtries particularly in

the wse of P,V.C. pipes so that consistent with its proven gualities. it oan be -

'put to service in the interest of reducing the cost and speeding up the imple-
‘mentation programene.

3.125. The Committee would also like the Goyernment fo intensify the -

research in a coordinated manner on all these materigls particulgrly -the

pipes so as to reduce the cost of production and find alternative substitutes

which would bring down the cost.

3.126. The Committee would suggest that in the Fifth Plan document
Government should clearly indicate the concrete measures which ¢hey are
talﬁng to ensure the supply of materials particularly the pipes required for
implementation of water supply and sanitation programmes so that the
Members of Parliament and the public know the earnestness with which
the Government are proposing to implement the scheme in a systematic and.
rational manner,
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Railway Wagons

3.127. It has been stated by the Ministry that inadequacy of wagons is
also one of the reasons for the delay in sending the pipes to various public
Health Engineering Departments of the country and this results in delay of
the proper execution of water supply projects. During evidence the
representative of the Ministry of Health and Family Planning stated that the
matter had been taken up with the Railways. He stated that the Ministry
wanted ‘C’ priority for allotment of wagons for transportation of pipes etc.
for water supply as against ‘E’ priority.

3.128. The Committee note that inadequacy of wagons has been one of
‘the reasons for delay in sending the pipes to various Health Engimeering
Departments. They also note that the matter has already been taken up
with the Ministry of Railways for allotment of priority ‘C’ instead of priority
‘E’> for allotment of wagons for transportation of pipes etc. The Com-
mittee hope that an early decision will be reached and a higher priority will
be allotted for the transportation of materials required for water supply.

(iv) Research
A. Resume

3.129. Researches have been carried out through the various organisa-
‘tions and academic institutions in the country. The subjects of investiga-
“tion have been Water Treatment, Sewage Treatment, Stream Surveys,
‘Industrial Wastc Treatment, Solid Wastes and Air Pollution.

Water Treatment

3.130. Studies have been conducted with respect to the several water
‘treatment processes. In coagulation, the use of suitable coagulent aids for
increasing the efficiency as well as making it more economical has. been
successfully completed. Investigations of the various filtration techniques
to evaluate their efficiency are stated to be under progress. A special type
of synthetic resin capable of removing flourid:s has already been completed
and is available. Chlorine tablets useful for emergency disinfcction have
also been evolved. Todine tablets, in a readily applicable form has been
fabricated. The feasibility of chlorination of the unfiltered water supply
in Calcutta has also been established. Studies on the pot method of conti-
nuous disinfection of wells in rural areas have also proved successful.
Model units for Iron removal have been thoroughly studied so that areas
which are facing the problem of Iron in water supplies could make use of

“ the units.

Sewage Treatment

3.131. The design criteria for oxidation ponds and waste stabilisatipn
ponds for sewage treatment has been formulated as a result o? the stud'les
already carried out. Other low cost waste treatment systems like Aeration
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“logoons and oxidation ditch have also received considerable attention and
“the parameters of design have been put out. Studies relating to sewage
irrigation have led to the profitable use of the fertilising value of sewage.
‘Investigations have also been carried out on the efficiency of sewage treat-
‘ment processes on the fate of pathogens.

Stream Surveys

3.132. Considerable amount of work has been carried out by different
‘agencies in the country to prove that stretches of several big rivers as well
-as small rivers are grossly polluted by the discharge of industrial wastes. A
"Water Pollution Prevention Bill is in the offing which will establish suitable
‘Boards, both at the Central and State levels to combat this menace.

Industrial Waste

3.133. Wastes from almost all the industries have been characterised.
Suitable waste treatment processes have been evolved based on the research
studies and some of the industries have adopted the treatment. procedures
available from the vast resources of research. Serious attention is being
given to some of the intractable wastes like lignin from paper mill so that
"the colour problem posed by this industry could be solved.

Sold Wastes

3.134. Serious attention is being given to the problem of characterising
the refuse from big cities <o that suitable procedures for their proper dis-
posal could be solved.

Air Pollution

3.135. Studies carried out by several agencies have brought to the fore
the high level of air pollutants that prevail in certain pock:ts of several
major cities of the country. The levels of pollutants like carbon-mono-
xide, sulphur-di-oxide, smoke, soot, oxides of nitrogen. particulates have
proved that Calcutta is the most polluted city in the country and the pollu-
tion level in other cities is comparable to any other city like London or New
York. More intensive monitoring is being undertaken by the several
.agencies.

Organisation for Research
3.136. Research in Public Health Engineering is carried out by the
-following ‘institutions in the country—

(1) Central Public Health Engineering Research Institute. Nagpur
with its various zonal and field centres at Delhi, Calcutta,
Madras, Bombay, Kanpur, Ahmedabad, Hyderabad and

Jaipur.
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(2) All India Institute of Hygiene and Public Health, Calcutta
(3) National Institute of Occupational Health, Ahmedabad,
(4) Bhabha Atomic Research Centre, Bombay.

(5) King Institute Guindy, Madras.

(6) Public Health and Rural Engineerin ivisi
g Research Division of
Mabharashtra State.

(7) Public Health Engineering Research Division under the Tamil- -
nadu Water and Drainage Board.

(8) Guindy Engincering College, Madras.

(9) Indian Institute of Technology, Kanpur and Khargpur.
(10) Visveswarayya College of Engineering, Nagpur.
(11) Visveswarayya College of Engineering, Bangalore.
(12) Maharaja Sayaji Rao University of Baroda.
(13) Banaras Hindu University.
(14) University of Roorkee.

(15) Cellege of Engineering, Andhra University.
(16) Jadavpur University, Calcutta.

(17) V.J.T.L, Bombay.

(18) Indian Institute of Sciences, Bangalore.
(19) Walchand College of Engineering, Sangli.
(20) Jabalpur Engineering College (M.P.).

3.137. It has been represented to the Committee that ‘Research fucili- -
ties available in the ¢puntry in respect of water pollution and health hazards
are practically nil. In this connection it has been pointed out that one
central Institution—Central Pub'ic Health Enginecring Research Institute
at Nagpur—cannot serve the whole of India. No doubt it Las got zonal -
ceptres but without adequate staff, apparatus and chemicals. it bas, there-
fore, been suggested that every State Government should have a separate
institution like Central Public Health Engineering Research Institute and -
every University Department should be asked to teach special courses in
water pollution as in western countries and to carry out rescarch on these
problems. It has been represented that no University is doing research or
teaching in this respect now.

3.138. In this connection the Ministry of Health and Family Planning
have stated in a written note that:—

“In view of the vastness of the country the domains that Havs to be
covered, the inadequacy of equipment, it is feit that the
machinery has to be geared up so that all the problems requiring
investigations could be done on a more intensive and organised

scale.”
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3.139. During evidence also the represéntative of thie Ministry of
: sér alth
and Family Planning stated:— ’ v - e

you are :1u1te right that we have to have a much terger orgarisa-
- tion.

3.140. However, he was of the opinion that it might not be quite neces-
sary for any State Government to have its own research osganisation, but
certainly many Universities could do this work. If any University was
interested, it should be encouraged to do this work. He informed the Com-

mittee that many Universities were being assisted and morz could be assisted
if required.

3.141. Asked if any University had so far been assigned any task or
any project the represcntative stated:—

“We help them in post-graduatc research work. Four institutions—
one in Bombay, one in Madras, and one in Calcutta are given
facilities for buildings also by us, as also the Roorkee L’ni-
versity in U.P. These are the four institutions to which we
give facilities and financial assistance. These arc also associ-
ated with research.”

3.142. Asked how the research work was initiated in the various insti-
tution engaged in this work and how coordination was being achieved
among them it has been stated in a note submitted by the Ministry that:

“Institutions like CPHERI, BARC, N.I.O.H. are autonomous bodies
which have definite grants for research. Academic institutions.
have in addition to teaching, a part of the student programme
as research studies and finances are made available from
CS.IR, ILCMR. and Government. A few research organisa-
tions are part of the Government Department engaged in
research on specific problems to help the departmental activi-
ties.

Coordination is achieved by means of symposia and meetings held by
various agencies. Some funds are also available for research
from foreign agencies like the WHO, UNDP etc.”

3.143. It has been represented to the Committee in this connection that
the scope of the research laboratory under C.S.IR. engaged in watcr.treat-
ment and sewage disposal is somewhat limited. Basic Rescarch in the
Universities has been negligible because of lack of finances and tral'ned
personnel. Continued rescarch work on all aspects, physical, chemical,
biological and engincering of the water pollution problem has' to. be
encouraged. There should be close liaison between the field organisations
and academic and research institutes.

160 LS—7.
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3.144. Commenting on the abote representation the represcntative of
themhtry stated during evidence:— .

»

R we propose to take the activities of the Depti
Family Planning as b model. ‘Mfle #search th thap Department
is goal-oriented and related to specific means and there is much
lessmstrg.ssb on basic research. The godls and oHjeétives are
(Eterﬂlined on the basis of the needs and then Broken th Mito
progrdfmnes and projects and thes: are then assigtiel for
researth and investigation by appropriate agencies like

C.PHERL, IL.CMR., All India Public Health and Hygiene
Institute, Calcutta, Universities, research organisations, etc. and
there should be continuous feed back from research bodies
from the coordinating authorities and the results can be evalu-
ated and then made use of. It is proposed that this function
may be performed by the Ministry through a suitable set up.”

3.145. The Committee find that as many as 20 institutions all over the
country are already engaged in research problems pertaining to water
supply. The Committee feel that the lessons the nation has learnt in the
matter of organising agricultural rescarch and other scientific research
should be applied in the field of water and health problems as well. This
would call for an identification of the primary problems requiring intensified
research, determination of priorities and a well-coordinated programme for
allocation of these research problems to the research institutions .for a
meaningful, intensified and coordinated effort to achicve the necessary
break-through in the shortest period. The Committee would like to stress
that there should be an cffective and meaningful coordination at the Centre
by a body which should have on it the best technical talent available in the
field so as to provide proper guidance. The Committec would also suggest
that the programme should be reviewed at least once a year and a well-
documented account brought out for information of all concerned. The
Committec would also like to stress that all these research centres should
have close link with the extension centres so that practical solutions which
can be applied are evolved. The Committee would also suggest that where
there is need for foreign assistance for intensifying research, the help of
United Nations organisations such as W.H.0O. and U.N.D.P. may be taken
in a systematic and urgent manner so as to put it to maximum use,

{V) Training

3.146. The Public Health Engincering Training Programme was taken
up as part of the National Water Supply and Sanitation Programxin.é“?g ‘t'pe
year 1956. The Programme envisages training of in-service engincérs,
engineering subordinates, water works supervisors, sanitary inspectors, water
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3.147. The Ministry holds ‘the traifting cbutSes departmentally, through

-the State Governments and through the following institutions:—

1. All India Institute of Hygiene and Public Health, Calcutta.

2. Engineering College, Guindy, Madras.

3. Victoria Jubilee Training Institute, Bombay.

4. University of Roorkee, Roorkee.

5. Training School of the Rajasthan Ground Water Board, Jodhpur.

3.148. The Ministry meets the expenditure towards stipends, fees and
educational tours and trainees Grants-in-aid are given to the Institution
towards building, equipment of the laboratory and augmentation of staff.
These training schemes are being continued in the Fourth Plan and some
new training courses are also planned to be started.

3.149, Before the Fourth Five Year Plan period, the Public Health
Engineering Training Programme was part of the various training pro-
grammes operated by the Directorate General of Health Services. During
the last fifteen years upto March, 1972 the following personnel have been
trained in various categories:—

(i) Postgraduate Engineering course 610
(ii) Engineering Subordinates/Engincers in short-term
courses 984
(iii) Water Works Plant Supervisors/Opcrators 433
(iv) Well-drillers 45
(v) Sanitary Inspectors 27
(vi) Refresher Courscs 28
(vii) Water and Sewage analysis 18

3.150. An allocation of Rs. 25 lakhs has been made during the Fourth
"Plan and the following persons under various categories are anticipated to
' be trained:—

350 engineers in post-graduate course
750 engineering subordinates in short-term course
150 Water Works Supervisors

50 Water Analysts |

50 Sewage Works Supervisors
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Wt 400  Drillers/Supervisors in well drilling. ' .
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., 3.151. The budget allocations and the actual expenditure during - the:
first three years of the Fourth Plan is as under:—

RS

Budget Allocatian (in lakhs) -
1969—70 1970—71

197172
2°00 2'1§ 15
Actuals Expenditure (in lakhs)
1969—70 1970—71 1971—72
1°49 129 14
(Approx.)

3.152. Asked to state the reasoms for the successive fall in the actual’
expenditure as compared to the allocations and lower allocations during

1971-72, the representative of the Ministry of Health and Family Planning
stated:—

“The total number of candidates that are to be trained in Post-
graduation courses is 55. Generally the target for people to
be trained in short-term courses is 90 per annum but in reality
we find that the number of trainees is getting reduced from.
year to year. The reason is that the candidates are not
enthusiastic because of the low stipend rate which is not ade-
quate to meet the actual expenditure while they are doing their
training.”

3.153. He was of the view that the stipend must be increased. He-
informed the Committee that the matter had already been taken up with the
Ministry of Finance but had been rejected. He stated that this matter
definitely required a second thought. The representative of the Ministry of
Finance, however, expressed the view that these people were getting full
pay and allowances because it was in-service training and the scholarship/
stipend of Rs. 150 per month was intended to supplement the same.
He stated that the matter would be reconsidered but added that it was
likely to generate a chain of reactions elsewhere as it was not the only
scheme which could be singled out.

3.154. It has been stated in Approach Paper to the Fifth Plan that to
undertake a highly expanded programme of the kind envisaged in the
Fifth Plan a large number of trained personnel would be required. The
trainees of public health engineers and personnel engaged in the water
supply and sanitation sector would have to be expanded and newer courses
introduced. An allocation of Rs. 4 crores has been proposed in the-
Approach Paper for the Fifth Plan.
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3.155. It has also been pointed out in a memorandum submitted to the
<Committee that considering the back-log of work that remains to be cleared
there is an immediate need for a fairly large number of trained personnel
in the country. Once this back-log is cleared the normal programme may
require the usual turnover to be trained. The existing teaching facilities
should with minor adjustments be able to meet this demand. It will not
be wise to ingrease the number of teaching centres at post-graduate level
in this field without considering the need of such trained personnel in the
country on a regular basis. An 'unplanned expansion of the training faci-
lities may result in over production of such trained hands causing a great
deal of frustration amongst the trainees. Moreover, the cost of training
a student at the post-graduate level is fairly high and the country can hardly
afford ap investment which does not have a useful return.

3.156. The table below gives the requirement of trained personnel in
different categories during the next ten years, namely 1974—84:—

No. of people required
to be trained in 1974~

84
1. Post graduate training for graduate engineers . . . . 5,226
2. Short-term course for diploma holders, - . . . . 2,686
3. Water Works Supervisors. . . . . . . . 9,500
4. Sewage Works Supervisors . . . . . . . 450
5. Water and Sewage Analysts  * . . . . . . 2,000
6. Well Drillers - . . . . . . . . . 2,000
7. Refresher Course for Senior Engineers . . . . 2,000

3.157. It has been stated that the State Government have not made
any separate assessment of requirements of trained personnel. The re-
quirements for trained personnel have, however, been arrived at after
discussion with Statc P.H.E. Departments from time to time. The State--
wise break-up of the people trained in each categery has not been compiled.
However, the State Governments are actively participating in the PHE.
Training Programme by deputing their candidates for post-graduate course,
short-term course as well as refresher courses. The State Governments
are also fully aware of the needs of the training programme. It is
proposed to decentralise the training programme and some courses will ‘be
conducted by the State Governments to meet their and regional needs in
future.



96

3.158. The following institutional arrangements are proposed during:

the Fifth Plan:— ‘

(i) Post-graduate course in public health engineering shall be
started in at least one of the existing Engineering Colleges of
each and every State. The State Government shall regularly
depute candidates in their States with a view to achieve that
at least 25 per cent of the graduates in the PHE Department
should be given post-graduate training by the end of the Sth
Five Year Plan period,

(i) Short-term course of three months duration for diploma
holders will be, conducted in all institutions where post-graduate
courses arc started during the Sth Plan period. The States
should aim at training at least 25 per cent of the diploma
holders by the end of 5th Plan period.

(iii) In each State, the State Government should have the facility
either in the Department or in an institution to give in service
training for a period of 3 months to all new entrants who arc
graduates.

(iv) Proposals have already been initiated by the Ministry of
Health to hand over the responsibility of running the Water
Works Supervisors course at regional centres. So far only 3
State Governments have expressed their willingness to start
the course in one of their water works. It is expected that a
policy decision will be taken during the next year on this
issue,

Standardisation of Qualifications and Training of Plant Operators

3.159. The Committee. on Plan Projects had in their Report (1961)
on National Water Supply and Sanitation Programme considered it neces-
sary to standardise the qualifications and training of plant operators of
different grades in order to bring them under National Certificate Scheme.
That Committee had recommended that the Ministry of Health should
take necessary measures in this behalf in consultation with the State
Governments. It has been stated in a written reply submitted, to the
Committec that this has received the comsideration of the Minjstry of
Health and Certificate of operators is likely to be introduced in the Fifth
Five Year Plan.

3.160. Askcd why the implementation of this rccommendation required
11 years time, the representative of the Ministry of Health and Family
Planning statcd during evidence that as there were not adequate number
of Plant operators of different grades available in the country, the certificate
programme could not be planned. However, he agreed with the view that
the start should now be made. He informed the Committec that minimum
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qualifications for admission to the water Plan pherators course had been
fixed and the syllabus drawn and the course had been gonducted by the
Ministry of Health,

Assessment regarding adequacy of existing courses in Public Health
Engineering B
3.161. It has been pointed out to the Committee that:—

“It is also very important that all such courses offered at different
centres are of comparable standard. A course in public
health engineering at post graduate level requires the blending
of several disciplines many of which are not readily availuble in
an enginecring institution. Supplementation of staff and
equipment is quite expensive and is not always justified.- It is
not desirable to allow a large number of institutions to offer
the course without making adequate provision of staff and
equipment.

The existing facilities are mceting the present needs. There is still
scope of enlarging the capacities of these institutions to increase
the intake temporarily thereby meet.ing an extra demand, which
may last for 5 to 6 years. It is, however, desirable to have
an assessment of the existing courses to obtain a comparable
standard of training at all centres. The C.P.HE.O. may
arrange for such an assessment. The Centre through the
C.P.H.E.O. may supplement facilities wanting in these institu-.
tions. All these institutions should come under the assistance
of the centre. A student may be cncouraged to undertake the
course and financial assistance in the form of stipend, free
tution etc. may be offered as good incentives.”

3.162. The representative of the Ministry of Health and Family Plan-
ning stated that no careful or detailed assessment regarding the adequacy
of the existing course or facilities had been made by the Ministry.

3.163. The Committee are greatly disappointed to note that during
the 15 years that the training programme has been in vogue only a frac-
tion of the target has been achieved. The Committce fee) that inadequacy
of the stipend which is said to be only Rs. 150 can only be a part of
the reason. They feel that the whole curricula of the training programme
should be thoroughly gone into in consultafion with the State Governments
so as to make it of practical use in evervday work to the officers who
are deputed for it. The Committee would also suggest that the training
should be dispersed over various parts of the country so as to facilitate
its implementation, The Committee would also suggest that the training
programme for the Fifth Plan should be worked out on a realistic husis
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torvaﬂonscategotiesottstaﬁlaymgspemlemphasisonpmbhmswllieb
they would hawe ¢o face in the execution of the Plan schemes and in the
mmmnced'ﬁewmrsupplyandsanimtmneqmpmem which would
be installed. The Committee would like to be informed of the action
taken @2 'the matter within ¢he next three months,

3.164. The Committee note that it has not been possible so far to
standardise the qualifications and training of plant operators of different
grades in order to bring them under National Certificate Scheme recom-
mended by the National Water Supply and Sanitation Committee in 1961
as there were not a sufficicnt number of trainees available in the country.
The Committee feel that it is high time that a beginning is made for pro-
per organisation of training in this vital field so that properly trained opera-
tors are available to operate the various water and sewerage plants with
maximum economy and efficiency.

3.165. The Committee note that no careful or detailed assessment has
so far been made as to the adequacy of the existing courses of study for
Public Health Engineers to meet the needs of implementation of the Na-
tional Water Supply Programme and to sce whether the existing courses
attain a comparable standard of training at all Centres and whether the
facilities wanting in the imstitutions have been made up. The Committee
recommend that necessary steps should be taken to make such an assess-

ment early and initiate suitable measures to bring the standard up to the
mark.



CHAPTER IV
CONCLUSION

4.1. Wholesome and adequat: supply of drinking water to the general
public is now generally accepted as an essential civic amenity. As the
position stands today, in rural areas piped water supply has so far
been brought within the reach of only 22,000 villages comprising a just
3.07 per cent of the rurai population which constitutes about 80 per cent
of the total population of the country. In urban arcas protected water has
been made available only to 1282 towns out of 2921 towns in the country.
Even in thesec towns the supply has been partial. Further, even at the
-end of the Fourth Plan there will still be 1274 towns in the country with-
out this basic amenity, Only 186 towns have so far been connected by
sewerage full or partial. Considering the magnitude of thc problem viz.,
making available this basic necessity to a population of 55 crores and
considering the back-log in the field, the pace of progress is too slow.

4.2. Viewing from the angle of progress achieved in the industrial
-and technological fields, the country is stili lagging far behind n the
matter. of availability of safe water supply to its citizecns, As would be
seen from facts given lator realisation of the imperative necessity »f en-
‘suring supply of safe and wholesome water has been slow to come in.
Allocations for water supply have been low, and implementations of various
recommendations for organisational and procedural reforms made at
-several forums and by several bodies have been half-hearted for which
both the Central and State Governments have to share the responsibility.
Government should take concerted and positive measures atleast from now
onwards to emsure that this basic requirement of wholesome and adequate
-drinking water is made available to every village and hamlet in accord-
-ance with a persptive plan in the shortest possible and specified period.

4.3. There has been a steady increase in water supply in urban areas
of the country during the last two decades. The percentage of urban
‘population servied by water supply has risen from 48.5 per cent in 1944
to 60 per cent in 1961 and to 77 per cent in 1971. 1274 towns where
there are no arrangements for safe water supply are intend:d to be coversd
with water supply during the Fifth Plan covering by and large the entire
urban population. Further, slum improvement schemes have becn raun-
ched in 11 cities which will also take care of the water supply needs
.of these cities. However, no figures are available regarding the actual

99
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f:overag‘\-: of the urban population in different towns where water supply’
s avai!able only partially. Thus while there would be as many as 1274
towns in the country without any organised system of water supply at the
end of the Fourth Plan there may be large sections in other urban areas.
without water supply. Whereas such section are likely to increase fur-
ther in view of the tendency of expansion of the cities and towns necessary
data in this regard also should be collected and adequate proVisions made
to cover such population simultaneously. ‘

4.4. It is distressing to note the dismal situation of water supply pre-
vailing in the rural areas of the country today. Even twenty-five
years after indcpendence 4.55 lakh villages out of 5.67 lakh villages in
the country are still dependent on ancient means of water supply such as
Irand-pumps, tanks, wells, rivers, streams and springs. What is most de-
plorable is that ther: are still about 90,000 “scarcity” villages where water
is not availabl: within a depth of 50 feet or within a distance of one mile
and there are still about 61,000 “health problem” villages where water is in
infected with various health hazards.

4.5. Although National Water Supply and Sanitation Programme is
working for the last 18 years about 22,000 villages only have so far
been covered with piped water supply benefiting a population of just 3.07
per cent of the rural population. It has yet to be fully realised that with 80
per cent of the country’s papulation living in the rural areas, water supply
forms the most important single factor for improving nation’s health. Con-
sidering the long neglect in the past. it is urged that this subject should
hence forward be allotted special importance and urgency in the National
plans.

4.6. The Scheme of Special Investigation Divisions was initiatzd in
1962 to investigate the problem of rural water supply in difficult and scar-
city areas of the country so that priorities could be determined. It is
disturbing to note that according to initial investigations about 13 crores
of rural population should be either without a source of water within a.
reasonable distance or depth or if water was available it would not be safe
to drink.

4.7. There is a difference of opinion in regard to the number of scar-
city and problem villages between the Central Health Ministry (now Works
and Housing) and some of the Statc Governments. In some cases such as in
the case of Rajasthan there is wide disparity in the assessment. The mat-
ter should be re-cxamined in all its aspects and agrced conclusions arrived
at and prioritics dotermined accordingly.  This asscssment work should
be completed before the end of the Fourth Plan so that necessary steps
could be initiated in time to make safe water available to the remaining
areas during the Fifth Plan.
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4.8. Special difliculties arc being. experienoed by Hilly regions of
Meghalaya. It is noted that a new working definition of scarcity villages.
Bas been adopicd in the case of Meghalaya viz. absence of a perenrial
source of water within a hundred metre vertical distance.

4.9. This definition should be adopted in other hilly regions also.

4.10. According to the findings of the Central Water and Power Com-
mission that construction of large reservoirs was not always safe in the
seismic zomes. Apart from that the economics of pumping water from
storage reservoirs to individual communities may not prove favourabls.
Further, in view of economic conditions of the people in these regions and .
high costs of these works, the provision of drinking water had to be linkzd
with the overall devclopment of the region. The suggestion of construct-
ing storage tanks for a group of rural communities at suitable places in
the Hilly regions is welcome. It is suggested that comprehensive propo-
sals may be drawn up for implementation not only under the Accelerated
Water supply Programme but also under the regular programmes for exe-
cution during the Fifth Plan for the hilly regions.

4.11. The National Water Supply and Sanitation Cammittee (1960-61)
of the Ministry of Health had recommended the highest priority to the
provision of safe water supply to the rural population as in their opinion
this could be onc positive step for eradication of water-borne and filth
borne diseases. That Committee had desired that safe water should be
Third Plan if possible, and before the end of th: Fourth Plan in any case.””
provided within the reach of “every village and hamlet by the end of the:
The Drinking Water Board (1963) had also given the highest priority to
the provision of water supply in the difficult and scarcity areas. In view
of the importance of the matter the Board had chosen to give an interim
report on th': subject and had stipulated a period of five years for implemen-
tation of this phase of the programme. It is, however, disappointing to
note that this programme continued to be overlooked for want of funds.

4.12. The Approach Paper of the Planning Commission envisages an
allocation of Rs. 550 crores as against Rs. 650 crores asked for by the
Ministry of Health and Family Planning (now Works and Housing), for
providing safe water supply in scarcity and health problem villages. Morc
than the financial provision, there has to be a greater stress on physical
achievement of the target. as what the Plan scts out achicve, is the provision
of safe water supply to as many as 1.24,000 villages, 2s compared to only
22.000 villages which have been provided piped water during the last 20
years. The Planning Commission and Government should at all levels
prepare, without delay, plans and designs for implementation of the pro-
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gramme. Tl?erc would also have to be careful planning of material re-
sources, particularly water pipes and pump sets etc., so that these do not
become a constraint in the implementation of the programme. Also, a
detailed annual plan should be prepared indicating, inter alia, the coinplete
schemes which are to be taken up and the relative priorities. This would
-enable Government at various levels, not only to ensure timely implementa-

tion, but would also {facilitate the task of monitoring and taking remedial
measures where necessary, to ensure that the Plan targets do not slip.

_ 4.13. It is greatly distressing to find that the Special invetigation Divi-
sions which were set up as early as 1962, have been able to cover only
95,000 villages so far, out of about 1,52,000 scarcity ard problem villages
in the country. However it is understood that the remaining villages
totalling 87,000 would be surveyed before the end of the Fourth Plan,
This statement is amazing as it is proposed to achieve within the course of
a few months, th: survey of 87,000 villages, which is practically one and
haif times of what had been done in the earlier ten years. There has been
-obviously no close watch kept on the progress made by the Special Inves-
tigation Divisions in carrying out their work from year to year, and to takc
active measurcs to see that the work was speeded up. Apart from the
speed. what has caused great concern is the view expressed by knowledge-
-able authorities that the data collected through these surveys in many cases
is not accurate or reliable. This could and should have been avoided by
issuing suitable guidelines for investigation work, right in the beginning, by
contemporaneous Teview of the work carried out and by taking effective
measures to bring about improvement. Even now where the data is not
.complete or accurate or reliable, no time should be lost in correcting it.

4.14. On the one hand, a plea is put forward by scveral State Authori-
‘ties that the staff sanctioned for the Special Investigation Divisions is in-
adequate and, on the other it is the view of the Central Ministry that the
staff for the investigation work are diverted to other assignments. There
should be an agreed approach in this matter and both the Centre and the
‘States should ensure, not only that the work of investigation is completed
according to a detailed programme to be drawn up in that behalf but that
‘the data collected and thrown up are completely reliable, to provide .the
basis for detailed planning and designing.

4.15. The merit of establishing a separate planning and design unit
since 1972, for working out details of rural water supply, for implement-
ation is not convincing. The work of planning and designing should be
‘made an integral part of the investigation units, which should be suitably

-strengthened where necessary, for this work.
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4.16. 1t is noted that Governmen: are determiged to'¢asure'that safy '
ter supply becomes available af least to all the 1,52,000 scarcity “and.
problem villages. This task ‘can be performed only if there is.: dotailed
planning and’ designing, in advance. This under-scores.. the need for
sterngthening suitably, the Special Investigation Divisions. to perform this.
work, according to a prescribed time-schedule. There should be a con-
temporaneous watch at high levels, to see that the work proceeds on the
right lines to throw up reliable data and that correct remedial measurcs
are taken where necessary, in time.

»

4.17. A centrally sponsored scheme of Planning and Déasign Units, has
been put into operation during 1972 to ensure that at the beginning of
the Fifth Plan an adequate number of properly investigated and designed
schemes arc available for being taken up for implementation without any
loss of time. These units should be ready with a sufficient number of
schemes in advance for implementation towards the end of the Fourth
Plan and the beginning of the Fifth Plan. i

4.18. The norms prescribed for preparation of these schemss should
be re-examined to ensure that they are realistic.

4.19. Sewerage facilities in urban arcas do not exist in several States
like Assam, Jammu & Kashmir, Meghalaya, Nagaland, Tripura, Manipur,
and Andaman and Nicobar Islands. In some other States such
as Andhra Pradesh, Bihar, Himachal Pradesh, Kerala, Orissa:
and Rajasthan the facilities are only nominal. None of these
States has more than 3 cities which have any sewerage arrangements
even partially. In all, there are 186 towns in the country today which
are sewered out of a total number of 2921 towns. Even in these cities
there are areas which are unsewered. Considering the fact that the num-
ber of towns and cities covered by the facilities of water supply has reached
1282 in March, 1971 bencfiting a population of 841.71 lakhs and another
500 towns are targetted to be covered during the Fourth Plan period fur-
ther benefiting about a crore of peoplc and there is further a proposal to-
cover all the remaining towns in the country with water supply during the
Fifth Plan, it is high time that adequate steps are taken to provide sewerige
facilities to the towns which are already covered by water supply. Accord-
ing to the Ministry of Health and Family Planning the total cost of covering
2735 towns with sewcrage facilities will amount to Rs. 1346 crores. That
Ministry have in thcir Approach paper for the Fifth Plan proposed to
cover 83 towns with a population of one lakh by sewerage facilities at an
estimated cost of Rs. 970 crores. In addition the Ministry have asked for
Rs. 400 crores to cover about 150 towns with solid waste disposal arrange-
ments during the Plan Period. Realising the magnitude of the task ahead’
and considering the financial difficulties of the municipalities, it is not wish-
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«ed to recommend that the progress of water suppfy programmes should be
stafled Yo meet the sewerage deeds. However, (i ime-lag between water syp-
Ply and sewerage facilities has Yo be rjuud and care has 10 be tdkcn 7%
-ensure that the slums are not allowed 10 tprald It is, therefore, auggestcd
-that a phased programme may now be chalked out to make available ‘this

facility early, beginning with cities endcric Yo fifth-born discases like filaria-
sis und cholera etc.

4.20. While the setting up of the Water and Sewerage Boards will o
long-way in making these operations self-paying, ways and means have to
‘be devised to find finances at the local levels also.

4.21. The Public Health Engineering Research Institute as well @
-other national health laboratories should address themselves urgently to the
problem of evolving suitable equipment for sewage digestion, so as to do
.away with the need for importing Sewage Digesters, Some progress has
already been made in this direction by evolving Oxidation Ponds, Oxidation
Ditch and lagoons etc. It need hardly be stressed that if these processes
are efficacious, they should be pressed into service without delay and im-
provements effected, in the light of experience. Also, continued research
should be made, with a view to simplify and reduce the cost of treating the
‘sewage, so as to keep the economic hurden within the reach of the local
_population,

422, A comprchensive Water Pollution Bill is pending before a Joint
‘Select Committee of Parliament. No doubt the Bill would take care of all
aspects of water pollution, with particular reference to the health hazard
which is being created at an increasing pace, by rapid industrialization of
the country. With the advance in modern technology, there is no reason
why we should not be uble to climinate this health hazard and pollution
right in the beginning, instead of letting it become a problem of gigantic
proportions. as is the case in some of the advanced countries. The legis-
fation is as effective as its implementation. The Ministry of Health and
Family Plamning (now Works and Housing) should work out in detail, the
machinery which would be required to implement the legislation on water
pollution, so as to ensure that it is effectively administered in the interests
of public health.

4.23. As has been mentioned carlier, out of 5.67 lakh villages, a mere
22000 have been provided with piped water supply and an overwhelmmg
majority have to make do with traditional sources of supply, viz. dug-wells,
pumps, ponds, tanks etc. The least that can be done by Govcmmﬁnt is
‘to ensure that the water actually being used by these villages is peri y
tested, in order to determine its suitability for human consumption, apﬂ
remedial measures taken as necessary, to improve its quality till safe water
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supply can be provided on assured bass. The Teniral/State Governmenis
-sheutd draw bp ‘pitdt seheiics m s ¥ehalt Whidh, aficr being tested in e
field, coutd be exvended to bificr drcas in the shortest possible time. It
need hardly be pointed biit that the tcsts for checking the qual‘fy of water
should be simplified to the cxteht Possible. With the help of research nsti-
tutes, so as to enable the [dcal civic authorities to undertake this task of
“testing.

~4.24. Tt is of the utmost importance that the factors which cause péllu-
‘tion, should be thoroughly investigated by research and other allied institu-
tidns,_ so as to find efficacious rcmedics to pollution which results from
industrial processes, particularly from the discharge of their wastes and
effluents. It causes concern to find that out of 12 problems listed for urgent
research in the context of preventing pollution, work is at present going on
only in respect of 4 or 5 aspects, while the remaining have not received
attention. Government should review the matter comprehensively, in con-
sultation with the research institutions and all others concerncd and draw
up a meaningful and time-bound programme with  proper prioritics, for
intensifying research to find eflicacious answers to the problem of pollution,
so that this could be given cffect to, in the interests of public health.

4.25. At present 178 million gallons of drinking woter is availeble to
a population of 36 lakhs in the Capital which works out to 49.8 gallons
per capita per day. It would appear from the available facts that so far
all efforts towards water supply in Delhi have been based on an average
supply of about 50 gallons per capita per day. In this connection it is
pointed out that the Naskar Committce appointed by the Government of
India to give recommendations regarding augmentation of water supply in
Delhi had recommended in their Report in 1965 an average per capita per
day supply of abeut 70 gallons. Calculated on the basis of the recommen-
dations of the Naskar Committec, the present day requirement for Delhi
would work out to about 300 m.e.d. Thus Delhi is short of the require-
ments by about 120 m.g.d. The considerations for which action for
augmentation of water supply in Delhi is based on 50 callons per capita/per
day are not known. Further in some colonies of Dcthi ad in cantonment
arca 100 gallons of water is being consumed on an aerage  per capita/
per day; and in some places in New Delhi adding both filtered and unfiftered
water average consumption ranges to 180 gallens a day. Government
should keep these consideration in view while fermulating future plans in
regard to augmentation of watcr supply in Delhi.

4.26. There are localities in Delhi and New Delhi where the per capita
per day watcr supply is 100 gallons and more and consequently there are
colonies where water supply is less than the average of 50 gallons per head
per day. This has happened as stated by Government on account of the

_distance of the colonies from the main headworks which are at the northern
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end of the city and the expansion is going on towards southerni and western:
afeas.’ Further, there are many old areas like the old city, Sadar and Pahar--
ghnf where the distribution systems.are stated to be very old and require-
remodelling. Whatever may be the reason, whethor for want of proper-
planning ‘or- for want of remodelling .at appropriate stage of distribution-
systems, the citizen is hardly concerned and it is the duty of the planners.
and gngineers to foresee such eventualities. In any case it is noted that
some steps are already in hand such as putting up of regional overhead’
t.anks in South Delhi and Rajouri Garden and installation of booster pump--
ing stations at Ramlila-grounds and other places. It is hoped that these:

programmes would be expedited so as to bring about early relief to the:
citizens.

4.27. The decision to set up a statutory autonomous Board by amalga--
mating the Delhi Water Supply and Sewage Disposal Undertaking, the:
Water and Sewage Disposal Wings of the New Delhi Municipal Committee
and the Cantonment Board is in the right direction. The setting up of this.
Board should help solve distribution and other problems and also help in
bringing about yn integrated approach towards augmentation of water supply

in Delhi. Necessary legislation in this regard should be brought before:
Parliament early.

4.28. It is noted that the Government of India has set up a Committee"
to prepare a master plan for the development of water supply in Delhi
during the next 30 years to be completed by three stages. It is suggested’
that a time schedule may be drawn for the completion of this plan which.
may be adhered to.

4.29. A number of organisations/Departments are concerned with Water
supply in Delhi in one way or the other, such as the Health Ministry (now-
Works and Housing) the Planning Commission, the Ministry of Irrigation:
and Power. the Ministry of Home Affairs, the Delhi Municipal Committee,
the New Delhi Municipal Committce and the C.P.W.D. It is surprising to-
note that coordination should be lacking among these bodies even in the-
Capital. However, though much belated, some coordinating efforts have:
been initiated in this direction since June, 1972 and it is hoped that these-
efforts will bring in the desired results.

4.30. However such half-hearted measures could not be of permanent
value and much more drastic measures are absolutely essential for the
Capital for an effective, and overall coordination among all the organisations .
concerned not only with water supply but with all civic amenities such as
electricity, transport, medical facilities, education etc. under a high power-
coordinating authority. It is noted that in Calcutta, Calcutta Metropolitan-
Development Authority has been formed with a view to achieve such coordi--
nation under the Health Ministry (now Works and Housing). In this
connection the Estimates Committee have in their report on “Housing™’
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commended the suggestion in regard to vesting in the Lt. Governor alt
necessary powers of the Central Government for bringing about coordination
among the different organisations engaged in providing various civic
amenities in Delhi. It is hoped this suggestion will also reccive serious
consideration by Government.

4.31. It has been assured during evidence before the Estimates Com-
mittee that water supplied to Delhi is quite potable. It is, however, noted
that River Jamuna is being grossly polluted in Delhi and that an Action
Group is already on the job te take suitable steps to_prevent pollution of
the river with the help of Central Public Health Engineering Research
Institute. The nature and sources of pollution should be identified expedi-
tiously and suitable measures taken to prevent water pollution in Delhi.

4.32. It is noted that water supply and sanitation has not received the
attention it deserved in the Five Year Plans in spite of the fact that its impor-
tance had been emphasised early by the expert bodies like Health Survey
and Development Committee, 1945 and by the Planning Commission itself.
During the first two Plans meagre allocations were made and even these
were not fully utilised. Lower allocations were made in the Third Plan
as compared to the needs indicated by expert bodies like Third and Fourth
Conferences of Public Health Engineers in 1958 and 1960 and by the
National Water Supply and Sanitation Committee in 1961 and even though
the Health Ministry (now Works and Housing) had all along been pressing
for higher allocation for water supply. It is surprising to note that in this
vital sector of nation building activity no specific targets physical or finan-
cial were fixed before the Fourth Plan. Naturally not much progress could
have been expected.

4.33, However an encouraging trend in this regard is noted since the
beginning of the Fourth Plan in which Rs. 400 crores have been allocated
for water supply and sanitation sectors out of which Rs. 123 crores have
been earmarked for the Rural Sector. According to the indications against
this allocation of Rs. 123 crores, for the rural sector, expenditure is likcly
to be of the order of Rs. 140 to 150 crores. It is also noted in particular
that the States have been giving an increasingly higher priority to this
Programme.

4.34. Tt is hoped that this sector of the Programme will henceforward
receive appropriate place in the Plans and the allocations will be such as
to ensure that the basic facilities of safe water supply and sanitation are
made available throughout the country in a phased manner by a specified
date, at any rate before the, end of the next decade.

4.35. The difficulties are being experienced by the Public Health
Engineering Departments in the States in regard to the procedures involved
in getting the amounts released through local bodies. Even though the

160 L.S.—8
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amounts are pravided in the budget and vote on account of the legislature
is obtained in the beginning of the year jtsclf, the amounts are actyally
released to local bodies towards the middle or fag-end of the year as they
have to go through a number of procedural formalities. Consequently, the
Departments concerned are not able to sustdin the tempo of work right
through the year. Ways and means should be devised to place funds in
time in the hands of the executing authorities in order to sustain .the tempo
in the implemention of programmes.

4.36. Even though the cost of water supply has been steadily rising
consequent to the rising capital investments for setting up new high cost
projects and for augmenting existing water supply systems there has been a
general relyctance on the part of local bodies to raise correspondingly the
water charges with a view to make the water supply schemes viable. There
is a demonstrated reluctance on the part of the local bodies who are opera-
ting water supply to depart from flat rates to metre rates because of
administrative difficulties and apprenhensions of unpopularity. -Consequent-
ly there is hardly a major local authority in the country with .the exception
of Madras and New Delhi Municipal Committee that has not been incurring
deficits which have to be made up from general revenues. This has in turn
inhibited the initiative of the local bodies towards assuming responsibility
for operating, maintaining and extending water works.

4.37. It is hoped that with the setting up of Water and Sewerage Boards
the problem of financing and management of water works would be solved
to a great extent,

4.58. A study of losses incurred by local bodies on account of prescrip-
tion of flat rates and non-metering should also be taken up early. Sucha
study, will be helpful in bringing home to all concerned the real implica-
tions of adhering to the policy of flat rates and non-metering,

4.39. A number of expert bodies have from time to time recommended
the setting up of autonomous statutory water and sewerage boards on a
Statewise or regionwise basis as an effective means for increasing efficiency
of financing and operating municipal water supply and sewerage services.
It is, however, unfortunate that even though the proposal was first put
forth over a decade ago, very little has been done in most of the States to
implement the recommendations of such bodies as the Technical Coopera-
tion Mission Team.in 1960 and the Seminar of 1964. Such a Board has
so far been set up only in Tamil Nadu.

4.40. Even the Central Government -hardly evinced any interest in this
important aspect of the problem. A high power Committee was set up in
1965 on the lines indicated by the National Water Supply and Sanitation
Committee, 1960-61 and as reiterated by the Semimar in 1964, for setting
out concrete measures to be taken by State Government and to draft



109

model enactment for setting up Statutory Boards, defining their powers and
duties and recommend appropriate methods of fund raising. It is indeed
very sad to learn that this Committee never met and in 1968 it was even
decided that this body need not be reconstituted.

4.41. Again, even though the working of the Board in Tamil Nadu has
been considerad to be on the right lines by the Central Government, they
have not circulated any paper to the States apprising them of thc experi-
ences of the working of this Board.

4.42. At the moment the country is on the threshold of the Fifth Five
Year Plan, which envisages provision of basic facilities to the people and
amongst these water supply is of paramount importance. It is about time
that the necessary administrative machinery is geared up to implcment the
programme envisaged in the Plan, The proposal in regard to the setting
up of the Water and Sewerage Boards may help in finding a satisfactory
solution to the whole problem of financing and management of the Water
and Sewerage Works. Central Government/Central Public Health
Engineering Organisation should assume the leading role in this matter
and persuade the State Governments to set up these Boards.

4.43. Hardly any coordination exists at present amongst the difierent
‘Central Ministries for the implementation of different programmes of water
supply. The decision for setting up a coordination authority for all the
programmes commected with water supply is welcome.

4.44, The system of spending substantial amounts by Government
towards construction of water supply and sewerage schemes leaving them
to be managed by local authorities without making proper arrangements
for their mamtenance have led in some cases to very unsatisfactory results
is not a happy state of affairs. The Central Government should takc up
this matter with State Governments to ensure cffective and efficient main-
tenance of all water supply in the interest of long life of plants, low main-
tenance cost, quality control and above all continuity of services.

4.45. Apart from lack of adequate financial resources for implementing
the programme for makimg available safe water supply and sanitation, the
greatest constraint has been constituted by lack of availability in requisite
quantities and in time of essential materials like rigs and pipes for implec-
mentation of the programme. It has already been recommended that there
should be a perspective plan for making available safe water and sanitation
in all parts of the country by a specified date, at any rate before the cnd
of the next decade. Government should also work out a corresponding
perspective plan in respect of materials. It need harlly be pointed out that
wunless there is tegrated planning, there is no hope of the programme bcing

implemented fully by the target date.
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4.46. 1t is a matter of great concern to find that rigs of the requisite
capacity and quantity are not available within the country: with the result
that Government had to enter into a special agreement with. UNICEF for
importing 100 rigs in connection with water supply schemes in hard rock
arcas as also for meeting the requirements of areas hit by drought condi-
tions. It is pointed out that both the Heavy Engineering Corporation and
the Hindustan Machine Tools which have been set up at heavy cost from:
the public exchequer have surplus capacity. There is. no reason why with
the advanced planning and proper coordination the manufacture of rigs
could not be undertaken in these public sector undertakings and other
industries so as to meet in full the requirements of the country. The Gov-
crnment should set up a high-powered task force to work out urgently the
requirements for rigs and to plan their production within the country, This
should, however, not be understood as ruling out import of rigs to meet
emergent requirements but maximum effort should be made to put our
manufacturing capacity to full use in the interest of meeting the urgent

requirements of our country for rigs and such other essential equipment
required for public service.

4.47. As regards the C.I. pipes, while the licensed capacity is 6 lakh
tonnes, the installed capacity achieved so far is not more than 4.47 lakhs
tonnes while the production has been only 2 lakhs tonnes. It is, therefore,
only natural that acute difficulty is being experienced all over the country
in getting pipes for water supply. Government should study urgently the
reasons why it has not becn possible to achieve the full production capacity
of at least 4.47 lakh tonnes as per installed capacity. The requirement
of C.I. pipes for the Fifth Plan is estimated at 25.70 lakh tonnes which is
2} times the actual total annual production attained so far. It is obvious
that if we have to develop a capacity of this order, no time should be lost in
preparing detailed schemes for implementation as a crash programme. This
would need not only thorough investigation with reference to availability of
raw materials, power supply and othe- infra-structures but also coordinated
action for procurement of the requisite machinery for the manufacture.
Also, the requirements of galvanised iron pipe for the Fifth Plan is estimated
at 19 lakh tonnes as compared to 2.77 lakh tonnes which we are at present
producing, thus envisaging atleast double the present manufacturing pro-
gramme. As pointed out in the ocase of C.I. pipes, this can only be
achieved if there is a fully worked out detailed scheme for implementation
in an integrated manner,

4.48. In the case of Asbestos Cement pressure pipes and other stoneware
pipes too which are required for sanitation works the increase in the
Fifth Plan, as compared to the present production, is double and therefore
it is imperative that detailed planning should be done without delay so that
the manufacturing capacity can be established and brought into effect by the
Plan target dates. Government should realise the serious implications of



111

the targets envisaged so that they press into service all their organisational
and entrepreneurial skill to bring about the increase in the manufacturing
«capacity. It need hardiy be pointed out that decision should be taken at
the highest level about the setting up of these factories in the public and
private sectors and the location of these units so as to save time, and clear
guide lines given for implementation.

4.49. Government should take note of the advances which have been
made in the, other countries particularly in the use of P.V.C. pipes so that
comsistent with its proven qualities it can be put to service in the interest
of reducing the cost and speeding up the implementation programme.

4.50. Government should intensify the research in a coordinated manner
on all these materials particularly the pipes so as to reduce the cost of
production and find alternative substitutes which would bring down the cost.

4.51. Government should clearly indicate in the Fifth Plan document
‘the concrete measures which they are taking to ensure the supply of
materials particularly the pipes required for implementation of water supply
and sanitation programmes so that the Members of Parliament and the
public know the earnestness with which the Government are proposing to
implement the scheme in a systematic and rational manner.

4.52. The lessons the nation has learnt in the matter of organising agri-
«cultural research and other scientific research should be applied in the field
-of water and health problems as well. This would call for an identification
-of the primary problems requiring intensified research, determination of
priorities and a well-coordinated programme for allocation of these research
problems to the research imstitutions for a meaningful, intensified and co-
-ordinated effort to achieve the necessary break-through in the shortest
period. There should be an effective and meaningful coordination at the
Centre by a body which should have on it the best technical talent available
in the field so as to provide guidance. Programme should be reviewed at
least once a year and a well-documented account brought out for informa-
tion of all concerned. These research centres should have close link with
the extension centres so that practical solutions which can be applied are
evolved. Where there is need for foreign assistance for intensifying
research, the help of United Nations Organisations such as W.H.O. and
UN.D.P. may be taken in a systematic and urgent mamner so as to put it
to maximum use.

4.53. It is disappointing to note that during the 15 years that the train-
ing programme has been in vogue only a fraction of the target has been
achieved. Inadequacy of the stipend which is said to be only Rs, 150/-
can only be a part of the reason. The whole curricula of the training pro-
gramme should be thoroughly gone into in consultation with the State Gov-
ernments so as to make it of practical use in every day work to the officers
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who are deputed for it. Also, the training should be dispersed over various
parts cf the country so as to facilitate its implementation. Further, the
training programme for the Fifth Plan should bc worked out on- a realistic"
basis for various categories of staff laying special emphasis on probicms
which they would have to face in the execution of the Plan schemes and
in the maintcnance of the water supply and sanitation equipment which
would be installed.

4.54. No careful or detailed assessment has so far been made as-to
the, adcquiicy of the existing courses of study for Public Health Engineers
to mcet the needs of implementation of the National Water Supply Pro-:
gramme and o sce whether the existing courses attain a comparable standard
of training at dll Centres and whether the facilities wanting in ‘tHe institu-
tions have been made up. Necessary steps should be taken to make sucly
an -assessment: carly’ and mitiate suitdble measures to bring the standard’
up to the mark.

Nzw DarHR’ ' . KAMAL NATH TEWART,
April 21, 1973. Chairman:
Vaisakha 1, 1898 (Saka). Estimates Committee.




113

oS¢

z5.6 $6-91 TL.t1 06z I€ eI §
9z.67 TI.11 €Lox €€.€€ 0.01 0ogz L nuysey } nwus[ L
£9-S1 00.§ visz oF-g€ o-§ 980z VN ysaperg [sgoBUN 9
$9.9 sv.§ 1294 VN 0g-£ b VN susdrey §
6z.L o-b1 +6822 VN VN itzz VN . . emMmn ¥
90.2 S.or $98 ob.z 00.01 808 ¥gs . . myg €
ob.o ¥S.0 " gz S€.o0 gt-o €8 Ly61 umssy z
€0.€ 9.01 zse olL.z 0.8 091 ogL - 4sdpBig BIigpuy I
6 8 L 9 (3 14 € z 1
8{13Maqrg 's'a
- ﬁm i)
duwrweiBoig
(snsuxo 1L61 (smpu0 1961 uongues
‘uo  paseq) g0 passq) % Ajddng
pa12s00  uon (sypyer P31400 uone| (syyep 13384\ [eUOREN
-gmndod jeama UT) paIaA0d pa1240>  -ndod permu jo al) paIdA0d P212400 IIpUn paIdA
Jo a8ejuzdieyg uonemdog sa3ejjia jo ‘oN Brusorg vogendog saBe[a Jo 'ON|  -00 saBe[A
= o = oN
ZLO6I ‘yoreyy ~ OL6I ‘yorsyy 0961 ‘YoreW A1011U3], uoru() /AEIS JO sureN g
III 1 I

OL61 ‘youppy ‘0661 ‘youvpy w1 £ddng 42104 €9 possnos uotiomdog

2L61  ‘yuop &

(Lrzemnd ap1gq)
I XIONHddV

[piny 33v1u93454 puv uosoindod “sa¥oins A fo saquny w1 Suinoys g



114

SL.g1 SL.o of VN VN : g 92
1§5.€1 o1.0 I VN faary] IedeN @ repe 5%
00.5L 81.0 4 VN ¥z.0 8 yredipuey) ¥z
00.81 91.0 ¥ 19.0¢ S1.0 134 . SpUB[S] TeqOJIN B UsUrepuy €2
98-1 80-0 6€ VN VN VN - [eypeUnIY T2
0.0 00.€ 992 VN VN VN Lsex e8udg 194 IZ
S1.z 0z.0 «OF VN VN VN VN mdmey 02
69.z g¥.oz 9L6L £z-T 9E.¥1 S€6z €951 gsoperq TN 61
€s.v 00.£1 oSlz TT-1 10.€ 98 815 npeN ey, 8I
10.8 o.l1 LES 80.§ 6.8 LSt L6SY . ueqseley LI
— VN —_ VN — VN — emduy, 9I
sS.z £9.2 (1% s€.1 fz.z €L 143 qefung S1
99-1 $eE.€ (92 €g8-1 00.€ $o1 34 8¢ essuQ vt
o1.8 LE.0 €1z VN VN . pueEdeN €I
00.9 Sz.€1 1233 iL-b z9-8 ¥g€ €81 0sA 21
t€.T oz.o 88 uressy Ul papnjou] edejeydopy II
68-T 00.01 ogl 9€.1 Lg.€ gzt 858 enyseleyely oI
6z.0 00.1 092z 08.1 o.§ 1081 IL9 ysopead eAypeyy 6
6 8 L 9 s v € z 1




115

-ajqereae jou samBy a3e1aa00 [eNIEg (m
IIIAX @ IIAX TAXW
a[qerTRAR 10U 51 0961 TPIB 30 38e1aaco wopemdog (1)

“(zL/€ oL/t Surpus 10dal) LJUO SIWIPS £iddns 13em podid Apsow 03 EPRI AEA—IIL ¥ II'I0D
210day sammMuC) wonMIIES B A[ddng ep\ [eUCREN JO 1T 23ed 12d se spreaRd—(1)1°D

‘Auo 1L-0l61 oydn J[qe[rEAB sam3r1,

Lo- € ¥6-291 1L1TT — ¢6-z01 zEght (3724 .. . H 2 LA

umsTy Ul pIpNpUr- . wmrozry  of
81..l8 gt.t 961 98-28 tt.t 161 . Anapprpuog 62
- - - - - (VN *8] KOOTUTI 9 9AIpBOET 82
9L -¥3 99-0 6T - €9.0 St of1 aewe(] X} NI ‘20D LT



116

ozob1

6£ge

1€61 ozol oool 181¥ oool 19c0gg¥E vivol ysopsag eAYpEW 6
0012 1272 0og fmn 14 ¢3 —_ 0o0z1 €gévigLr ¥LSI . e 8
shie 99z 1433 oo¥ —_ - ooob LibvzllE  6SS9 *© rrumysey pnwwef L
otEe ¥¥69 os¥z oob6 — oo¥6 foLeglE  gEvor * gsapeig eydBunH 9
oSSy 168¢€ oot 161¥ (€0 ¢ 1€ gEIE 6z8L618 0089 - guefrey S
ooo€ 0002 0001 000€ - 000t 6008161 ¥gSRI © eminn ¥
yLLY oor¥e 006 000S € 0QoSZ 00001 LSYgloos S99L9 reqg €
oL¥y 6S¥L  o9I 619L og1¥ 9 veg 665z 609zIVEI  z090Z wessy €
boSx €68z obzE €€19 S11 zL €1l £€z8 ob1666¥€  Pgalz ysIpeiqd eIypuy I
ZI 11 ol 6 8 L 9 S 14 € z )¢
ueid
usjd A jopud
(syyeq Al Jo am Aq
sy (11) pud 3y Addns Ruesip
01°S'S e Lddns 1M (181 -Eo..__ S I
3urpraozd  1938Mm INO P -an) 83 -qou » dad
JO150>  -yum Y3 paplaoid  -BflA Wy QEeay  pasdpul 3 (snsu3d sns
BUIIX (6) 3o (6)3J0 -qoadjo nyo wIom  dnuIpud $301n0s 1L61) -ud oM@S
-oxdd Joue o "ON °ON [810 3 -sum _I[O 1 uon 13d se
A4 Ted N [810L [a D 0 L2327\ —spdod a0 “oN
SHOVTTIA WHTE0Md HLTVAH ¥ ALIDYVOS ‘LIN0Id41d 810, ON [¥I0L ‘Ln/aeas ‘s

Yo1d apag aan] AL fo pws 13 1w wdlgosd K1ddng w4 [OIMY Y3 Jo IIMSSHSY KLDURBMIPL] SMMDIS0L] UONDINDS puD KIddng 410 [PUONDN
(92t sand ap3g)
II XIAONHddV



117

SLzS9 Stobzr  ofgliz nnvun.,.u gLLvE - ¥gIf LSgEE .»M«%WP % .mm:oﬂmqm_v MWn.M@m .—ﬂWP
09€ 099 £€ €69 - o €69 ozskgz  E69 weI0ZIW
82 oS Sz SL : .. . SL glotzL  gtt * A1yorpuod
. . (suop ass sams¥dw oidws A@o) g6LIE oI *$] AOOTUTY JATPBIOR]
6SL 89 €L ibz uvn. . o VN 18LE19 (Y44 * i » uswe( 80H
zz1 19 ¥g St . .. .. (<47 obk¥iv oz qrd
. . zL zL 9 - - - Somrk =l nPasy TefeN B wiped
. . .o T e .o .e .o [97. 1% €z . . gﬁﬁo
g9 150z oo 1Sz Ik gty ISP -+ Eypsumy
11 9s ¥ ol .. ol 8L388 66€ J8QOOIN USWBPUY
ozgh 1Sozx oob 1S¥z1 1SS11 VR 0e6 96911SEE OESSE 1s8uag 159
oSL 0011 . 0011 oot .. ool 298Lz6 9981 . : mdraeW
osbg LoEz1 1LI€ gL¥ST . vhz1 .. ¥eeb1  z6z9665L Veozil .+ - gsopmig TN
o1gf  Sgez ooz sgsz S€9 £6 s SiE1 SoeoSogz ¥ZIVI ©+ opeNweL
org 968Z 00§ 96€€ 9681 .. 0081 LyoSEb1  zE6F . : emduy,
o1l€ 11141 1201 Liz¥ . Liz¥ Lig¥611z oFzzt . : ueyaseiey
0981 yS61 98€ obtz 9691 .o ¥¥9 Ligfgzor LEG6IX . ’ © qefong
91¥1 61vy ooz 619¥ - ® sz 1434 ot€ozior 99vo¥ <+ essuQ
882 glz 9tS vi1g . o . ¥18 (134414 1 4¢] puseSsN
gsos zSzl 0001 2§28 So1 €oS1 ¥8<9 Lzoghizz LLE9T . . © 2I0SAW
$09 1g80€ Szz 9ot zily 114 6¥S1 CTESSS Lov¥ . eleeydoW
119€ (1343 [V’ 4 (1349 ’ 9zl LoS¥ 6goztobt 1S8SE . *  snYUsBISYB

ot
6z
8z
Lz
9z

€z
¥z

£z
zz

1z
ot

61

g1
Lx

91
S1

121
€1
zI
11

oI



APPENDIX Im

(Vide para 2-26)
Villages in the disadvantageous areas of the country compiled Stats
districtwise respectively
State Name of Districts Total No. of
villages
Bihar * . « Districts of Patna, Gaya, Sahabad, Ranchi, Haza- 10,000

Madhya Pradesh *

“Uttar Pradesh

Kerala .

West Bengal .

Assam &
Meghalaya,

‘Gujarat .

Mysore . .

Andhra Pradesh -

ribagh, Pnll:‘m;:h s( bt}l;un;, Dlm)xbacti
onghyr outh of Gangas) an
Santhal Peraganan

Hoshiarpur, Ruper, Gurdaspur, Ferozpur, Bhatinda, 644
ingle North  Arcot, Thiruchuru 1,318
%&‘&e, Ramnad, Madhurai, e ’
Tirunelveli and Kan
Almost all Districts, Jhabua, Raigarh, Bastar, 7,000
Khargaon, Balgarhs. Shadol Bilaspur, Panna,
Jabalpur, Mandla, \fi Manduore, Raipur,
Chatterpur and Durg
Nainital, Almora, Allahabad, Mirzapur, Varanasi, 14,234
Dehndun, Pauri, Tehri, Ihmsi, Bandn, Saha-
Jaloun, Aﬁ‘ Hamidpur, Mathura,
U erkashx Chnmoh thoragarh.
Quilon, Alleppy, Palghat, Khozikode, Canna- 1,200
nore.
Jal, guri Darjeeling, Bankura 900
Bi-l“ y Mnlda, Bu:dwnn,uPamgams and
Darmng, Knm , Cachar, North Cachar, Goal- 2,599 +
ills, Laktmpm‘, Nowgong. 1,549
Hissar, Rohtak, Gurgaon, Karnal, Ambala, Jind, 3,138
Mohindergarh.
Broach, Surat, Banaskantha, Pachmahal, Rajkot, 3,000
Sur-endranagar, Junagarh, Jamnagar, Kutch.
Mysore, Hassan, Shimoga, Dharwar, Gulberga, 6,584
Bidar,
Srikakalam, Vuhnka&:mnm, East Godavari, 55233
Guntur, Nellore, ddapah, Kurnool, Anan-

thapur, Hyderabad, Warangal, Mahabubhnagnr,
Nizamabad, Nalagonda, Khammam, Medak
and Adilabad.
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State Name of Districts Total No. of
villages
Rejasthan - - Bikener, Churu, Nagour Jaisalmer, 4277
Gnngnnngnr, ] hunihnu, Silm‘ Input, Tonk,
Sawaimadhopur, Alwar, Bhamtpur, Pali, Iodhput
and Jalore.
Maharashtra + (District being resurveyed). 4,507
Himachal Pradesh  (All Districts) 9,400"
J. & K. . «  (All Districts) 4,000
Nagaland - »  (All Districts) 814
Orissa . * (All Districts not yet surveyed) 4,328
T'ripura . (Most of the Districts) 1,800°
Manipur *  (Most of the Districts) 700
A. & N. Islands . 70
Arunachal - * (All Districts) 2,451
Delhi - . . 145
Pondicherry . 75
Mizoram - * (Al Districts) 693
Goa, Daman and N.A.
Diu.

90,656
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APPENDIX V

Statement showing the Summary of Recommendations

Si. No. Ref. to Para

Summary of Recommendations

No. of the Report

1 2
1 1.16
2 1.17

- pe———

Wholesome and adequate supply of drinking water
to the general public is now generally accepted as an.
essential civic amenity. As the position stands to-
day, in rural areas piped water supply has so far
been brought within the reach of only 22,000 vill-
ages comprising a just 3.07 per cent of the rural
population which constitutes about 80 per cent of
the total population of the country. In urban areas
protected water has been made available only to
1282 towns out of 2921 towns in the country. Even
in these towns the supply has been partial. Further,
even at the end of the Fourth Plan there will still be
1274 towns in the country without this basic amenity.
Only 186 towns have so far been, connected by sewe-
rage full or partial. Considering the magnitude of
the problem viz., making available this basic neces-
sity to a population of 55 crores and considering the
backlog in the field, the Committée consider the pace:
of progress too slow.

Viewing from the angle of progress achieved in
the industrial and technological fields, the country is
still lagging far behind in the matter of availability of
safe water supply to its citizens. As would be seen
from facts given in the later Chapters of this report,
realisation of the imperative necessity of ensuring
supply of safe and wholesome water has been slow
to come in. Allocations for water supply have beeas
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2.11

160 L.S.—9

low, and implementations of various recommenda-
tions for organisational and procedural relorms made
at several forums and by several bodies have been
halt-hearted for which both the Central and State
Governments have to shate the responsibility. The
Committee canrot but strongly urge Government to
take concerted and positive measures atleast fzom
now onwards to ensure that this basic requirement of
whele-some and adequate drinking water is made
awvdilable to every vilage and hamlet in accordance
with a perspective plan in the shortest possible and
specified period. .o

The Committee note that there has been a steady
increase in water supply in urban areas of the coun-
try during the last two decades. The percentage of
urban population served by water supply has risen
from 48.5 per cent in 1944 to 60 per cent in 1961
and to 77 per cent in 1971, The Committez also
note that 1274 towns where there are no arrange-
ments for safe water supply are intended to be cov-
ered with water supply daring the Fifth Plan cover-
ing by and large the cntirc urban population. They
further note that slum improvement schemes have
been launched in 11 cities which will also take care
of the water supply needs of these citics. However.
the Committee are given to understand that no fig-
ures are available- regarding the actual coverage of
the urban population in different towns where water
supply is available only partially. Thus while there
would be as many as 1274 towns in the country
without any organised system of water supply at the
end: of the Fourth Plan there may be large sections
in. other urban areas without water supply. Whereas
such sections are likely to increasc further in view of
the . tendency of expansion of the citics and towns,
the Committec hope that necessary data in this re-
gard also will be collected and adequate provisions
made to cover such population simultaneously.
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3

1 2

4 2.19
5 2.20
6 2.30
7 2.31

The Committee are distressed to note the dismal
situation of water supply prevailing in the rural areas
of the country today. Even twenty-five years after
independence 4.55 lakh villages out of 5.67 lakh
villages in the country are still dependent on ancient
means of water supply such as hand-pumps, tanks,
wells, rivers, streams and springs. What is most
deplorable is that there are still about 90,000
“scarcity” villages where water is not available with-
in a depth of 50 feet or within a distance of one mile
and there are still about 61,000 “health problem”
villages where water is infected with various health
hazards.

The Committee observe that although National
Water Supply and Sanitation Programme is work-
ing for the last 18 years about 22,000 villages only
have so far been covered with piped water supply
benefitting a population of just 3.07 per cent of the
rural population. It has yet to be fully realised that
with 80 per cent of the country’s population liv:ing
in the rural areas, water supply forms the most im-
portant single factor for improving nation’s health.
Considering the long neglect in the past, the Com-
mittee urge that this subject will henceforward be
allotted special importance and urgency in the
National Plans.

The Committece note that the scheme of Special
Investigation Divisions was initiated in 1962 to in-
vestigate the problem of rural water supply in diffi-
cult and scarcity areas of the country so that priori-
ties could be determined. It is disturbing to note
that according to initial investigations about 13 crores
of rural population should be either without a source
of water within a reasonable distance or depth or if
water was available it would not be safe to drink.

The Committee note further that there is a differ-
ence of opinion in regard to the number of scarcity
and problem villages between the Central Health
Ministry now Works and Housing and some of the
State Governments. In some cases such as in the
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2.35

241

case of Rajasthan there is wide disparity in the
assessment. The Committee, therefore, suggest that
the matter should be re-examined in all its aspects
and agreed conclusions arrived at and priorities de-
termined accordingly. The Committee hope that this
assessment work will be completed before the end
of the Fourth Plan so that necessary steps could be
initiated in time to make safe water available to the
remaining areas during the Fifth Plan. :

The Committee take note of Special difficulties
experience by Hilly regions of Meghalaya. They
also note that a new working definition of scarcity
villages has been adopted in the case of Meghalaya
viz. absence of a perennial sources of water within a
hundred metre vertical distance.

The Committee suggest that this definition should
be adopted in other hilly regions also.

The Committee also take note of the findings of
the Central Water and Power Commission that in
the seismic zones ,construction of large reservoirs
was not always safe. Apart from that the economies
of pumping water from storage rcservoirs to indivi-
dual communities may not prove favourable. They
further note that in view of economic conditions of
the people in these regions and high costs of these
works, the provision of drinking water had to be
linked with the overall development of the region.
The Committee welcome the suggestion of construct-
ing storage tanks for a group of rural communities at
suitable places in the Hilly regions. The Committee
suggest that comprehensive proposals may be drawn
up for implementation not only under the Accclerated
Water Supply Programme but also under the regular
programmes for execution during the Fifth Plan for
the hilly regions.

The Committee note that the Drinking Water
Board had in their interim Repo:t in 1963 made a
specific reference to the problem of Guinea-worm
infested arcas and had recommended adequate




126

12

13

2.42

2.52

provision in 1964-65 budget to cover all these villages.

3

- <

In the absence of figures indicating the steps taken
in implementation of the positive recommendations
made by the Drinking Water Board in regard to
guinea-worm infested areas the Committec are in-
clined to conclude that either no follow-up action
was taken to implement the recommendation or there
is no mechanism to gauge the progress actually made
in the execution of the different programmes. Even
though the Committec are given to understand that
these areas will now be covered by the end of the
Fifth Plan, the Committee feel that if some steps had
been initiated in 1964-65, by this time the sufferings
of the people in the guinea-worm infested arcas could
have been mitigated to a great cxtent.

The Committec desire that necessary mechanism
should be evolved to keep a watch on the progress
made in the execution of the schcmes under the
National Water Supply Programmc.

The Committee note that the National Water
Supply and Sanitation Committee (1960-61) of the
Ministry of Health had recommended the highest prio-
rity to the provision of safe water supply to the rural
population as in their opinion this could be on posi-
tive step for eradication of water-borne and filth
borne discases. That Commitiee had desired that
safe water should be provided within the reach of
“every village and hamlet by the end of the Third
Plan if possible, and before the end of the Fourth
Plan in any case.” The Drinking Water Board
(1963) had also given the highest priority to the pro-
vision of water supply in the diflicult and scarcity
areas. In view of the importance of thc matter the
Board had chosen to give an interim report on  the
subject and had stipulated a period of five years for
implementation of this phase of the programme. The
Committee are, howcver disappointed to note that
this programme continued to be overlooked for want

of funds.
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The Committee note that the Approach Paper of
the Planning Commission envisages an allocation
of Rs. 550 crores as against Rs. 650 crores asked for
by the Ministry of Health and Family Planning (now
Works and Housing), for providing safe water supply
in scarcity and health problem.villages. More than the
financial provision, the Committee feel that there has
to be a greater stress on physical achievement of the
target, as what the Plan sets out to achieve, is the
provision of safe water supply to as many as 1,24,
villages, as compared to only 22,000 villages which
have been provided piped water during the last 20
years. The Committce would like the Planning Com-
mission and Government at 2l levels to prepare,
without delay, plans and designs for imple-
mentation of the programme. There would also . to
be careful planning of material resources, particularly
water pipes and pump sets etc., so that these do mnot
become a . constraint in the implementation of the
programme. The Committee would also suggest that
a detailed annual plan should be prepared indicating.
inter alia, the complete schemes which are to be taken
up .and the relative priorities. This would enable
Government at various levels, not only to ensure
timely implementation, but would also facilitate the
task of monitoring and taking remedial measures

where necessary, to ensure that the Plan targets do
not slip.

The Committec are greatly distressed to find that
the Special Investigation Divisions which werc set up
as early as 1962, have been able to cover only 65,000
villages so far, out of about 1,52,000 scarcity and
problem villages in the country. The Committee
have, however, been given to understand that the re-
maining villages totalling 87,000 would be surveyed
before the end of the Fourth Plan. This statement
amazes the Committee, as it is proposed to achieve
within the course of a few months, the survey of
87,000 villages, which is practically one and half
times of what had been done in thc earlier ten years.
There has been obviously no closc watch kept on
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the progress made by the Special Tnvestigation Divi-
sions in carrying out their work from year to year,
and to take active measures to see that the work was
speeded up. Apart from the speed, what has caused
great concern to the Committee is the view expressed
by knowledgeable authorities that the data collected
through these survey in many cases, is not accurate
or reliable. The Committee feel that this could and
should have been avoided by issuing suitable guide-
lines for investigation work, right in the beginning,
by contemporaneous review of the work carried out
and by taking effective measures to bring about im-
provement. Even now, the Committce feel that
where the data is not complete or accurate or reli-
able, no time should be lost in correcting it.

The Committee are also concerned to note, on
the one hand, the plea put forward by scveral State
authorities that the staff sanctioned for the Special
Investigation Divisions is inadequate and, on the
other, the view of the Central Ministry that the staff
for the investigation work are diverted to other as-
signments. The Committee would like to stress that
there should be an agreed approach in this matter
and both the Centre and the States should ensure, not
only that the work of investigation is completed ac-
cording to a detailed programmc to be drawn up in
that behalf but that the data collected and collated
are completely reliable, to provide the basis for de-
tailed planning and designing.

The Committee are not conviced of the merit of
establishing a separate planning and design unit since
1972, for working out details of rural water supply,
for implementation. The Committec fecl that the
work of planning and designing shonld be made an
integral part of the investigation units, which should
be suitably strengthened where necessary, for this

work.
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Elsewhere, the Committee have noted Govern-
ment’s determination to ensure that safe water supply
becomes available at least to all the 1,52,000 scar-
city and problem villages. The Committee feel that
this task can be performed only if there is detailed
planning and designing, in advance. This wunder-
scores the need for strengthening suitably, the Special
Investigation Divisions to perform this work, accord-
ing to a prescribed time-schedule. The Committee
would stress that there should be a contemperaneous
watch at high levels, to see that the work proceeds on
the right lines to throw up reliable data and that
correct remedial measures are taken where necessary,
in time,

The Committee note that a centrally-sponsored
scheme of Planning and Design Units, has been put
into operation during 1972 to ensurc that at the

.. beginning of the Fifth Plan an adequate number of
. . properly investigated and designed schemes are avail-
-able for being taken up for implementation without

any loss, of time. The Committee hope that these
units will be ready with a sufficient number of schemes

‘in advance for implementation towards the end of the

Fourth Plan and the beginning of the Fifth Plan.

The Committee alsp hope that the norms prescrib-
ed for preparation of these schemes will be re-
examined to ensure that they are realistic.

. The -.Committee note that sewerage facilities in
urban areas do not exist in several States like Assam,

- Jammu & Kashmir, Meghalaya, Nagaland, Tripura,

Manipur -and Andaman and Nicobar Islands. In
some other States such as Ardhra Pradesh, Bihar,
Himachal Pradesh, Kerala, Orissa and Rajasthan the
facilities. are only nominal. None of these States has
more than 3 cities which have any sewerage arrange-
ments even partially. In all, there are 186 towns in
the country today which are sewered out of a total
number of 2921 towns. FEven in these cities there




arc areas which are unsewered.  Consideting
the fact that the number of towns and cities
covered by the facility of water supply has
reached 1282 in March, 1971 benefiting a
population of 841.71 lakhs and another 500
towns are targetted to ‘be covered during the Fourth
Plan period further benefiting about a crore of people
and there is further a proposal to cover all the re-
maining towns in the country with water supply dur-
ing the Fifth Plan, the Committee feel that it is high
time that adequate steps are taken to provide scwer-
age facilities to the towns which are already covered
by water supply. The Committee note that accord-
ing to the Ministry of Health and Family Planning
the total cost of covering 2735 towns with sewerage
facilities will amount to Rs. 1346 crores. That
Ministry have in thejr Approach paper for the Fifth
Plan proposed to cover 83 towns with a population
of onc lakh by sewerage facilities at an estimated
cost of Rs. 970 crores. Tn addition the Ministry
have -asked for Rs. 400 crores to cover about 150
towns with solid waste disposal arrangements during
the Plan period. Realising the magnitude of the task
abead and consideriag the financial difficultics of the
municipalities. the Committee. do not wish to re-
commend thz: the progress of woter supply  pro-
grammes should be  stalled to meet the sewerage
needs. They would, however, like to stress the point
that time-lag between water supply wnd sewerage
facilitics has to be reduced and care has to be tahen
to ensurc that the slums arc not allowed to spread.
‘The Committce, therefore suggest that a phased pro-
gramme may now be chatked out to make available
this fucility early, beginning with cities endemic to
filth-bome diseases like fitariasis and cholera etc.

While the sctting up of the Water and  Sewerage
Boards recommended clsewhere in the Report will
20 a long-way in making these operations self-paying,
ways and means have to be devised to find finances
at the local levels also.
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The Committeee feel that the Public Health
Engineering Research Institutc as well as other nati-
onal health laboratories should address themselves
urgently to the problem of evolving suitable equip-
ment for sewage digestion, so as to do away with the
nced for importing Scwage Digesters. The Committee
note that some progress has already been made in this
direction by evolving Oxidation Ponds, Oxidation
Ditch and lagoons etc. The Committee need hardly
stress that if these pracesses are efficacious, they
should be pressed into service without delay and im-
provements cffected, in the light of experiecnce. The
Committec would also stress that continued research
should be made, with a view to simplify and reduce
the cost of treating the sewage, so as to keep the
ccopomic burden within the reach of the local popu-

The Committee note that a comprehensive Water
Pollution Bill is pcnding before a Joint Sclect Com-
niittee of Parliament. The Committee have no doubt
that the bill would take care of all aspects of water
polution, with particular reference to the health
hazard which is being created at an increasing pace,
by rapid industrialization of the country. With the
advance in modern technology, therc is no reason
why wc should not be able to climinate this health
hazard and pollution right in the beginning, instead
of letting it become a problem of gigantic propor-
tions, as is the case in some of the advanced coun-
tries. The legislation is as’ cffective as its implemen-
tation. The Committee would, therefore, like the
Ministry of Health and Family Planning (now Works
and Housing) to work out in detail, thc machinery
which would be required to implement the legislation
on water pollution, so as to ensure that it is effective-
ly administered in the interests of public health,

As has been mentioned carlicr, out of 5.67 lakh

1 2
2} 2.86
Jation,
24 2.101
25 2.104

villages, a mere 22,000 have been provided with piped
water supply and an overwhelming majority have to
make do with traditional sources of supply. viz., dug-
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wells, pumps, ponds, tanks etc. The Committee
consider that the lcast that can be done by Govern-
ment, is to ensure that the water actually being used
by these villages is periodically tested, in order to
determine its suitability for human consumption, and
remedial measures taken as necessary, to improve its
quality till safe water supply can be provided on
assured basis. The Committee would like the
Central|State Governments to draw up pilot schemcs
in this behalf which, after being tested in the field,
could be extended to other areas in the shortest
possible time. The ICommittee need hardly point
out that the tests for checking the quality of water
should be simplified to the extent possible, with the
help of research institutes, so as to enable the local
civic authorities to undertake this task of testing.

The Committee have dealt, earlier in this Section,
with the proposed legislation to prevent pollution.
It is of the utmost importance that the factors which
cauge pollution, should be thoroughly investigated
by research and other allied institutions, so as to find
efficacious remedies to pollution which results from
industrial processes, particularly from the discharge
of their wastes and effluents. The Committee are
concerned to find that out of 12 problems listed for
urgent research in the context of preventing pollu-
tion, work is at present going on only in respect of
4 or 5 aspects, while the remaining have not received
attention. The Committee would like Government
to review the matter comprehensively, in consulta-
tion with the research institutions and all others con-
cerned and draw up a meaningful and time-bound
programme with proper prioritics, for intensifying
research to find efficacious answers to the problem
of pollution, so that this could be given effect to,
in the interests of public health,

The Committee note that a present 178 million
gallons of drinking water is available to a population
of 36 lakhs in the Capital which works out to 49.8
gallons per capita per day. It would appear from
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the facts brought before the Committec that so far
all efforts towards water supply in Delhi have been
based on an average supply of about 50 gallons per
capitalper day. In this connection the Committee
wish to point out that the Naskar Committee appoint-
ed by the Government of India to give recommen-
dations regarding augmentation of water supply in
Delhi had recommended in their Report in 1965 an
average per capita per day supply of about 70 gallons.
Calculated on the basis of the recommendations of
the Naskar Committee, the present day requirement
for Delhi would work out to about 300 m.gd. Thus
Delhi is short of the requirements by about 120 m.g.d.
The Committee are not aware of the considerations
for which action for augmentation of water supply
in Delhi is based on 50 gallons per capita|per day.
Further in some colonies of Delhi and in cantonment
area 100 gallons pf water is being consumed on an
average per capitalper day; and in some places in
New Delhi adding both filtered and unfiltered water
average consumption ranges to 180 gallons a day.
The Committee hope that Government will keep
these consideration in view while formulating future
plans in regard to augmenta‘ion of water supply in
Delhi,

The Committee further note that the current
availability of water supply does not take into account
the rural population of the Capital. With just 4.14
lakhs of population residing in rural areas the water
supply problem in the Union Territory of Delhi,
though predominantly an urban water supply problem
but with the city expanding fast and the rural and
urban areas getting progressively interspersed, it is
hardly possible to exclude this population for the
purposes of availability of safc water supplv. The
Committee therefore, feel that &sscssment of ftuture
requirements of water supply for Delhi should also
take into account, the rural population of Delhi.
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The Committee also note the difficulties being
experienced by the people in Delhi on account of
unequal distribution of water. The result is that there
are localities in Delhi and New Delhi wherz the per
capita per day water supply is 100 gallons and more
and consequently there are colonies where water
supply is less than the average of 50 gallons per
head per day. This has happened as stated by Gov-
ernment on account of the distance of the colonies
from the main headworks which are at the northern
end of the city and the expansion is going on towards
southern and western areas. Further, therc arc many
old areas like the old city, Sadar and Paharganj where
the distribution systems are stated to be very old and
require remodelling. The Committce wish to observe
that whatever may be the reason. whcther for want
of proper planning or for want of remodelling at
appropriatc stage of distribution systcms, the citizen
is hardly concerned and it is the duty of the planners
and enginecrs to foresee such eventualities. In any
case, the Committce note that some steps are already
in hand such as putting up of regional overhead tanks
in South Delhi and Rajouri Garden and installation
of booster pumping stations at Ramlila-grounds and
other places. The Committee hope that these pro-
grammes would be expedited so as to bring about
early relief to the citizens.

The Committee fecl that the (decision to set
up a statutory autonomous Board by amalgamating
the Delhi Water Supply and Sewage Disposal Under-
taking. the Water and Sewage Disposal Wings of the
New Delhi Municipal Committee and the Canton-
ment Board is in the right direction. The setting up
of this Board should help solve distribution and other
problems and also help in bringing about an integ-
rated approach towards augmentation of water supply
in Delhi. The Committee hope that necessary legis-
lation in this regard will be brought before the Parlia-
ment early.
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The Committee note that some arrangements
have been finalised with the State Governments of
Uttar Pradesh and Haryana for 100 m. gallons of
water and the treatment plant for this supply will
also be ready by 1976. The Commiticc hope that
necessary time schedule in putting into operation this
plant will bec adhered to. They also hope that
further negotiations with State Government of
Haryana for raw water in cxchange of sewage and
other schemes for requirements beyond 1981, such
Lakhawar Dam Project in Uttar Pradesh and Dadahu
Dam Project in Himachal Pradesh and the Dhauj and
Kot Project in Haryana which ure ar present under
consideration will also be finalised early so that
necessary action for implementation of these pro-
grammes can be initiated at zppropriate time.

The Committee also note in this connection
that the Govermment of India has set up a Com-
mittee to prepare a master plan for the development
of water supply in Delhi during the next 30 years to
be completed by three stages. The Committec sug-
gest that a time schedule may be drawn for the com-
pletion of this plan which may bc adhered to.

The Committce note that a number of orga-
nizations|Departments are concerned with Water
supply in Delhi in one way or the other, such as the
Health Ministry (now Works and Housing) the
Planning Commission, the Ministry of [Irrigation
and Power, the Ministry of Home Affairs, the Delhi
Municipal Committee, the New Delhi Municipal Com-
mittee and the CP.W.D. The Committee arc
surprised to note that coordination should be lacking
among these bodies even in the Capital. The Com-
mittee, however, note, that though much belated, some
coordinating cfforts have been initiated in this direc-
tion since June, 1972 had hope that these efforts will
bring in the desired results.
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The Committee, however, do not think such
half-hearted measures could be of permanent value
and feel that much more drastic measures are abso-
lutely essential for the Capital for an effective, and
overall coordination among all the organisations con-
cerned not only with water supply but with all civic
amenities such as electricity, transport, medical faci-
lities, education etc. under a high power coordinating
authority. The Committee note that in Calcutta,
Calcutta Metropolitan Development Authority has
been formed with a view to achieve such coordina-
tion under the Health Ministry now Works and
Housing, In this conncction the Committee have in
their report on “Housing” commended the sugges-
tion in regard to vesting in the Lt. Governor all
necessary powers of the Central Government for
bringing about coordination among the different orga-
nisations engaged in providing various civic amenities
in Delhi, The Committee hope this suggestion will
also receive serious consideration by Government.

The Committece have been assured during evi-
dence that water supplied to Delhi is quite potable.
They, however, note that River Jamuna is being
grossly polluted in Delhi and that an Action Group
is already on the job to take suitable steps to prevent
pollution of the river with the help of Central Public
Health Engineering Research Institute. The Com-
mittee hope that the nature and sources of pollution
will be identified expeditiously and suitable measures
taken to prevent water pollution in Delhi.

The Committee note that provision of safe
water supply and sanitation has not reveived the
attention it deserved in the Five Year Plans inspite of
the fact that its importance had been emphasised
early by the expert bodies like Health Survey and
Development Committee, 1945 and by the Planning
Commission itself, During the first two Plans meagre
allocations were made and even these were not fully
utilised. Lower allocations werc made in the Third
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Plan as compared to the needs indicated by expert
bodies like Third and Fourth Conferences of Public
Health Engineers in 1958 and 1960 and by the Na-
tional Water Supply and Sanitation Committee in
1961 and even though the Health Ministry now
Works and Housing had all along been pressing for
higher allocation for water supply. The Committee
are surprised to note that in this vital sector of na-
tion building activity no specific targets physical or
financial were fixed before the Fourth Plan. Naturally
not much progress could have been expected.

The Commit.ee, however, note an encouraging
trend in this regard since the beginning of the Fourth
Plan in which Rs, 400 crores have been allocated
for water supply and sanitation sectors out of which
Rs. 123 crores have been earmarked for the Rural
Sector. Acoording to the indications ‘against this
allocation of Rs. 123 crores, for the rural sector, ex-
penditure is likely to be of the order of Rs. 140 to
150 crores. The Committee also note in particular
that the States have been giving an increasingly high-
er priority to this Programme,

The Committee hope that this sector of the
Programme will henceforward receive appropriate
place in the Plang and the allocations will be such
as to ensure that the basic facilitics of safe water
supply and sanitation are made available throughout
the country in a phased manner by a specified date,
at any rate before the end of the next decade.

The Committee note the difficulties experienc-
ed by the Public Health Engineering Departments in
the States in regard to the procedures involved in
getting the amounts released through local bodies.
Even though the amounts are provided in the budget
and vote on account of the legislature is obtained in
the beginning of the year itself, the amounts are
actually released to local bodics towards the middle
of fag-end of the year as they have to go through
a number of procedural formalities. Consequently,
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the Departments concerned drc not able to sustain
the tempo of work right through the year. The Com-
mittee desire that ways and means should be devised
to place funds in time in the hands of the executing
authorities in order to sustain the tempo in the im-
plementation of the programmes,

The -Committee note that delays are at present
being experienced in getting the allotted amounts
released from the Government. The Committee note
that the suggestions mooted by the Ministry of Health
and Family Planning (now Works and Housing) for
setting up of a “Task Force™ with a view to help
release funds expeditiously is at present under con-
sideration of Government, The Committce would
like the problem to be identified and work like pro-
cedures evolved to ensure timely rclease of allotted
funds, The committec would like to be informed
within three months action taken or proposed to be
taken to bring about the necessary improvement.

The Committee note that Central assistance for
water supply is available to the States uniformly
under the existing pattern of block loans and grants
irrespective of their respective stages of development.
Asgistance for water supply programmes is also
available under the Accelerated Rural Water Supply
Programme out of a total sum of Rs, 20 crores dur-
ing 1972-73 and Rs, 40 crores during 1973-74
keeping in view the magnitude of the problem of
the State, its stage of backwardness etc, Whereas the
Committee agreec that the States must exert them-
selves to make available this basic necessity to their
people speedily thcy would also like the Central
Government/CPHEQ to play a more active role in
respect of such States with a view to help them
achieve the obijective.

The Committee note that no uniform pattern
of local contribution in the financing of the water
supply schemes is being followed in the country.
The Committee also note that the trend is towards
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liberalisation of assistance to rural communities by
the States, It is also appreciated that a common
policy by the Central Government to be followed by
the whole country would not be of much help as in
some States villages have been able to raise local
contribution and it will not be desirable to dis-
courage local contribution by those who can make
it. Nevertheless the Committec feel that suitable
ridelines should be ecvolved for the States to follow,
keeping in view the size of the community, their
economic condition, the long delays in implementa-
tion of schemes often caused in an effort to raise
such contributions and other relevant factors.

The Committec note that cven though the cost
of water supply has been steadily rising consequent
to the rising capital investments for setting up new
high cost projects and for augmenting existing water
supply systems there has been a general reluctance
on the part of local bodies to raisz correspondingly
the water charges with a view to  make
the water supply schemes viable. The Committee
note further that there is a demonstrated reluctance
on the part of the local bodies who are operating
water supply to depart from flat rates to meter rates
because of administrative difficulties and apprehen-
sions of unpopularitv. Consequently there is hardly
a major local authority in the country with the
exception of Madras and New Delhi Municipal Com-
mittee that has not been incurring deficits which have
to be made up from general revenues. This has in
turn inhibited the initiative of the local bodics to-
wards assuming responsibility for operating, main-
taining and extending water works.

The Committee hope that with the setting up
of Water and Sewerage Beards the problem of financ-
ing and management of water works would be solved
t0 a great extent,

160 L.S.—10.
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The Committee suggest that a study of losses
incurred by local bodies on account of prescription
of flat rates and non-metering should also be taken
up early. Such a study, will, in the opinion of the
Committee, be helpful in bringing home to all con-
cerned the real implications of adhering to the policy

T

of flat rates and non-metering, ;

The Committee note that a number of expert
bodies have from time to time recommended the
setting up of autonomous statutory water and sewer-
age boards on a Statewise or regionwise basis as an
effective means for increasing efficiency of financing
and operating municipal water supply and sewerage
services. Tt is, however, unfortunate that even though
the proposal was first put forth cver a decade ago,
very little has been done in most of the States to
implement the recommendations of such bodies as
the Technical Cooperation Mission Team in 1960
and the Seminar of 1964. Such a Board has so far
been set up only in Tamil Nadu,

The Committee also note that even the Central
Government hardly evinced any interest in this im-
portant aspect of the problem. A high power Com-
mittee was set up in 1965 on the lines indicated by
the National Water Supply and Sanitation Committee,
1960-61 and as reiterated by the Seminar in 1964,
for setting out concrete measures to be taken by
State Governments and to draft model enactment
for setting up Statutory Boards, defining their powers
and duties and recommend appropriate methods of
fund raising. It is indeed very sad to learn that
this Committee never met and in 1968 it was even
decided that this body need not be reconstituted.

Again, even though the working of the Board
in Tamil Nadu has been considered to be on the
right lines by the Central Government. they have not
circulated any paper to the States apprising them of
the experiences of the working of this Board.
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At the moment the country is on the threshold
of the Fifth Five Year Plan, which envisaged pro-
vision of basis facilities to the people and amongst
these water supply is of paramount importance. It
is about time that the mnecessary administrative
machinery is geared up to implement the programme
envisaged in the Plan, In the opinion of the Com-
mittee, the proposal in regard to the setting up of
the Water and Sewerage Boards may help in finding
a satisfactory solution to the whole problem of finan-
cing and management of the Water and Sewerage
works. They recommend that Central Government
Central Public Health Engineering Organisation
should assume the leading role in this matter and
persuade the State Governments to set up these
Boards.

The Committee note that hardly any coordi-
nation exists at present amongst the different Central
Ministries for the implementation of different pro-
grammes of water supply. The Committee need
hardly emphasise the necessity of a coordinated effort
in this field and welcome the decision for setting up
a coordination authority for all the programmes con-
nected with water supply, They would like to watch
now successfully this coordination is effected in the
interest of speedier implementation of water supply
Programme.

The Committee note that the position as re-
gards the setting up of independent public Health
Engineering Departments has improved to some
extent since the recommendation of the National
Water Supply and Sanitation Committee in 1961.
However in most States separate independent Public
Health Departments have yet to be formed. Further
there has been little improvement in regard to the
rationalisation of municipal services in most States.
Partly this may be due to limited workload so far.
The Committee feel that in view of the larger allo-
cations envisaged for the Fifth Plan and also in view
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of the coming imo operation of the Accelerated
Rural Water Supply Ptogramme the remaining States
should also be persuaded in their own interest to take
steps to put the organisation of their respective De-
partments on a more ratiphal footing as recommended

by the National Water Supply and Sanitation Com-
mittee,

The Committes are wnhappy to note that the
system of spending substantial amounts by Govern-
ment towards construction of water supply and
sewerage schemes leaving them to be managed by
jocal authorities without making proper arrangements
for their maintenance have led in some cases to very
unsatisfactory results,. The Committee desire that
the Central Government should take up this matter
with State Governments to ensure effective and effi-
cient maintetrance of all water supply in the interest
of long life of plants low maintenance cost, quality
control and above all continuity of services.

The Committec note that perspective plans have
already been prepared by a few States viz, Gujarat,
Tamil Nadu, Uttar Pradesh, Rajasthan and West
Bengal on certain aspetts of the water supply and
sanitation programmes. The Committee also note
that the State Governments have prepared long term
water supply and sewerage schemes for larger cities.
Keeping in view the advantage of perspective plan-
ning in implementation of the programmes, the
Committee recommend that the Central Public Health
Engineering Organisation should persuade other
State Government also to prepare similar plans, The
Committee would like Government to lay down
broad guidelines for formulating the perspective plan
for guidance of the State Departments,

The Committee feel that apart from lack of
adequate financial resources for implementing the
programme for making available safe water supply
and sanitation, the grestest constraint has been con-
stituted by lack of availability in requisite quantities
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and in time of essemtial mmtertals like rigs and pipes

for implementation of the programmes. The Com-
mittee have recomimended elsewhere that there
should be a perspective plan for making available
safe water and sanitetion in all parts of the country
by a specified date, at any rate before the end of the
next decade. The Committee feel that Government
should work owt a corresponding perspective plan
i respect of materials,. The Commiittec need hardly
point out that unless there is integrated planning,
there is mo hope of the programme being imple-
mented fully by the target date,

The Committee are greatly concerned to find
that rigs of the requisite capacity and quantity are
not available within the country with the result that
Government had to enter into a special agreement
with UNICEF for importing 100 rigs in connection
with water supply schemes in hard rock areas as
also for meecting the requirements of areas hit by
drought conditions. The Committee would like to
point out that both thc Heavy Engineering Corpo-
ration and the Hindustan Machine Tools which have
been set up at heavy cost from the public exchequer
have surplus capacity. The Committee see no reason
why with the advanced planning and proper coordi-
nation the manufacture of rigs could not be under-
taken in these public sector undertakings and other
industries so as to meet in full the requirements of
the country. The Committee would like the Govern-
ment to sct up a high-powered task force to work
out urgertly the requirements for rigs and to plan
their production within the country, The Committee
should, however, not be understood as ruling out
import of rigs to meet emergent requirements but
what the Committee are keen to point out is that
maximum effort should be made to put our manu-
facturing capacity to full use in the interest of meet-
ing the urgent requirements of our country for rigs
and such other essential equipment required for pub-
lic service.
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As regards the C.I, pipes the Committee find that
while the licensed capacity is 6 lakh tonnes, the in-
stalled capacity achieved so far is not more than 4.47
lakhs tonnes while the production has been only 2
lakh tonnes. It is therefore only patural that acute
difficulty is being experienced all over the country in
getting pipes for water supply. The Committee
would like the Government to study urgently the rea-
sons why it has not been possible to achieve the full
production capacity of at least 4.47 lakh tonnes as
per installed capacity. The Committee also find that
the estimated requirement of C.I. pipes for water
supply schemes alone during the Fifth Plan is esti-
mated at 2} times the actual total annual production
attained so far. It is obvious that if we have to
develop a capacity of this order, no time should be
lost in preparing detailed schemes for implemen-
tation as a crash programme. This would need
not only thorough investigation with reference
to availability of raw materials, power supply and
other infrastructures but also coordinated action for
procurement of the requisite machinery for the manu-
facture. The Committee would also like to point
out that the requirements of galvanised iron pipe
for the Fifth Plan is estimated at 19 lakh tonnes as
compared to 2.77 lakh tonnes of annual total
present production, thus envisaging at least double
the present manufacturing programme. As pointed
out in the case of C.I. pipes, this can only be
achieved if there is a fully worked out detailed
scheme for implementation in an integrated manner.

The Commuttee would also like to draw attention
to Asbestos Cement pressure pipes and other stone-
ware pipes which are required for sanitation works.
Here too the water supply requirement in the Fifth
Plan is double the present production and
therefore it is imperative that detailed  plan-
ning should be donc without delay so that
the manufacturing capacity can be established and
brought into effect by the Plan target dates. The
Committee would like the Government to realise the
serious implications of the targets envisaged so that
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they press into service all their organisatiomal and
entrepreneurial skill to bring about the increase in
the manufacturing capacity. The Committee need
bardly point out that decision should be taken at the
highest level about the setting up of these factories in
the public and private sectors, and the location of
these units so as to save time, and clear guide lines
given for implementation.

The Committee would also like the Government
to take note of the advances which have been made
in the other countries particularly in the use of P.V.C.
pipes so that consistent with its proven qualities it
can be put to service in the interest of reducing the
cost and speeding up the implcmentation programme.

The Committee would also like the Government
to intensify the research in a coordinated manner on
all these materials particularly the pipes so as to
reduce the cost of production and find alternative
substitute which would bring down the cost.

The Committee would suggest that in the Fifth
Plan document Government should clearly indicate
the concrete measures which they are taking to ensure
the supply of materials particularly the pipes required
for implementation of water supply and sanitation
programmes so that the Members of Parliament and
the public know the earnestness with which the
Government are proposing to implement the scheme
in a systematic and rational manner,

The Committee note that inadequacy of wagons
has been one of the reasons for delay in sending the
pipes to various Hcalth Engineering Departments.
They also note that the matter has already been taken
up with the Ministry of Railways for -allotment of
priority ‘C’ instead of priority ‘E’ for allotment of
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wagons for transportation of pipes etc. The Com-
mittee hope that an early decision will be reached
and a higher priority wil] be allotted for the trans-
portation of materials required for water supply.

The Committee find that as many as 20 institu-
tions all over the country are already engaged in
research problems pertaining to water supply. The
Committee feel that the lessons the nation has learnt
in the matter of organising agricultura]l research and
other scientific research should be applied in the field
of water and health problems as well. This would
call for an identification of the primary problems
requiring intensified research, determination of priori-
ties and a well-ooordinated programme for allocation
of these research problems to the research
institutions for a meaningful, intensified and
coordinated effort to  achicve the  necessary
break-through in the shortest period. The Com-
mittee would like to stress that there should be an
effective and meaningful, coordination at the Centré
by a body which should have on it the best technical
talent available in the field so as to provide proper
guidance. The Committee would akso suggest that
the programme should be reviewed at least once a
year and a well-documented account brought out for
information of all concerned. The Committee would
also like to stress that all these research centres
should have close link with the extension centres so
that practical solutions which can be applied are
evolved. The Committee would also suggest that
where there is need for foreign assistance for intensi-
fying research, the help of United Nations organisa-
tions such as W.H.O. and U.N.D.P. may be taken in a
systematic and urgent manner so as to put it to

maximum use.

The Committee are groatly disappointed to note
that during the 15 years that the traming programme
has been in vogue only a fraction of the target has
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been achicved. The Committee feel that inadequucy
of t.c stipend which is said to be oaly Rs. 150 can
only bc a part of the reason. They fecl that the
whole curricula of the, training programme should
be thoroughly gone into in consultation with the State
Governments so as to make it of practical use in
every day work to the officers who are deputed for it.
The Committee would also suggest that the training
should be dispersed over various parts of the country
so as to facilitale its implementation. The Com-
mittee would also suggest that the training pro-
gramme for the Fifth Plan should be worked out eon
a realistic basis for various categories of staff lay-
ing special emphasis on problems which they would
have to face in the execution of the Plan schemes and
in the maintenance of the water supply and sanitation
equipment which would be installed. The Committec
would like to be informed of the action taken in the
matter within the next three months.

The Committee note that it has not been possible
so far to standardise the qualifications and training
of plant operators of different grades in order to
bring them under National Certificate Scheme recom-
mended by the National Water Supply and Sanitation
Committee in 1961 as there were not a sufficient
number of trainees available in the country. The
Committee feel that it is high time that a beginning
is made for proper organisation of training in this
vital field so that properly trained operators are avail-
able to operate the various water and sewerage plants
with maximum economy and cfficiency.

The Committee note that no careful or detciled
assessment has so far been made as to the adequacy
of the existing courses of study for Public Health
Engineers to meet the needs of implementation of
the National Water Supply Programme and to sce
whether the existing courses attaiin a comparable
standard of training at all Centres and whether the
facilities wanting in the institutions have been made




up. The Committee recommend that necessary steps
should be taken to. make such an assessment early
and initiate suitable measures to bring the standard
up to the mark.




APPENDIX VI
(Vide Introduction)
Analysis of Recommendations contained tn the Report.
Classification of recommendations

A.  Recommendations for improving the organisation and working :
Serial Nos, :
T—41, SI, 53—63, 65.

B. Recommendations for effecting Bconomy :
Serial Nos. :

42—50, 52, 64.
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